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LEGISLATIVE ASSEMBLY 

Wednesday, 20th February, 1946 

The Assembly met in the Aasembly Chamber of the Council House at Eleven 
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar} in the 
Chair. 

Sl'ARRED QUESTIONS AND ANSWERS . .. 

( a) ORAL ANSWERS
ScmNOJI AOADBKYS AT CALCUTTA. A.ND BUG.A.LOBE 

8'18. *Prof. 1'. G. B&nga: (a) Will the Education Secretary be pleased to 
state if he has recognised the Science Academy at Calcutta and not recognised 
the Indian Academy of Science at Bangalore? If so, what are the reaso,;i.a 
therefor? 

(b) What is the membership of these organisations?
(c) Is it a fact that the Bangalore Academy was asked to approach the

Government of India through the Calcutta Academy with its application for 
a grant for its very valuable periodical? 

( d) If so, why do not Government allow independent scientists or their
organisations to approach Government directly for assistance? 

Dr. Jobn. Sargent: (a) The Honourable Member is presumably referring to 
the Nat.ional Institute of Sciences of India whose head-quarters have been for o. 
long time in Calcutta and are now being transferred· to New Delhi. The Insti­
tute has been recognised by the Government of India as the . premier society 
repl'esenting all branches of science in India. There are three existing all-India 
scientific societies-The National Inetitutti of Sciences of India, Calcutta., The 
Indian Academy of Science at Bangalore, The National Academy of Science, 
Allahabad, and the need has long been recognised of having one body which 
would speak with the same authority on scientific subjects as the Royal Society 
in Great Brite.in. The Government of India referred this question in 1986 to Sir 
James Irvine, Principal of the St. Andrews University. Taking into considera­
tion the history of these bodies, their aims and objects, and ffieir prospects of 
representing science in India as a whole, Bir Jamee Irvine placed the N"o.l;ional 
Institute of Sciences of India first on the list. This recommendation has since 
bee;i endorsed by Prof. A. V. Hill, Secretnry of· the Royal Society who visited 
India in 1944. The decision of the Government of India, has therefore, been 
taken on the best expert advice available. 

(b) At the end of 1945 the National Institute of Sciences had 219 Orclinary
Fellows and 25 Honorary Fellows on the roll. In tlie same period, the Indian 
Academy of Science had 199 Ordinary Fellows and 40 Honorary Fellows. 

(c) The answer is in the affirmative.
(d) One of the objects of the recognition of the National Institute of Sciences

as the premier scientific society of India is to constitute a body from whom the 
Government of India can seek authoritative advice on problems relating to 
scientific training" and resear<'h. If that object is to be achieved, it is necessary 
that the Government of India Ethould have the advice of the National Institute 
in regard to applications submit�d hy indi:Vidual scientists or by scientific bodies 
which do not belong to the National Institute. 

Prof. 1', G. :a&nga: In view of the fact that scientists are nearly equally 
divided as between these two orl!'anisations what is it that prevents Govern� 
ment from re�ising both and Q'aining their co-operation or trying to bring 
about some co-operation and compromise between these two organisations so 
that it mnv he PClSSihle to have ont' all-comprehensive organisation of 11cientiits 
in this coqntry ? 

1171 ) ... 
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Dr. Jolm Sargent: I am glad to say that in both cases strong efforts liave 
-been made to secure that co-operation and, I believe, with a considerable 
measure of success. Practically all the leading scientists of Indi,a with one 
notable exception are, I think, members of the National Institute while retain-
~  me~ er . p of any other o.d ~  t~at they may belong to. And my latest 
IDformatlon IS that that very dIstIngUIshed gentleman may as we all desire 
decide to join the Institute in the near future. ' , 

Dr. Sir Zia VddiD Ahmad: Government must be aware that this split was due 
to a difference bf opinion between two scientists. What action are they taking 
to unite them in view of the fact that it is inconvenient for scientists to belong 
to two organisations resulting in great expenditure of time and money? 

Dr •. J~ Sarpnt: I am glad to say that action is,-, I think being taken by 
the !'Clentlsts themselves. Any kind of ~lp to bring about a 1'npproachmeuL 
which one can give we certainly will give. 

Dr. Sir Zla Uddin Ahmad: What help are Government- giving in this 
matter? 

Dr. Jolm Sargent: I have done everything that I could. I have discussed 
this matter with the representatives of the Institute and, as I have just said, I 
was deJightE'd to hear t.hat as a result of the action whioh thpy have taken, which 
I have done everything-to elwollrage, this I·allproachment is taking pl~e. 

Prof ••• G. BaDga: Are Government aware that great resentment pz:evails 
among scientists who are associated with the Bangalore Academy because tlieir 
application to the Government of India "for assistance from Government for their 
journal was turned down on the ground that it should first of all be sent to the 
Calcutta Institute? 

Dr. John Sargent: I was not ftware that there was lilly resentment. In regard 
to the second part of the question, it seems to me implicit in the fact that it is 
desirable to have a body speaking for science IlS 11 whnle t,hllt, GO, ~l llmp.nt sholllrl 
refer to it important scientific questions. With regard to this particular applica-
tion, my suggestion to the body making it was that it would be more in accord 
with the dignity of ~ learned profession if they secured the support of their 
colleagues in the profession in '£he first place rather than used my Department 
as a post office. 
Plot •• G. Banp: In view of the fact that we have so many distinguislied 

scientists in India, where is the necessitv for Government to go and consult 
some scientists in n~land or bring a scientist from England on a roving miss"on 
in order to ask lor his opinion as to which orJ.ranisationshould be recognised? 
Wby do not Government recognise both and at the same time use their good 
offices to bring about unity between the two? 
Dr. lohn Sargent: We felt, as other countries have felt, that it would help 

to have one society to ~  we could refer, rather than two rival Bocie_ties. 
Srl •• .&nmthuay&IWD AY)'ugar: May I know if the differences between 

t.he two important sci€'l1ti£!ts was llOt reflected in the matter of selection of 
students for training abroad, and those persons who had qualifications from or 
training in Bangalore Academy were rejected merely because they were con-
nected with Sir C. V. Raman? 
Dr. 101m Sarpnt: No, Sir, that is quite contrary to my impression. 

Srl •• ADaathUay&Da1D AJyugar: May I know why Sir C. V. Raman was 
not sent to England along With the other scientists? T s it the polfcy of the 
Government of India to ,eject him or to persistently put him down? 
Dr. IOhD Sargent: Certainly not. I think we all have the greatest respect 

_fDr the gentleman in question. ~ . 
SIt •• .AD&DUlaa&yUWll AJYIIlPr: Then why was ~ not sent to England 

along· with the other scientists? 
Dr. 101m Sargent: I shall require notice of that; I was noil dealing with it 

at the time. 



STARRED QUESTIONS AND ANSWERS 

FOODGBAmS SO.ABOITY IN ~ BB 

380. ·Prof .... G. Banga: Will the Food Secretary be pleased to state: 
(u) if it. is Il fact that foodgraills scarcity in the Mysore State has become 

worse during November, December and Jalluary; 
(b) if the State Government has asked for additional supplies of foodgrains 

from the Government of India and to what extent such additional supplies have 
been made; 

(c) if it is also a fact that in Chitaldurg and neighbouring districts, crops 
have failed and so the local production of foodgrains has been reduced 
'Considerably; 

(d) the latest foodgrains supply position in Mysore; and 
(e) what further steps are proposed by the Mysore State Government and 

are being taken by the Government of India to relieve the foodgrains scarcity 
of the Mysore State? 

Mr. B. B. Sen: (a) The food position in Mysore State has deteriorated 
during these months owing to the continued failure of rains. 

(b) Yes. The State has asked for lI.dditional supplies. Certain allotmeDts 
have already been made and further assistance is being considered in the hght 
of supplies available or likely to be available. ' . 

(c) Yes. 
(d) The stocks of rice and millets at present in the hands of the Mysore 

Government are expected to suffice for several months more; meanwhile they 
will be receiving extra assistance from outside and procuring some graine inter-
Dally also. . 

(e) The Government of India are closely watchinf the food pOlliiot\. in 
Mysore from day to day and will· endeavour to give as much assistance in the 
form of allotments of foodgralns from outside as possible. 

Meanwhile the Mysore Government have undertaken the fonowing measures: 
(1) The beds of tanks and irrigat.ion reservoirs have been thrown open for 

the cultivation of quick growing food crops. 
(2) Distribution of electric power is being extended in areas where lift irriga-

tion is possible. 
(8) Cattle are being moved from the affected area to State forests where 

grazing is allowed free of charge. 
(4) Hay is being transported to the affected areas. 
~ .... G. Ba.Dga: Is rural rationing being introduced in all the rural parta 

of Mysore in order to economise consumption of foodgrains and also to effect 
their equitable distribution? 

I[r. B. B. Sen: Yes, Sir; lIome form of rural rationing has already been 
introduced in the Mysore State and steps are being taken to improve the form of 
rationing. 

FOME LABOUB PBOBLBK OF INDIA. 

381. *Prof. •. G. bDga: Will the Honourable the Labour Member be 
pleased ~o state: 

(n) if it is a fuct that Gowrnment propose to appoint a ·Comm;ttee with 
8 non-official chairman to study tbe Forced Labour problem of India; if so, its 
te~  of reference, 

(h) whether the Indian States will also bo included in ita purvif'w; and 
(c) whether the representations of the Kisans, Adibasis, Harijllns. whose 

merr.hers nre 110 largely subjected to begaT or Vetti or forced labour will be 
invited to be its members? 

ft. BOnourable Dr. B. B. AIIlbedJrar: The m t~r is n~~r OD der~t on' 
~ 
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G l .~ O  01' INDIAN EVAOUEES FROM SOUTH EAST ASLATIO Comi·tRIEr. 

•• *1Ir. P. B. GoI8:. Will the Secretary, Commonwealth Relations. 
Department be pleased to appoint a committee of elected members of both the 
Houses to inquire into the grievances of Indian evacuees from South East 
Asiatio oountries and ascertain if any disorimination WQS made in favour of 
Anglo-Burmans and Europeans to the detriment and suffering of the Indians 
and to fix the responsibility for such discrimination? 

1Ir. B ••• B&i1ertee: It is not clear if the Honourable Member has in mind 
grievlUlces about discrimination during the process of evacuation or such griev· 
ances in respect of the arrangements made for the maintenance of evacuees after 
their evacuation to India. Any enquiry into the former grievancies so late in the 
day would obviously be impracticaBle and Government do not make any discri· 
minktion in respect of provision for the post-evacuation maintenance of 
evacuees. Appointment of a committee of enquiry is not., therefore, considered 
necessary. 

1Ir. P. B. Gole: In my question I referred to the complaints of evacuees in 
the process of evacuation and the answer is that it is too late. I should like to 
know how it is too late to inquire into the grievances. 

1Ir. B ••• BmerJee: The evacuation took place in 1942. 
Shrl Koban Lal Saks&ll.&: When were the grievances brought to the notice 

of the Government? 
1Ir. B ••• BanerJee: Certain grievances came to the notice of the Govern-

ment at the time and Government did what they could to mitigate them. 
Shri Kohu. Lal Sabeu: Did they investigate into their grievances? 
~. B ••• Banerjee: They did their best. 
Shrl Kohan Lal Sakseu: My questiOn is specific: Did they ~ e t ate into 

the grievances, or not? 
1Ir. B. ~. Banerjee: Certain general enquiries were made. 
Shrl Kohu. Lal S&k8eDa: What was the result of the enquiries? 
1Ir. B ••• Bauerjee: Sir, I require notice of that question. 
1Ir. PreIlden\: Next question. 

C(;ItRIDOB TO H. E. H. THE NIZAM'S DOMINATIONS 

883. ·Prof. N. G. Ranga: Will the Honourable the Leader of the House be 
pleased to state: 

(a) jf it is a fact that repl'espnlations have been made to the British or 
Indian Govcrnment or both by the His Exalted Highness the Nizam's' Gov· 
ernment or by any nOli-official organisation for granting a corridor to the Niznm 
from the Nizam's dominions to the Masulipatam port; if so, when such re-
presentations were made; 

(h) the answers given hy t1e British or Indlon Government: nnd 
(c) wbether the Government of India will give an assurance that no ~  

grant of the British Indian territory will be made to the Nizam or to ally other 
Indian state until the Constituent Assembly discusses and decides upon such 
questiou!!? 

The BonOU1'&ble Sir .dward BenU1aU: (a) No. 
(b) Does not arise. . 
(c) Any such proposal would involve the diminution of the area of a BrItish 

Indian Province or Provinces and would, therefore, fall to be effected by Order 
in Council under section 200 of the Constitution Act under the operation of 
which the Secretary of State would he required to take steps to ascertain the 
views of the Central Government and of the Chambers of the Central Legisla-
lure and the views of the Government and of the Chamber or 'Chambers of the 
Legislature of any Province afFected hy the propoaal before • draft of the neesa-
ary Order was laid l-.. fore ParUament. 
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Prof. :N. G. BaDga: In regard to part (c), there is a different question here, 

Ilamalythat no such procedure should be followed and no decision should be 
taken uutu the COl1stitueut Assembly discusses and decides upon such ques-
tions. That has not been answered by my Honourable friend. ,Even supposing 
that Constituent Assembly is not expected to come into being, he gives us the 
procedure to be followed, but now that the Constituent Assembly is going to 
come into existence, will the Government of India hold up that procedure and 
-action until that Constituent Assembly comes in? 

The Honourable Sir Edward Benthall: No, Sir. I have described the con-
stitutional position and the Constituent Assembly does not come into the con-
stitutional position. I could not clearly give such an undertaking as is asked for 
in case the Constituent Assembly never did come into existence. But obviously 
DO specific action is or ever would be intended in the meantime. 

Prof. :N. G. Ranga: If the answer to part (a) of the question is in negative, 
do I take it that it covers both the Governments-the Government of India as 
well as the .British Govenlment? 

The Honourable Sir Edward Bent.h&ll: My reply to the whole question was 
"no'. 

Dr. Sir Zia 'Uddin Abmad: While tho.nking Prof. Ranga for drawing the 
ailentioll of the Mussalmans of India who have all along been sleeping over this 
matter, I ask the HOllourable Member to hand ovel' immediately to the Nizam 
<Government the territories misappropriated by the British Government. And 
if not, .why not? 

Ill. President: Order, order. 
Dr. Sir Zia 'Uddin Ahmad: I want a reply, to my question-"If not, why 

not"? Why ceded districts and Berar are not handed over immediately j;o the 
Nizam's Government, and if not, why not? That is my question. 

Mr. President: That does not arise out of the question. 
Dr. Sir Z1a 'Uddin Ahmad: It does. 
Mr. President: It does not. Order, order. 
Mr. lIanu Subedar: May I ask what machinery, if any, Government have 

.(ievised in order to take the consent of the population who will be transferred if 
these negotiations succeeded? 

The Honourable Sir Edward Benthall: That does not arise. I have describ-
-ad the procedure as laid down under the Constitution Act. 

lIaula.na Zarar Ali Khan: Was the Port of Masulipatam ever part of the 
Nizam's Dominions? 

Prof. :N. G. B&nga: Never. 
The Honourable Sir J:dward Benthall: That question does not arise. 
Dr. Sir Zia 'UddiD. Ahmad: Was the public consulted at j;he time the Gov. 

-ernment took"'possession of Berar, ceded districts and MRsulipntam? Why can· 
-suIt now? ' 

JIr. Presldent: Order, order. Next question. 
FOODGBAINS SOARCITY IN OBTAIN MADRAS DISTRICTS., 

SM. ·Prof :N. G. ltaDga: Will the Secretary, Food Department be pleased 
to state: 

(a) if it is not a fact that in RaYlllRseema, Cuddapahr Kumool, Chittoor, 
Bellary and Anantapur districts the Madras Government have been obliged to 

·suspend the collection of the first Kist owing to the failure of crops; 
, (b) whether the Cuddapah 'Food Council has drawn the attention of Govern-

ment in ,Tanuary, 1946, to the extreme scarcity of foodgrains; 
(0) whether the black market price of rice has gone up to Rs. 75 per two 

maunda; 
(d) whether mfln:v public leaders-like Dr. Pattabhi, and Mr. T. PrBkssam 

have e PI' 'I '~ ' t  i!TBve concem over ,this growing famine condition and extreme 
llcnrcity of food grains ; 
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(e) whether the Madras Government have asked for any special BSdistance 

\,f the Government of India, including special supply of foodgraina; and 
(f) what action Govt:rnment propose to take or have taken to relieve the 

ilistress of the masses of this area? 
Mr. B. B. BeD: (a) The information is partially correct in !'8spect of 

Bellary and Kurnool Districts. . . 
(b) No representation to that effect has been received by the Madras Govern-

ment or the Commissioner of Civil Supplies. 
(c) Government have no such information. 
(d) Government have not received any such representation from either of 

the two gentlemen named. 
(e) Yes, SIr. 
(£) The Government of India have allotted certain extra quotas t.o the 

Madras Government to meet the emergency and the Madras Government them-
selves have arranged for the movement, of special quotas to the affected dis-
tricts. Further assistance is under consideration. Also, the Madras Govern-
ment are proposing to have more fair price grain shops and co-operative stores 
and are intensifying arrangements for the procurement of surplus stocks. 

Prof ••• G. BInga: In regard to part (c) of this question the Honourable 
Member says that he has DO such information. Is it not his duty to make 
enquiries about the existence of block market' price, a!'J is alleged here. being 
Rs. 75 per two mBunds, when this matter was brought to his notice Bnd when 
it "'as so very easy for him to look at the daily papers? 

Ill. Prlllldell\: What is the HOllourable Member's quesdon? 
PrOf ••• G, ltaDga: Is it not his duty to aseertain this information and 

plllefo it before this House-whether it is correct or not? 
Mr. B. B. Sen: I am prepared to make enquiries. 
Prof. •• G. BaD,a: In regard to part (d) of this question, I must ent;('lr my 

emp'1atic protest against the. procedure followed by this (lovprument. Dr. 
Pattabhi and Mr. Prakasam, Andhra. leaders, have made certain statements 
in re~ard to the serious nature of the famine conditions prevailing there; they 
wera published in all the important Dailies. Is it not the duty of the GOY-
ernmt.'nt to keep themselves in touch with the 'ray in which public opinion il 
expreli;sing itself before they give an answer to a question whe,n it is definitely 
placed before them? 

J(r. B. B. Sen: The Government are fully in touch with public opinion on 
the eubjMt. They are aware of the concern expressed by the public leaders OD 
this question, but they have not noticed any particular statementB by the 
lpadel's referred to by the Honourable Member. 

Sjt ••• V. CJ&dgU: Has the Honourable Member noticed the appeal by the 
Viceroy for public eo-operation in the matter of food? 

Mr. PreI1deDt: Order, order. . 
Prof ••. G. BlDga: Sir, the Honoura.ble Member gaye the answer that they 

did not receive lilly representation from either of these two gentlemen. I take 
exception to that. When I drew their attention to this statement . t • • 

.lIr. PrellldeDt: The Honourable Member's point seems to be that the GOY-
t>mment is bound to be in touch with all that appears in the papers. The 
HOI'ourable Member's reply is that they are trying to keep themselves in toucb 
with the public opinion, but sometimes they miss some statements. Is tha. 
nght? .. 

Mr. B. B. Sen: Yes, Sir. 
Prof ••• G. JtaDga: If he wants let him consult the records here. It if 

draftt'd by aomebody . . . 
Ill. Pr8114en\: Order, order. What is the question of the Honourable 

Membnrl' 
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Prof ••• G. BaDp.: My question is whether many public leaders like Dr. 
P&.ttabhi and Mr. Prakasam havE-expresNed grave cOllceru over thi£l growing 
famt Ltioll alld extreme ore t~  of foOdgraiUl'. The answer. as' I 
understood it,-I may have heard him wrong-was tnat thev have not rec.-eived' 
any "'l,M'Ientations from these gentlemen. That is a very Impertiment answer 
ftccording to me. 

Kr. Pr881deDt: What is the reply of the Honourable Member? 
Mr. B .... BeD: As I have already said·, Government are in touch with 

public opinion on thp. subject. Concern h!ls been expressed by public leaders 
all over the country, but, unfortunately, we have received no information 
abolH statements supposed to have been made by these two public leaders. 

Prol ••• G. BaDga: That is a little impro\'ement upon your written answer. 
VISITS ABROAD OF SIR THEODORE GREGORY 

885. *Kr .• aDa Sabecl&r: (a) Will the Honourablc the Comnllrce Member 
plea~ l state how many visits ubrond Sir Theodore Gr.'.gory ~ paid since thE' 
outbreak of the war? 

(b)' What was the object of eoch of them? 
(c) What were the reports submitted by him to the Government of India7 
Cd) Do Government propose to givo copies of dut!b roptJ!'ls to the Members 

(If th" Assembl:v? 

The Honourable Dr. Bir •• AsfIul Haque: (a.) Six. 
(b) A statement is placed on the table. 
(c) (i) A report on the prospects of Tndifllll trade with United States of 

Am&riC'R prepared jointly with Sir David Meek. 

(ii) A TPport on the United ~ t O l ' Montltary arid Financial Conferenee a. 
Bretten Woods,' prepared joiutlywith other rnember!'l of the Indian Delega-
tion. 

(d) Copies of the two repl)rts mentioned Rboye or£' Rvailable in the Library. 

1a~mm' oJ che ,'Wi,. made by 'M ECOftOmte Adt'ioter '0 che GOI'ernfMN oJ Ind'a 10 Jordgn 
" eoun,rie6 II 

Year 
S. No. of Country viRited Object oCtha visit 

vill:t 

INO U.S.A .. 

2 1941 Singapore 

3 1942 United Kingdom 

, 1913 Cairo 

19U U.E1.A.-U.K. 

6 19411 U.K. 

To oonduot (jointly with Sir David Meek) an inveati-
gation into the prospeot8 of finding a!temadve 
mvkets in North Rnd South AJnorioa Cor Indi8D 
produots , urohaaed by Continental Europe8D 
oountriee before the war. 

To attend an inConD,,1 conferenoe to diBCUBB 00-
ordination of ('conomio porcy in the Far East. 

To attene<l discul!II:ons held in London between ell:-
perts of Empire countries to disCWIII the implioation 
of Art. VIIoCthe Mutual 'Aid Agreem'lDt between 
U.K. & U.S.A. 

To attend as Observer the Anti.inflation Conference 
of the Representatives of the Middle East countri811. 

To attend the United Nat'ons Monet&!') and 
Financial Conferenoe at Bretton Woods. 

To invelltigate working of CeDRUS of Produotion and 
'RegiBtrar General's Offioe in conneotion w;th the 
work of the Inter.depst'tmmtal Com'l\ittee aD 
8tatiatiOB. 
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'. ~, M&I1u ~~: III view of the fact that the public in this country 

dlsltkes secret miSSIOns bv officiaJN, will the Honourable Member let me know 
wJlethel' ,Sir Theodore Gregory !luring any of his trips t·ook up tne question of 
the sterhng balances or had any share in drofting the two obnoxious clauses of 

.the Anglo-American LORn A!!reement, pernicious to the interest.s of India? 
.' The Honourable Dr. Sir M. Azlzul Huque: First of all, I den v that thAre 
"!S !luy e r~t official Mission, nnd, secondly, i: might. mention that sometimes 
It 11.1 very dIfficult for Govenunent becnuSfI my Honournblf: friends on the other 

'side ~' ll not agree to go into >lome of these MissiollR, and we have perforce 
'lIOmetml05 to send officials. As regards the latter pnrt of the· question, so f8r 
,?S I a~ a~are, there is nothing by which I can justify or even hold tbat tbm; 
IlnpreSSlon IS even correct. 

Ilr. Kana Sabedar: Did he during his period of tour and delegation in Rny 
one of these six visits handle with His Majesty's Government's representatives 
the question of the sterling balnnces of India, and more spenificlI"lly the 
obnoxious clauses of the Anglo-A mericQn Lo/.m relnting to the sterling bRlances? 

The Honourable Dr. Sir M. Azlnl Haque: I lun quite certain that it could 
not have been because the time of his last visit was early in 1945 and these 
questions were takou up at the rCluch later stage, and Ihave 110 information 
whatevor t.o warrant the impression ihat he had anything to do with some of 
these clauses referred to by my Honourable friend. 

Mr. lI&I1u Subedar: Has he made any other report!; besides those mentioned 
by the Honourable Mpmber? 

The Honourable Dr. Sir M. Alizul Huque: So fllr as thE.' Government cf 
Indin is concerned, if my friand refers to reports ill Intlia about India, 
certainly he iii from duy to day engaged in different reports to different Depart-
ments. 

Mr. T. apman Ilort m~r: With l'C£eren(!E' to part (d), were any or th'3se 
rE.'ports placed before any non-official advisory committee representing non-
Members of this HouRe bllfore they were placed in the Library of the House? 

The lIonourable Dr. Sir II . .Azls81 Huque: As far as I know they were 
circulated 8n.1 broadcast throughout ludia, .at least the Bretton ood~ Mone-
tllr\' Conference report. 

-Mr. T. Ohapman-llortimer: M;V point is, at the stage when t~e  were con-
fideJltial and before they had. been filially releut!ed· to the pubhc, were they 
pre8entE'd to any of thesE:< non-official bodies? 

The Honourable Dr. Sir M • .Aslzul Huque: I am not n ar~ of thnt but I 
will note this. 

WAD. RISK INSURANCE FuND 

388. ·Mr. Manu Subedar: (u) Will the Honourable the Commerce M;ember 
please state the total figure now standing at the credit of the War Risks Insur-
ance }'und ill respect both of insurance of factories and of goods? 
. (b) Is the amount kept sel>arate, or, is it merged with the general balances 
of the Government of India? . 

(c) Do Government propose to return this money to the iusurers directly in 
proportion to the amount paid by them? 

(d) Have Government cOllsidel'Cd the l>urpose for which they would put ~ e ~ 
. funds 80 as to benefit those, from whose pockets these funds have been denved? 

(e) Have Government considered whether these accumulated funds could not 
form t.he i1l1clclIR for f\ re-inR1II"RllCe organizntion in Tndia under t.he auspices of 
Government so as to prevent Indian Insurance Companies having to seek treaties 
Bnd re-inRurance Abroad t.hrough individual negotiations? 

(f) Has any suggestion been made to Government for the use of a'portion of 
these funds to provide cover for riot and civil commotion insurance at a very low 
rate? 
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':The Honourable Dr. Sir •• Aai.W Buque: (8) The latest figures show the 

'tot"l balance ill these two War Risks Insurance Funds is Rs. 82,47,53,074-12-7. 
(b) These balances are merged in the Central Government's balances. A 

pro forma account hcwever is maintained showing the amounts of these two 
funds. 

(c), (d) and· (e). The Honourable Member's attentioll is n t~d to Section 
1(8) of the War Risks (Factories) Illsurance Ordinanl'e and Section 9(8) of the 
War Risks (Goods) Insurance Ordinance which prescribe that if at any time 
the amount standing to the credit of thetlt' funds exceeds the sum which in the 
opinion of the Centl'ol Government is likelv to hf' required for the makillg of 
payments out of this fund the excess shall "be pnid· into General Revenues. 

(f) No. 
Mr. I[anu SUbedar: May I know why this very large sum, which was 

taken for certain purpoHes, Rnd on certain excuses if I may say so, is not lieing 
used for the benefit of those from whom it was taken in the fonn of a nucleus 
for a re·iwmrnllce tOmpl1l1:V in t ~ country? 

The Honourable Dr. Sir K. Allzul Huque: It is nlways easy to be wise 
after the event. But if suppoiling 'filly contingency did arise, the enttre fund 
wculd have been required and even more. So far as expenditure on the specific 
purpose is concerned, I hllve already drawn the attention of the Honourable 
Member to the clauses of the two OrdinanceFl by which the balance will form 
part of the genera! reVCIH!eS, not 0111.'" for the 'benefit of the particular task 
but for the country as fJ whole. 

Mr. Kanu Subedar: Is my Honourable:.' friend aware that a foreign com· 
pany. coming from '\'('w 7.ealand, is trying- to establish a re-insurance' business 
in this country and it is harmful to India, and will he consider the suggestion 
thnt this fund should bp made the nucleus of (l. re·insurance company in Indin. 

The BOIlOUI'abie Dr. Sir •• Asizullluque: The point is that I am not aware 
-of it. If my friend gives I11P the illforma.t.ion on this specific point, I will makr-
an enquiry. As regnras part (b) 1 am pre~l led from doing that as part of 
{·he expenditure from this fund, on account of the Ordinance, is t.() form part of 
the general revenues. 

III Kanu Subed.ar: The sections referred to by my Honourable friend are 
the Ordinance sections. They were never passed by this House. If Govern· 
ment brought /l.. proposal to this House for the ACC€!ptanCE' of It portioll of this 
very large sum of Rs. 32 crorflS, I Rm surf' the House would consider it. Will 
Government put up l~  II. proposal? That is the point. 

The Honourable Dr. Sir 1[ • ..-Isul Huque: I will certainly consider it. But 
the O)'dinance has been functioning for many years aud I have not received 
any complaint from the House. 

Seth Oovind Daa: Will the Honourable Member see that no foreign com-
pany for re·insurance is establiRhea in this country? 

The Honourable Dr. Sir K, Azlzul Huque: I have already answered my 
friend. In the meantime that. does not arise. 

SHIPPING IN INDIAN WATERS 

887. -Ill. )[anu Subedar: (a) Will the Honourable the Commerce Member 
please state whether any stipulations, proposals or settlements have been negoti-
.ted with the United Kingdom in !'egt1l'd 10 sIlipping in lndian waters? If so, 
what are they, and will the papers be circulated? 

(b) What was done in this matter during the long period of deputation of 
Mr. Pillai to the United Kingdom? 

The Bonoarable Dr. Sir •• AziJul Baquf': (a) No, but negotiations with 
United Kiugdom interests are in contemplation. 
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(b) The Commerce Secretary had some infomlDl and tenhrtive discussions 

with the appropriate aut.horities during his visit to London last winter. The 
Government of India are maintaining close touch with His Majesty's Govern-
ment in the matter, Rnd hope ~o arrange for more formal discussions lat.er in 
tbe year. 

Mr. Kanu Subedar: Is the Honourable the Commerce. Member in a posi-
tion to give an assurance to this House that during these technical negotiations 
no commitments on the part of India have been made which some of us might 
consider prejudicial to Indian interests? 

The HOJ1Ourable Dr. Sir II . .utJul Huque: When the record of this Uov· 
enlment will be written. at a time when my friend will come into power, he 
will find that no such thing has ever' beel'1 done. 

IIIPOBT CONTROL 

888. -Mr. Manu Subedar: (a) Will the Honourable the ComlI)erce Member 
please state what modifications have already been made in the import control? 

(b) On what basis is the import control now worked, and what is the basis 
of priority now given as between various firms who wish to import? 

(c) Are there any cases when the import licences are given, that the exchange 
is nl)t given" 

(d) Are there any cases when the exchange ill given, that the shipping is not 
available? 

(e) What special steps, if any, are Government generally taking to see that 
the requirements for machinery, equipment, spare parts and essential chemicala 
on the part of induatriali,ts in India are met? 

'!'he llODourable Dr. Sir II • .utzul Jluque: (a) The most important. modifi-
cation made in administering Import Control relates to the libera1isation of 
imports from countries ill the. !;tprling area. I may invite the attention of the 
Honollrable Member to the Open General I,icence No. VII, pub!ished in 
Gaflette 0/ India l:xtTacwdinary of the 22nd January and the 4th February 
1946, which permits import!; without restriction of r. number of articles of con-
surnel' II'ld producer types from the United Kingdom and other .British Empire 
countries in the sterling aren. We have also announced from time to time 
that licenses will be issued liberally for import!; from the sterling area except 
in the case of those goods which are included in thp. co-ord-inated international 
allocation programmes, such as foodstuffs, certain textiles, fertilisers, etc. 
Step;" have nlso been tok£'n to simplifY the licensing procedure as far' a8 
~~~. . 

(b) 'rhe main hasis for licenllitlg imports of goods is the same as before, 
nam'~l  conservation of non-sterling cUlTency and conservation of shipping 
splICe,. though the latter conlliderRtion IS losing its importance. Furt.her, 
during the difficult period of transition from war-time to peace·time f'conomy 
import control serves the following objects: 

(i) safeguarding legitimate interests of Indian industries; 
(ii) facilitating disposal of wllr-time s\ll'pluses; and 
(iii) regulating purchase ,of capital goods so as to ensure the industrial 

development of the country on sound lines. 
There are no general criteria for priority betwoon vnrious importing :firma 

except that; in ord('r that trade contacts may be maintained preference is given 
to regular established importers in the matter of grant of licences. 

(0) ·No. Exchange facilities are invarillbly given in cases where licences for 
imports from a uon-sterling area. are issued. 

(d) There were CallI'S in the past, but none 80 far as the Government are 
aware at present. 
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(e) A special organisation known as the India Supply Cotn.mission is func-

tioning in the Uuit<::·d Kingdom under the High Commissioner for India, 
Londoil, mainly for giviug assist.anoe to industrialists in the procurement of' 
thE'ir requirements of machinery, equipment,' etc., from that country. Simi· 
larly, the Indian Supply Mission in Washington renders such assistance as is 
possible in regard to imports into India from North America. 

Mr. Muhammad Bauman: Is it a fact that the importers who cannot. 
elltllbJifolh their claim for a particular yern: are 1Iot given permission as against. 
those who did import ill those years but have no records of any pJ'tlvious. 
yE'1U'8 ? 

The JIoIlourabie Dr. Sir •• Albul Huque: That is inevitable in a system 
in which import licenses can only be given up to a certain fixed limited quan· 
tity: and if we ha'Ve to issue licenses for Q fixed limited quantity we have to. 
go by a basic year. If we allow everybody to come in, it will practically 
nullify the very eBect of import control. If my friend refers to the basic year 
in his calculation, it is certainly the case b'!t we have been trying to see that 
tha.t· does not create unnecessary hardship to the general interests of the-
public. 

Mr. lIaIlu Subedar: Is the Honourable Member aware that there is -discon-
tent among the businesb people seeking these licenpes not only for the striafi. 
adherence to the pre-war quota which my friend· mentioned, but because the 
dil'ection of trade has completely changed. There were enemy countries, 
therp, wero other countries with which there was large tradE'. Now therE' are 
other ~olllltr e  with which there is large trade. Will my Honourable friend 
assure this House that he will further simplify the system and in particular 
remove thip complRint of discrimination ~ 

The BOIIOurable Dr. Sir •. AlInI Haque: As I have said, I am looking: 
into that question of discrimination, which my friend referred to sometime last 
week. As regards the other que!;tion, we have been trying our best to. 
simplify the procedure and almost every wt:ek we QlP, conl!lidering the d eren~ 
aspects of the new pattem which is coming into the world or is likely to come· 
into the world. . 

Dr. Sir Zi& Uddin Ahmad: Is the Honourable Member aWlll'e of the fact 
that there is great excitement und agitation in the United Provinces over the· 
giving of licenses to textile mills 'Bnd refusing the same to a spinning factory,-
so Jnuch 80 that a resolution was unanimously passed by. the Ullited Provinces.. 
Committee on Food aud Cloth Control about this discrimination? 

The Honourable Dr. Sir •• AlblUl Buque: With reference to certain arti-
cles involving merely pro forma issue of licenses we have to issue them ou the 
~ omrnendllt on .of the Department concemed. If my friend refers parti. 
cularlv to textile Jluwhinel'v, We have to issue licenses in accordance with the-
adviet; ()r the reeommelldutions which are ~ade by either the Planning or the 
lndustries DepB'I'tment. 

Dr. Sir Zi& Udd1D . Ahmad: Mv HOllQurable friend has avoided the issue 
The sterling bRI8llces of which we "have heard so much lately are now defi-
nitel'y bciu!! utilised for the benefit of the billionaire and not for the benefit 
of th,' peOIJle. 

'!'he Honourable Dr. Sir •• AzlIul Buque: We are issuing licenses for both< 
sterling anrl nOIH;terling areas and I have not to my knowledge uny informa-
tion that this has been utilised for the purpose of helping the sterling areas or 
millionaries. 

Dr. Sir Z1& Uddln Ahmad: Why did you give licenses to the textile industry 
and refuse the same to the spinnmg mills? 

The BoDourable Dr. Sir M. AIIbal Huque: Because, as I have explained, 
this Department hIlS to issue licenses for food, for agricultural implements, for' 
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textile machinery, and various other categories of articles for which this Depart-
meont has to issue licenses on the decision of the Departments (lonceme.d. If 
.my Honourable friend wants any particular information on any particular 
point, I am quite prepared to supply it by getting it from the Depa~tment con-
·('tlrned. 

Dr. Sir Z1a Uddin Ahmad: The Depar ~ent whioh actually refused· the 
license is your Department. You ought to know something about your 
J)p.-partment. 

The lIonourable Dr. Sir •. Asisal lIuql1e: I know muoh more about my 
Department than the Honourable Member thinks he knows about his 1Jniver-
~~. . 

Xl. JlaDu Subed&r: Will the Honourable Member cOllsider the case of 
those firms which hRd large dealings with countries from which no, imports can 
now bl.' received or which are new firms that have arisen in the. last six years, 
'wr some share of the import quota? 

The lIonourable Dr. Sir •• AItIul lIuque: We have considered these and 
Wtl have speciully considered the case of those firms, Burma evacuee firms and 
other firms, which have been deBling with the Far East. As regards the in-
fusion of new blood. we are trying our best to see that bona fide c(lses are 

- ft1vourably considered·. 
• Seth GoviDd Du: Is tht! Honourable Member aware that there is great cor-

l'uption in tho&e Departments. on whose recommendations these licenses are 
issued'! 

The 1I00000000able Dr. Sir •• Aslzul lIuque: I think I have explained the 
vther day that my friend is more aware of corruption and blackmarkets than 
mY!lE.Ii· 

Xl. T. Ohapman-lIorttmer: The Honourable the Commeroe Member 
mentioned "new blood". Would he bear in mind very carefully the possibility 
that the "new blood" may have been taken out of an old body so as to defraud 
the public revenues? 

The llOIloar&ble Dr. Sir JI. Asln! lIuque: It is very difticult for me to 
distinguish or analyse the blood of anyone. 

MUSLIMS AS MINOBlTY OoJolJlrltTNlTY IN INDIA. 
t889. *JIr. AhDLId E. II • .Taller: (a) Will the ;Honourable the 

Leader of the House be pleased to state whetber Govemment are in full agree-
ment with the recent declaration in Parliament by the Secretary of State for 
India wherein a reference has again been made to the Mussalmans of India as' 

"1l "Min<n'ity" Community? 
(b) Will Government consider suggesting to the Secretary of State that the 

1\Iussalmans of India R.re not a minority? 
Tbe Boaourable Sir Edward BIIlth&1l: (a) I have been unable to tract 

"the statement of the Secretary of State to which the Honourable Member 
Tefers. 

(b) Does not arise. 

FALL IN PBICB8 01' WHBA.T A.ND BlOB Dr MADRAS 

ta90. tProf ••• G. B&Dga: Will the Secretary, Food Department be pleased 
to state: 

(a) the ceiling and actual prices prevailing in different places for a maund 
-of rice and wheat during 1945; 

(b) the actual prices prevailing in January. 1946. for both rice and wheat; 
(c) hbW Govemment account for the sudden fall in the prices of. rice in the 

Madra.s Presidency in January. 1946; and 

t Anlwer to this queetion laid on the table, the qneltioner being absent . 
.tAnlwer to this question laid OD the table. the questioner having 'Clxhausted his quota. 
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(d) whether Government propose to assure peasants that they need not ·be 

afraid of any Chastio fall in the prices of wheat and rioe. in order to prevent 
merchants from unduly depressing the price levels. taking advantage of the· 
Burma rice imports? 

JIr. B. B.. Sen: (a) and (b). Four statements are laid on the table of the-
House. 

(0) There was no sudden fall in rice prices in the Madras Presidency in Jan-
uary. 1946. 

(d) The Central Governmeni; have already notified their willingness to pur-
oballe all wheat of fair average quslity offered for sale in the main Rssembling" 
markets of the Punjab, U· P. and Bind at a price of Its. 7-8-0 per maund' 
should prices fall. 

Although no guaranteed minimum price for rice has been announced. the· 
rice cultivator is fully sssured of a market in the country and is also prot-ected 
by t·he general guarantee giveu by the Government of India in connection with-
the "Grow More Food Campaign" that they will enter and support the. 
market should food grain prices fall unduly. 
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lteIloa ProvlDce ProduclA. CeDt,. St&tllUOS' _umum price 

JaDnary Februar, -
Ba.a. p. RI.a. ,. • ••• p. 

Ii. W. ReilioD Punjab • Lplipul' II 10 0 II 10 0 II II 0 

Okara II 8 0 II R 0 II 7 

N.W.F.P. JiaDDu 010 I) OU 0 II 14 I) 

MardaD o 10 0 II 10 0 o 10 0 

Sind N.".behab .{ 0 8 0 upto 211t l11De } 
8 10 0 trom 21·8-411. 8 0 0 8 o 0 

lrp r ~ .{ 0 8 0 Vpto to 21-8-411 } 
8 10 0 from 21·8-66. 7 10 I) 8 8 0 

". P. lLeIIOD V.P. Muzall'arnagar 1012 0 o III 0 o 12 0 

Sitapur 10 4 0 012 0 o III 0 

Dabraich 10 4 0 o III 0 10 12 0 

ASIIklr-lIenrara trekrl 7 18 8 (red) _ 7 II 11 7 OIl 

Blbar lIulall'arpur {ll 0 o (red) { 12 0 o (white) 11 8 0 11 8 0 

Jlcnabyr Do. 9 0 0 III 8 0 

Buxar Do. 11 0 0 14 0 0 
t~  (white) 

BombaJ RegloD . Eomb&,· Dharwar • { 12' 0 0 upto Jfareh 
}U 111 11 11 0 0 from Karcb 111611 

Nulk '{ 12 0 0 upto Karch 
} 12 10 8 0 from March 0 0 12 0 0 

Ahmedabad 12 0 0 (CoDtrelll'd pur-
chase price). 

12 0 0 12 0 0 

C.P. 8aullOI' 11· 0 0 9 2 3 10 4 0 

Khural . 10 8 0 from April 1046 11 4 0 o 13 0 
(M) (C) I 

1] 18 0 

11 ~ 0 Barda (cellDI price), 1\ 0 12 
(:II) (X) 

.ParahaIe prlcea bed by District "slltrate havo been adopted .. there are DO free market raw due to monopolS 
pvchue .yatem. • 
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.JMiII/I' prlflllUMIat IhllIIl4 0/ oraclllllOlllA in 1946 

(In rupees per maund) 

Market Prices durloll 1945 

Karch April May lune luly AUiWIt Sept Oct Nov Dec 

RI ••. JI. B.a.' •. p. B.a. ~. p. B.a ••• p. BLI .•. p. BLI ••. p. BLI .•• p. RI. a.p. 

8 II 0 8 10 0 II 0 6 8 10 0 8 11 0 II 7 0 

RI. a. p. R,. a. p. 

II II 0 9 10 0 II 10 0 I) lU U. 

II 8 0 II 8 0 8 /I 0 8 8 0 8 a O· 8 '0 8.8 0 8 12. 0 II '0 "8 0 

II H 0 II 14 0 II 10 0 II 10 0 II 8 0 II 8 0 II 8 0 II II 0 II II 0 I) • 0 

11 10 0 9 10 0 II 10 0 II II 0 II 10 0 II 10 0 ,,0 0 8 8 0 8 8 0 8 12 0 

812 0 10 0 8 10 0 8 10 0 8 10 0 8 10 0 8 10' 0 8 10 0 8 10 0 8 10 0 

II 0 0 IS 10 0 8 10 0 8 10 0 8 10 0 8 10 0 8 10 0 8 10 0 8 10 0 8 10 0 

10 1 6 10. 0 10 4 0 10 7 0 10 5 0 10 4 0 10' , 0 10 , 0 10 , 0 10 , 0 

II 12 0 10 10 8 10 , 0 10 , 0 10 , 0 1'1 2 7 10 10 8 10 0 0 10 10 8 ,0 18 7 

11 8 0 10 4 0 10 4 0 10 Ii 8 10 6 2 10 4 0 10 4 0 10 8 0 10 8 0 10 II 0 

712 (I 7 1& 2 7 18 7 7 18 7 7 13 7 I) 12 4 7 13 7 7 IS 7 8 111 2 8 16 I 

1180118011801180118011801180118011801180 

12 8 0 12 0 {) 11 ,. 0 11 8 0 11 8 0 11 8 0 11' 8 0 11 8 0 11 8 0 11 8 0 

12 8 0 10 0 0 10 4 0 10 , 0 10 1. 0 10 14 0 12 8 0 11 10 0 11 10 0 11 10 0 
(white) (white) (white) (white) (white) (white) (whfft.) 

10 16 II { (; 14 0 I) 14 0 Ii 14 0 I) 14 0 I) 14 0 1\ 14 0 6 14 Q I) 14 0 6 J( 0 
to to to to to to to to to 

10 15 0t 10 15 lit 10 15 lit 10 15 lit 10 16 Ilt 10 15 I)t 10 16 lit 10 16 lit 10 15 lit 

12 0 0 \I 11 10 I) 11 10 II 11 10 II 11 1(' II 11 10 I) 11 10 II 11 10 II 11 10 II 11 »0 

12 0 0 12 0 0 12 0 0 12 0 0 12 0 0 12 0 0 12 0 0 12 0 0 11 0 0 12 0 0 
700 

to 
t 6 II 10 4 0 11 0 0 

10 , 0 

10 1 0 { 10 ~  0 10 7 0 10 7 0 
(M) (M) (M) (M) 10 II 0 10 8 0 

(M) (lrI) 

10 ,0 10 4 0 10 II 0 II II 0 10 8 0 10 8 0 10 , 0 10 6 0 10 II 0 10 2 0 
(M) (M) (lrI) (lrI) (M) (M) (M) (M) (M) (M) 

tPurchaae rates ftud by District Maptr&te acoordlDIl to Quality. 
M-Medlum. 
C-Oo&l1le. 
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N. W.J'.P. 

81ud 

u. P. llrjfMt. 

u.r. 

ellr.t.r ll1~tJ I. 

E'lIlpJ 

BIhar. 

Orleaa 

J.uam 

Ifadra. • 

80 ... ..-
c.p.611erar 

Bomba), • 

(1) 
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ProdueIJIl t'entml "1:aIDlum Itatutor)' perlod 

(2) 
lJ't 
• '!: 

Qlla- . 
8helkhupura 'f 
)laJatud 

Larllua . 

Etawlh 
Ba.bralch • 
Baharanl'ur 

Bill 

Contal 

llolpnr 

Allpardaar 
NoIrha 
][labanganf 
lalDapr • 

Cuttaell 
Balore • 
Purland • 
Gufam DtII. 

Bambalpnr 

• Gauhatl • 

Tezpur) 

Dlbruprh. 

81Jcbar 

8ylhet' --

Cocoaada. ': 
EumbakoDam 

lIuwada • 

BatI'U" 
• ThaDa 

Dbarwu 

'l 

.Jauuar", J'ebruary,. 
111" LIN5 

(8) .' (') (I) 
., . 

:as. L p. BI. L P. ... L P. 

• { 18 8 0 upto 80.J0-46 } 
• 12' 0 from 80-10-46 11 8 0 11 , I)-

• { 18 8 0 upto 10-10-" } 12 , 0 t'tom IO l~1 18 8 0 18 II O' 

r 8 S O.J upto 28-1146 
\IIOOE 

S I O.J from 28-11·" 
8 11 0 E 

· r 18 S 0 upto Oct. 4& 
0( 18 , 0 from Oct. '61 

· l 

12 0 0 A 
12 12 0 T 

Do. 

Do. 

Do. 

{ 10 0 0 upto 16-1-4.11 
II 0 0 from 16·1·46 

Do. 
Do. 

· r 18-8.0 T upto .June 4& 
~ J8.o.o T ullto Nov. 45 
lll-10.o P from 1.12·45 

• { 14·8·0 T upto .June 46 
U-o.o T upto Nov. 45 
12-8.0 P frOm 1·11-46 

· r l8·R.o T upto .Tune 45 
~ J3.o.o T upto Nov. 'II 
{ ]]·JO-O P from J-ll·'11 

• {J8'II.o T upto .Tune 4& 
13.0.0 T ullto Nov. '5 
11-10.0 P from 1-11-4.11 

.. 

.JS10 SI& 

ESIIO SliGo 

18 i. 0 U', 0 
18 S 0 18 S 0 

11 80)111 SOl!!' 
10 0 0 II , 0] 
ItNe:) 0 10 , 0 

11 0 I)-
~ 

II , 0 10 11~  0 

SilO 881)-
9009'0-

}I8 S 0 18 S 0-

) 
~ 18 S 0 18 S I)-
J 

}U40U'1t 

J 11 6 0 12 , I) 

} 
{ II·J.o Padd)' I1Bort. • • 

8-9.0 Villa.., lite unbane4 
F. O. -R. rice II 10ft. 

S08 S08'-

8 II II S II • 

6-2-8 padd)' at 'VI1la1R! atte un· 8 1 II 8 1 II' 
ball(8d S-4.,O F. O. R. rice 
II eon. 

• 8-0.0 
t'ontJol1fd Jl1IrcIIlae 

'1-8.0 prlee of paddy. 

811 10 
II 16 I 

lO 11 8 

8 9 0' 

9 II 2' 

1011 .. 

()t)-MedluD!. (A)-AIPIeult .... •• prfee. (T)-Trader'I prloe-
• - Pardl_ prtcn lind t, Dlatrlrt l' .... trat,. tav, 1 trll atoptrd I. tb,rlilllDo frte _rket ratad" 
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'·, ... ,c( '. : ..... :,'r, ~  l' •••. '.',~~'  ...... " " .\ (ID.I11I'IIID8llDauDd). 

lune, 
I ~ .. 

(II) 
I 

Kartet Prl_ durlDRII141 

AUItUlt, September, October, November, neaemblr. 
1.1166 111'11 111 ~  11146 11141 
(Ii) ' ~l  '(ia) ca) . (i6) 

l~, 111 
" ' 
(10) 

BI .•• p. BI ••• p. BI ••• p. BI .•• p. Be .•• p. BI .•. p. .. ••• P. RI ••• P. .. ••. p .... a. Po 

II \I 0 

II 8 0 

• 1 0 

II II 0 

16 0 0 
U , 0 
11 8 0 

10 8 0 
(Ml 

9 l' 0 

10 a 0 
11 0 0 

911 0 

\I 0 0 
10 0 0 

11 0 0 11 7 0 11 S 0 11 1& 0 11 0 0 11 I 0 11 , ,0 1111 0 ~.  ~ 

13 8 0 18 8 0 18 8 0 11 8 0 18 8 0 11 8 0 18 • 0 18 8 0 II • 0 , 

880880880880880 8 8 q 

1100900900900900 900 

800810820 
(1) 

8 11 0 8 11 0 8 11 0 

16 0 0 1& 0 0 16 0 0 16 0 0 16 0 0 16 0 0 15 0 0 15 0 0 15 0 0 
1& , 0 a , 0 1& , 0 16 , 0 l' , 0 14. , 0 U II 0 a I 0 'U 0 0 
18 8 0 18 8 0 18 8 0 18 8 0 13 8 0 18 8 0 13 , 0 13 , 0 

10 8 0 10 8 0 10 8 0 10 8 0 10 8 0 10 8 0 10 8 0 10' 8 8 0 
(Ml (M) eM) (M) (M) I • lM) (M) (M) eM) 

10 8 0 1111 0 1112 0 1112 0 11 0 0 ·912 0 11 0 0 10 0 0 911 0 

10 U 0 10 12 0 10 lZ 0 10 111 0 10 11 0 11 0 0 11 0 0 10 , 0 10 , 0 

11 12 0 11 12 0 10· 8 0 11 , 0 11 8 0 12 12 0 11 8 0 12 , 0 12 8 0 

10 0 0 10 0 0 10 0 0 10 0 0 10 6 0 10 0 0 9 8 0 10 0 0 10 0 0 

9 0 0 9 8 0 9 8 0 10 11 0 11 , 0 11 0 0 11 0 0 11 I 00 • 
10 0 0 10 , 0 10 10 0 11'U 0 18 0 0 18 0 0 12 0 0 11 8 0 11 III 

.. me .. IIIP1mllm price. 

12 12 0 II 8 0 III 8 0 11 8 0 12 /I 0 12 8 0 12 0 0 11 8 0 11 8 0 11 8 0 

II 11 0 1'8 0 0 18 0 0 11 0 0 U 0 0.11 0 0 11 8 0 11 I 0 11 I 0 11 2 0 

" 0 0 13 8 3 IS 8 0 18 , 0 11 , 0 18 , 0 11 11 0 11 16 0 11 16 0 11 10 O· 

• 
11 10 0 II" II 0 0 11 8 0 11 0 0 11 0 0 11 0 0 10 14 0 '11 0 II • 0 

11 '6) It.. 10 8 0 11 0 0 11 11 0 11 , 0 11 11 0 11 , 0 11 0 0 11 8 e 
.00 
• , I' 

7" 11 

8 11 II 

8 ... 800 816 

8'" 866 866 

8 , II 

866 

866 

866 

71611 .11 811 811 811 

II 6 6 
,66 

8 .1 1 

II 6 6 

866 
866 

II 6 6 

811811 
; 

7 16 0 

8 6 0 

810 

, ,. 8.. • 11 II 8 10' 8 11 0 8 II 0 8 II 0 8 II 0 8 11 II 

'16 I ", 16 I .. ,iii I '16 I II 16 , I II 16 I II 16 I II 16 I '15 I • 16 I 
10 11 8 10 11 8 II 11 8 10 11 8 10'11 8 10 11 8 10 '11 .8 10 11 8 10 11 8 lOll' 

• 
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......... B(I, _'*""' .,1101_' fIlM"" ~ oJ "AIG' 4n the ProftfllU. "' In4ltJ ,,, J,.".,." 1946 

(In zupeea per .aull4) 
, 

Weet- IWeet naJnl eD4bl1 ' 111-1"8 8-1-" 
weet- ~eet '  enaJDI 2.-1-641 
22-1-" 

..... .....,n • PlaDJab 

-=-o--I-.-
10
-,-0-j'--::I-.-

1
-0-, -0-1':-:-

Obra 080 

........ p •• Bunu 

812 • 

1ID4. • •• "........ 8 18 • 

IIIrpwIdall 8 10 • 

11.1' ....... ,. P •• •• u 10 , 0 

080. 80 

t80 tl00 

.000' 0 
i 
I 

810 0 I 810 0 

I -
810 .: &to 0 

I 
10 • 0 10 , 0 

i 

.8008 Ct 

080 O' ~ 
080 O' 0. 

810 0 810" 

810 0 810 to 

10 11 8 11 It ,: 11 .0' 11 0 , 11 0 , 

8111 2 

.. 
Bihar • X ............. 1180 • -,- (Reel) 

Buu 

Ahme4abad 

o. P. &[Bezar Saulor 

1[hural 

Harda 

11 8 0 
(Bed) 

1110 0 
(WhIte) 

on 2/2/" 

614 0 
to 

10 16 O~ 

II 1110 

12 0 0 

... . 
... 

9 14 ~  on 1/1/ 

II 18 0, II i, 0 

8 111 2: 8 111 2 

11801180 (Red) (Bed) 

11801180 I (Bed) (:11.84) 

['1110 0,1110 0 
(White) , (WhIte) 

CIa ./1/'8 ! on 10/1/,8 

! 

1114 0 1 1114 0 
to I to 

10 111 II~, 10 16 II~ 

• 11 10! II 11 10 

12 0 0 12 0 0 

. .. .., 

. .. ... 
, 

t12 0 1112'" 

8111 I 8li·1/. 

'111 8 0 (Bed) 
1 

11 8 0 
(Bed) 

11 10 0 
~ lte  

on 28/1/'" 
, 

... 

'1114 0 II 14 C. to to 10 111 ., 10 111 O~ 

o 11 10 II 11 10 

! 12' 0 I II 11 0 0 

I 

I 
... ... 
... 10 8 O(K) 

l 26-1 .. 8 

! 10 8 O(MI ... i OD 111/1/48} 
1 ' 
• I 

• _ OcintroDed Bate: ' ~  pgrchue prlCBII axed b)' DJltt. Maillstrate have been adopted. 118 there II no fr" market ate ,dlll_ a puzehaee .,item. ' 6)- _ Puzeblle r.W IIzed b)' DIRt. Magf_trate. a«ordlDI to quaJit)'. -' ' ' 
00 - Kedlum. 



• ~I' D QUESTIONS AND ANSWERS U8, 
SIcUe"..,.,· B(ii) .dnu wAoluale mar" pr'to, !or a_Ie Bw. ift 'M P,.ot:tncu in India' ft 

J~ , 1 ~  

I iI I : 
ProviDce _ Prodl1cll1, I Week IlIdln. Week eJ:dlr,/Week endlD8 Week endlDe Wetk ~ __ ~I M... .,... ,...... "....: •• , ... -, 

N. W. Repoa-
PUjab 

N.W.F.P. 
8lDd • 

U.P.Re,km-
·V.P. 

BfIIar 

Ollila 

Allam 

Kadru-
Iladr •• 

BombaJ'-
O.P • .tBeru 
BombaJ't • 

. 

.. 

. 

1 ............ 1" •• no. " •• nll./" •• 
~l1d 18 8 0 18 8 0 18 8 0 18 8 0 i 18 8 0 

Larkua . 8 12 0 8 12 0 8 12 0 8 111 0 /' 8 111 • 
~a. III~ ~~pJJ ~plJ ,~,n  ~ta p J 
(10lIl1) (1c1Ul) (10lIl1) (loul) '. (lCIIIIQ 

(OD 11·1·60) 
I 
i ., 

fBtawall • 11 o 0 11 0 0 16 0 0 11 0 0 i'16 0 0 ',... 
BaIIrI1eJa 111 111 0 111 18 0 ~. o ; 18 0 • 
IlalYrupur 18 , 0 18 4 0 18 , 0 18 • o .jll , • 

I JDlI 8 8 OJ.~ 8 8 O(K, 8 8 O(K) 0(11 10 0 0(. (0112·1·,., (ODl8-1"., 

8 0 I • Cell ... .111 0 8 , 0 • , 0 • 8 • .. 18-1· .. I JIoJpu 10 , 0 10 , 0 I (08 1-1,,") (OD 111'1'''' 
.tJ!pwdllar 10 , 0 10 0 0 880 10 0 0 ' 10 0 ., 

(l1ew) ,-(oa 1·1 .. ,) (OD 1 •. 1·'8) 
I Notha • 10 0 0(11) 10 8 OCJil) 10 8 O(K) 10 8 0(11),10 8 O(IQ 

Klabu .... j 11 o 0 11 , 0 10 8 0 10 12 o 10 , 0 (OBII'H8) I 
lalnAIU 11 8 0 11 11 0 11 12 0 11 11 0 i 11 12 0 (OD 2·1·60) j 

II 0 0 III 0 0 Cl1ttaoke 110011100 illoo 
BalalpOre 

(g·,odOWD) (g'SodoWD) i (ez·,odown) (U'II0d0wD) : (U'lIOdowW 
DO Ia valable 

Sambalpu Dot a nUable 

aa1lhatl • III • " 11 8 .0 11 8 0 11 8 0 11 8 0 8 
rllpur • 11 2 0 11 2 0 11 2 0 11 2 O. 11 ~ 0 
Dlbluprb 11 10 0 11 10 0 11 10 0 11 10 0 11 10 0 
8IIcbu 8 8 0 II 8 0 6 12 0 6 8 0 8 8 o . 
S)'lIaet 12 8 0 III 8 0 810 0 II , 0 II , 0 

OooaDada 716 , 7 16 , 7 16 , 7 16 , 711 , 
KumbakODllm. 8 6 6 8 6 6 8 6 6 8 6 6 8 6 6 Beswada N.A. N."'" 8 1 1 

(12·1068) 8 1 1 
(26·1·60) 

Ralpur • 8 8 6 818 0 8 ]'8 0 818 0 
rbaila 1116 II 816 II II 16 II II 16 II 1116 II Dbanrar 1011 8 10 11 8 

1
1011 

8 1011 & 
/10 11 8 , _. 

• ProdI1Celi price ball beeD levlaed allioe lit Zanuary, 1946 u.. 7·2·0 ezccpt 8ambalpur. 

mon~. :a:da::.J:: ~ bJ' Dlltrlct Kalllatrate bave beeD ndopted I. there II no tree market rate d_r<P 
(H)-Hedlua B""" - o~ a"allable. J.A t 

-I 
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hTDU!SQ'O'O'U· 01' ..a.4B4'l'IO~~ I'ROM GlIJUUl(y • 

fa91. -llr. E. O •• eocr: (a) Has the .ttention of the Honourable ~e 
Commerce Member been drawn' to Q report from Paris published in the'London 
Times, dated the 22nd December, 1945, all t ~ basis of distribution of German 
Jept '~t on asseta, giving a list of quotas allotted to different countries, in 
which the quota for India (being 2 per cent. of category 'A' and 2·9 per cent. 
of oategory 'B ') is indicated as .. subject to confirmation"? 
(b) Will the Honourable Member please explain what is meant byt.hia 

condition "subject to confirmation", which does not apply to any other country 
mentioned in the list except Egypt? When is this confirmation gQUw tD be 
made, by whom, and under ~t 'procedure? : .. 
(c) Has the Honourable Meulber any idea as regards the industrial equip-

JIlent and other capital equipment,  together with merchant vesse!s, which may 
be available to India under a~ or  'B' of reparations? Who will actuilly 
MM'Dline the selection of such equipment for India, and when will details 
1ihereof be available in this country? . 
. ( d) When are the above equipments under category . B' of the em~ Jilr;ely 

to be Il.vaPable to India, and havto Governmeqt de de~ ~pon any scheme for 
the disposal of ,the afore.aid equipments when received, or can the Honourable 
Member generally indicate the lines on which a scheme for suC'h disposal may 
proceed? . 
The Honourable  Dr. Sir ](. Azizul Buque: (a) Yes. 
(b) Government have no information as to why the Paris Correspondent of 

the TimeR used the expresl'ion "subject to confirmation" only in respect of 
Tnd;n and Egypt. The Conference made recommendations to respective Gov-
el'l1ments which were subject to subsequent cOllfimllrtion by all of them. Gov-
E'rnment of India's concurrf'nce in the -(haft Ap-I"PpnlPnt hn.s ~ n e rppn C''"'m-
municated and the Agreement will now be signed on behalf of India by their 
Delegate. 
(n) I lsy on the table of the House 3 lists of capital equipmen·t which have 

bef.'D received bv the Govenllnent of India as available for advance deliveries 
of reparations. }'urther lists are expected to be received when the Oontrol 
Coullcif in Berlin ha:; decided what further equipment should be made available. 
The allocation of equipment to India, as to other countries entitled to a share, 
will be made by the Repal'Qtions Agency which has been set up in BrusRela. 
1ndia is represented on this Agency and has the ~IDe rights 8IB all other 
,~Olllltr . .  In th"d case of a dispute between two claimant countries, the matter 
.is initially decided by the Agency, but if the decision of the Agency is not 
acceptable to any' cladmant, it is subsequently decided py arbitration. There 
dOes' not appear any chtmce of shipa ~  available to India as the allocdion 
af merchant shipping is to be in proportion to shipping'losses. 
(d) No il)formation is 'yet avaiiab1e as to when category 'B' items are likely 

to' be available to India though, 8S stated above. 3 advance lists have been 
received and InmQJl dema.nds for items in' thoSE, lillts hne been made. The 
flUE-stion 88 to how equipmeDt" when received, should be disposed of, is 4~ 
eonsideratiOD. 

APPENDIX II 
(1) • 

Liat of plant, available lrom Germnny a' ~.t in . .ealflUftt 0/ adf1ll1lCt d,.zitleriu 
1. The Iynthetic dye plant 'I G. Farben Ind1llltrie.", in the city of d aPa ~n 

fi .. available o~ . . .• 

Z. Soda al11. plant "Mathes and Welle.r" at DuWburg. 

3: Ball-bearing plant "Kugel Filcher Werkie" (F.' K.) at 8chwemfurt. 
4;. Latlie manufacturing plant. Waldrich in JlIC Oity of 8iegeu. 

5. Lathe lIIAJIufactu'ring plant "Schi88-Defrls" at DUlllleldorf. 
6; Lathe manufacturing plaht. "Wagner" at Dortmund. 

7; Shipbuilding plant "Blohm aDd V'oes" at llambug {elicepting gnmng flock and 
rll lla~ uMld,.in OOIIneettion ~  ,tbi.doc:jt). - . 
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8. Shipbuilding plaut 
daya). 

«'Bremen De ma~ Wuser" at Bremeu (after approximately list, 

9. ME'tallurl!(ic plant "Hutten Werke E •• en Borbeck Friedrich Krupp 'G' " at Borbeck. 

10. Metallurgic plaut "nand isenwalzwel:k" at· Dinslaken. " 

"Reinische chamoth D na~ el' e . . 
11. Fireproofing plant, on "Rhine", in the c-ity of Bendorf on Rhme. 
12. Plant for rilanuf1lctllre of revolving ,h'ilIs, "Hanwell-LEI". at pUSBeldorf. 

13. Oil refinery equipment plant Karl Ganzler at Duren, Gros .. Apparate BAU,' E888IL 

14. Underground power plant of Gross-Dmftwel'k Mannh('im AG at Mannheim. 
16. Klockner Humboldt Dietz, Obracl'scl. Diesel engine plant. 

There ill another plant belonging to the l&Dle compa.ny, on which inveltigations 110ft Itm pre· , 
ceeding. . 

111. Fritz Milller, Eallingen. Machin\'! Tool Plaut. Producea drop hammeJ'll hydraulic 
--------aand dye calting machinel. 

17. Bohne  Kohle, E.slingen, Machine tool plant. Produces horizontal boring .. l ~ 
Ibapera and core moulding machines. -

18. Hahn K9lb, StuUgai't. 80 per cent. deatro) ed. 
19. H\'!DlOlt, HerborD, ell en & ~ . Optical and mechanical instrument. plant.. 

20. Hendorf, 60 milea eaat of Munich, Private power plant 69,qoo kw capaC'ity. 

21. Hasted.t, Bremen. Steam electl'ic power plant. 92,300 kw capacity. Some damage. 

~. Toging. NR. l\Iuhldorf. H: dro-electric power p14nt. 42,000 kw direct current gene-
ratlng capacity. 

115. Aircraft engine plant of WMW J'pt BMW (?) (Plant No. 2) (BayeriRohemlde Moteu1'-
werk at Munich), subject to temporary wit.hholding in XMRT. (f), for seventh .Army 1118. 

24. KukurbelwellenW\'!rke, Olinde, NR. Hamburg. Plant for the manufacture of crank-
shafts for aircraft tank and U-hoat engines compriiing forge, heat treatment and machine 
'hop. 
25. Metal werke, Neuengamme, NR. Hamburg. Plant for Bmal111ol'mll factory. Approxi-

mately 500 modern machin\'! tools. 

'26. HanseatiBche Kettenwerfe, Hamburg. Plant for the manufacwTe of cartridge ca_. 
(Approx. 30 mm.) and small fuses. Machinery comprilles drawing pl'\'!SBea, annealing--
lreading machinea for the produotion of steel cartridge cases and a number of a.utomatio 
lathes for machining small fuse eomponents. 
'ZT. }<'abrick Heas Lichenau, 1'llten a e~, Explosives Plant. Machine equipment reported 

in good condition. . 
28. The motorcycle plant Baverische Moteurwerke (BMW plant No. 1 at Mumch), the 

"Krupp" plant in the city' of Essen (Subject to certain locomotive capacity still required 
for the maintenance of essential transport), ,and the nd~r ro nd aircraft and truck enlCine 
parte plants at Neckarelz, near Heidelberg, which are also available. have been olnred te 
the Sovi'et, Union by the Control Council for immediate delivery. The oft'er of 3 factoriet 
a~ been accepted by the Soyiet Union in principle. 
1. Kabul Fischer George Schaefer and Company located at Schweinfurt. A/Main anel 

dillpersals at Cannstadt and Erkner.PrincipBl products: Ball and roller bearings ani 
partl thereof. Other information: Approximately 2,500 machines, representing about 
70 per ~'ent. of t,otai al'e ready for production. Most are special typea peculiar to th. 
industr;-. Reaearch laboratory and testing rooms lIre part of the equipment. 
2. Deachhnag Werke A.G. Weller-Bremen located at Brem~n with shipyard at WeBer. 

Principal products: General shipbuilding and repairing. deBtro er~ and submarines. Other 
information: Suitable for conAtruction of m'arC'hant ship. Cargo velBel. up to 10,008 
tons. tankers up to 16,000 tons. freighters and transport. up to 25,000 toni. Nine alMm 
laUllChinlt a~lI. 1-1,000 (?) feet long, one side launching way, ISO-ton lioating crane and a 
floating dock. Damage mostly confined to building. and service facilities. SlipB, cranel anel 
machine shop equipmen, relatively undamaced -

3. Bayerische Motoren werke (BMW) A. O. plant No. 1 located at Munich Oberwile-
senfeld. Principal products: MotorC'yc1ea Itnd aircraft engines in 1938. In 1943 to 1945 
a r r~ t enginea only. Other infol'mat.i,!n: 40 per ~nt. of buildings and 15 per cent. of 
macInnery damaged, Total. of 923 machmes and eql1lpment in the Munich Plant with aa 
additional 1,800 to 2,000 located at dispersal plante. 
4. Oross-Krsftwl!rk Man,!h,,!m AG (Mannheim nd~r ro 1d steam 111ectric generating plllDt 

l~ aled at. Mannh\'!lm) .. P~m lpal I,lroducts: GeneratIon of electric power. Other informa-
tlon: Equlpment and bulldmgs .are m .good o~d t on and~plant cau be opel·slMd. One Steam-
turbo generat?r of ,~ kw l~ a slIlgle boiler of .240,000 lb.. of Iteam per hour capacity. 
~e ~ rna e ~  fired With pulverIZed hard coal recelV\ld at plant from river barges. Plan" 
bullt ln 1940 In an underground cell 100 feet in diameter and 75 feet deep. 

5_ . . DO~  G.K.B.H. (Gudod ~am electric po,,"", plant) located 60 mil .. eut of 
l\{unlch. PrinCipal products: .prodUctlOD of electric power for a chlorine plant. Other 
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information: All equipment. in operating condition. Total installed ~nerat.~  capacit.y of 
69,000 kw made up of one turbine of 23,000 kw, n~n onde~ n  topplDg ~t, 1,700 P.S.I. 
prepsure, 9120 Fahranheit temperature, and two. turblDe. of. 23,000 Kw capaclLy. ~14 P.S:I. 
pressure, 9120 Fahnmbeit temperature, operatlng condenslng. Tbree BenIGn bollen l~  
a peak rating of 300,000 Ibs. of steam, per bour at 170 P.S.I. prealUre 9390 ~a ren ~lt. 
Boiler feed pumps of chromium calt steel high pressure type, 13 ltagn. Built In tbe Ilde 
ef hills to prevent. bombing. 
6. Bremen Corporation, Hastedt Steam Plant located at Bremen. Principal producta j 

Generation of electric power. Other information: Plant heavily bombed but 2 turbo 
genera ton lIud 4 boilen in operating condition with minor repairl neClllary. Turbo pne-
ratorc are of 20,000 kw and 15,000 kw capacity, which operatM at 515 P.B.I. Iteam prealure, 
7f11O Fahrenheit ·temperat.ura, and produce 3 phase 50 cycle power a.t7,000 volta. Boiler. 
are .stoker fired uling hard coal but may be converted to oil firing. There are t.wo atandby 
Dieael enpea. Plant locatrad in Suburb of Bremen and ooatroUed from central operating 
~~ . 
7. Innwerk Bayerisl"he Aluminium A.G. (Toetring Hydt:O-Eleotric plant) located at 

MuhldorfJ 50 mil. eaat of Munich. Principal producta: Geaera~n of electric power. 
Other intormaHon: Plant built in 1924 to produce power for t.healuminum plant. No 
damage to plant during the War and all equipment in operati.ng condition. Eight horizontal 
ahaft water wheel generator8 of 6,000 kw. each, one 50 mm. 385 volta D:(J., operating UDder 
a head of 115 feet. Water delivered from canal to turbines through one penstock 13  feet 
in ciii'meter· and one 65 feet long for each. Turbines are not. available. 

# 

8. Klockner-Humboldt-Dietz located at Obprusel, near Frankfurt. AIM. Principal pro-
ducts: 2 and 6 cyliuder diesel engines and parts. Other information: Buildings undamaged, 
.ught damap ~ machinery. There are about 350 general purp08e machinea, telting depart-
IIUInt and cheullcal laboratory. 

9. Fritz M·uller, Pressen labrik located at OberalBlingen. Principal products: Drawing 
pressesi forging preeaes, ?il milia machine8, machine dye caating machines, preSll'a8 for plutice 
and press wood hydrauhc pumps, etc. Other information: Plant .haa no war damage and 
is rtlnd~' for operation. 170 machine tools 83 lathes of all t p'~ , 27 boring machines 17 
grinding and 16 driDing machines. ' , 

10. Uohner nnd Kohle ma n'~  fabrik(!) located at Esslinllen/Neckar. PrinciplP.I products: 
La.pping machines, -milling machines, n'~ predsion borers. planen, r d n~. t ~ points, ~ld

ing machines. Other n o~at o~: No war damag.e ~nd ready for lmme~Ja te Opera'ion. 
Total of 69 machine tools, mcludmg 21 lathl's, 12 gnndmg machmes and 11 drl1hng machlnea. 

11. Heyuolet-werke fur Optik and Me('hanik located at Herbom/Dillkreis, Hassen Na88Bu. 
Principnl produds: Optical items principally for war used binocular8. gun t~le ope  for 
tanks, gun telescopes, limple and submarine te\eacopel, and angular gun telescope8. Ot ~r 
information: No bomb damllge, equipment estimatl'd to be 10 per cent. damagPd. Manu-
fllr\u!.ing p~ I' all one &01' including tool and lIye department. !ens grinding department, 
.. sambly and inspection department. Metal cleaning and plnt.mg department separate. 
Total of 240 machine tools, all types. 
12. Goldfish underground factory (diamerpenz) ]or.ated in gyp8um mine at Obrigheim, 

Mosbaeh. Baden. (Across river from Necka.relz). Principal .,produrt : Aviation ·angines. 
Ot ~r information: All equipm!'nt ready to operate, but deteriorating somewhat from rult. 
Approximately 2,000 machines, _ 

!3. Bayerisch Motorenwerke (BMW.) A.G. Plant No. 2 located at Munirh la ~. 

rrir·dnal produc .... : Airpl(ine en n~ . Other inf!)rmation: Constructed 1937-1939. Build-
ing8 3 pel' cent. damaged. 700 marhines at Munich No.2 plant and 02700 (1) machine. at 
aiaperaal plant8. '. 

14. Fabrick Hess Licheneu located Furstenha!.l'en, Kurhellleh (near Kaaael). Principal 
Principal products: Airplane ~n ne . Other information: Conltructed 1937-1939. Build-
-P\ant specially built for production and processing military high expIOllive8. Three TNT 
Jlroduction lines, 2 procealing linea, 2 shell firing linea, plUl aCC8llsory and lublidiary' depart· 
lIlents such as POW'o'T plants, etc. Condition of buildings and equipment enerall~' good. 

(2) 
u.t 01 FactoTie, available a. A.dvance deliverie •. 

The industrial plants and equipment. . lilted below have been declared available by thIJ 
ACe for Germany as advance deliveri .. on reparation account iu & ordan.~e with provision. 
ef the Rerlin Protocol. It has been agreed by the three WeitMrn Poweri that onh-one 
official channel will be used to transmit the list8 and YOUr 8ubmissions to the Government 
to whieh you are licCNdited should be on behalf of the Governments of the United Kingdom 
'France and the United States. Claimant nations are invited to indicate to the ACC thai; 
interest in ~ ta n n  p~ant  and eql!ipment on this lilt. Normally the time to be allowed 
~J' mant natlonll for thIS purpose Will be only 21 daya, but because of intervening holidays. 
it. na8 h!'en agreed t.hat 28 days will lr~ allowed in thia instance. For' the purpOlle of the 
eommencement of the 28-da" period it ~ lI.jl!'eed that this telegram 8hall be deemIJd to be 
."ted 15th December 1945. Indiclltiona of ntel ~.t on the p~rt of claimant tl8tionl may .be 
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Wltransmitted through a-.y ohallJ1el appropriate fot communiCation with the Control CowaciL 

l. e~ ~l ~~~~~: Deut.ache Schiff-undmuchiBenba.u A.G.-Iocated at. Bremen-Vahmt.in. 

, 

PrincipaJ. products: U-Boats, trawlers, etc. b 'ld' . l1li1 
General deacri tion of plant and equipmeut-ext.ra lar~ concrete Ul . mill, approxuna '1 

250'xl200' U-B!t Pens, 'fhe building 18 under construct.u;1D and p~ro nat.el'1 ~ ped·ft.· 
·eomplete. It. is slightly dama '~ from bOlD:bing, ~ t equipment 11 ID very goo con 1 l~ 
Quantities and t.ypes rn ltoman, and equipment. 
00 ahaperl. 
110 lathea. 
5 milling machines. 
10 grinders. -
·35 drills (vertical, radical and wall). .' . 
These itema aN "general purpose" tools and are in !,ood operatUlg ~ndltlon. • ___ ._ ... _& 
2. Serial No. 17. C. F. Borgward-Torpedo Section of automobile Plazat ............ -

BNmen. . .  .  I teet f II: 
Principal products: manufacturing torpedoea. Plan:to IS a IlDg e story I rameWOE 

~r  building. The building torpedo aeot. ~ ~. per c:ent. deatlo1.~' go peJ' cent. oftoo11 
iI in 800d condition, the other 10 par cent. 11 In repairable CODdltiOn. 
Qu&ntitiea and t~ pe  of machinea and equipments: 
Lathea 67. 
Bouting machines 11. 
Boring machines 25. 
Grinding machines 3. 
Welding machinel 6. 
ThNad cutting machines 5. 
Planing machines 3. 
Emery blocks 5. 
PolisJiing machin"s 5. 
"Miscellaneous 1.9. 
Total 149. 

3. Serial No. 18. NorddeutBche Huette AktiengeseUschaft-located at Bromen-Oft. 
bhausen. 
Principal products: Coke and by-products, cement, pig iron, Thomas steel ingota, "'rro-

vanadium. The plant. is suitable fodhe production of the following material per month: 16,000 
tons p ~ iron. 20,000 tons coke, 810 tons tar, 270 tons ammonium sulphate, 215 tons benzol, 
9,a:lO,OOO M-Gaa, 18,000 tons cement, 2,500 tons nickel iron, 17 tons ferro-vanadium. There 
is Iil{ht bomb damage, but buildings and equipment are in fair physical oondition. 
Q nt t e~ and types of machines 1 
One 330 ton blast furnace. 
Two 107 Thomas convertors. 
Sixty Koppers coke ovens 
By-product plant. 
Cement plant. 
Ferro-vanadium plant. 
Boiler HOllie. 
Power HOUle. 
Water Pumping Equipment. 
4. Serial No. 19. The Hann TeRsky Index Werke,- located at ES8lingen-Neckar. 
Principal Product: Single spindle automatic screw machines. Plant and equipment 

in very good condition with very slight damage. Machine tools and equipment, capable 
of producing other machine toole, lome lpeeial equipment uNd for flrm'l particular line of 
automatic screw m~ ne and spare parts. 
Plant had 3,000 employees. In 1944 11,400,000' RM (1,560 tons) produced. There are 

424 machines availabl\'! at present. 
Quantity and t.ypea of machines: 
Engine lathes 86. . 
Turret. lathea 28. 
Automatic Screw machines 711. 
Milling machine. 72. 
Upright drills 57. 
Radio drilling machines 13. 
Horizontal Borinll: Machines 13 . 
• Tilt Boriner Machinea Nil. 
Thread cuttinll machines 10. 
Gllar cutt.era 10. 
Plane 1. 
Shapers. horizontal 14. 
Shapers, vert.ical 4. 
Gl'oovillil m ne~ 2. 
Internal grinders 14. 
Cvlindrical v.rinde,... 18. 
Surface Ilrinders Y 
Universal tool grindel'll IlL 

Total 424. 



ilk LEGIBLATI\T.E ASBEMliLY [20TH Fn. 111 
5. Seria.l No. 1014. Nordeuteche Dornler\verke No.2. 
Factory-located at. Luebeck. 
This plant is approximately ten yeare old and was manufacturing aircraft. parts. Pre-

18IIt. manufacturing haa been devoted to the production of economy stoves, aaucepans, -and 
household utensils. During the war the plant. employed 1,200. The machine t.ools con· 
. ll~. of: .air compre880rs, hand saWI, end n~ rolla, filter benches, 2OO·foot conveyor, 
drilling machines, folding machines, shears, gnndera, lathes, milling machines, sheet rolla, 
apot. welders, riveting machines and. presses. 

6. Serial No. 1015. Nord Deutsche Dornierwoarke No.4. 
Factory-Located at Rothebeck. 
This plant was conat.ructed in 1944 and waa manufacturing a r~ra t frame parts. Pre-

lenL manufacturing has been devoted to the production to metal bed framM, aluminium 
drain COl'ka and household utensils. The produ('tive area was approximately 1,950 squa.re 
meters and employed 85. workers. The machine tools ,conaist of drill., lathes, shapers, 
grinders, welders, universal millers and salt and annealing vata. 

7. Serial No. 1016. Arms Factory. Rinar-Iocated at Minden. Thia plant was 
built doring'.World ~r I with the except.ion of.leveral modern additions. The plant com· 
priaea approximately 100,000 Ill. ft. of floor spaoe. This plant was 'engaged in the manu· 
facture of 7-9 and 7'62 em. shell caBell, tank component parts, and a "-riety ~  &mall toola. 
The layout and equipment is modern. The equipment is largely for the niSnuflicture of 
primers, using extensive presses. It includes a modern automatic airen, machine shop, a 
foundry for die cuting and heat treating. 

8. Serial No. 1017. Yetallwerke Wolfanbuettel GMBH-located at Wolfenbuettel near 
Brunswick. This plant cOnaista of two buildings constructed in 1934. It was engaged in, 
the production of 7·9 cm. small arms cartridge, small arms cartridge cases up until 1942 
when it was changed over to the production of 7'62 cm. artillery shell cases. The output 
witb an emplored personnel of approximately 830 was 300,000 cases per month. . The plant 
inclndes such machine tools as lathes, milling machines, shapers, planers, presses, saWI, 
grinders, drillsJ three annealing furnaces, degreasing and pickling plant, thread milll, 
copper plating oath and conveyor system. The equipment is modern. 

9 Serial No. 1040. Btuhlrohrfabrik V'on Rudolk Sieverts-located at Hamburl{ BIlrge-
dorf. The equipment in thi. plant ia declared' available in part only. The machme tool, 
available include: 8 .pecial lathes for making ahells, 4 hydraulic pressel, 2 thread drilliug 
machines and 5 other machines. 

10. Serial No. 1041. Nordeustche Domierwerke No.7. Factory-located at Sierker.de. 
The equipment in this plant is declarea a'!ailable in part only. The machine tools 
incluille: 1 drawing rotary printer, 1 printing machinl', 1 drilling machine, and 1 combined 
guillotine and forming machine. . 

Following six plants being destroyed because of their war potential. Only general 
purpose machinery available. 

11. Serial No. 20. Fabrik Kaufburen-located near Kaufburen. Constructed in 1941, 
but production did not start until 1943, for the production of single base smokeleBS powder. 
The plant produced approximately 280 metric tons of single base smokele81 powder per 
month. The plant consisted of production line. a distillation plant for the rectificatIon 
of the recovered solveut, and a power plant. The power plant has been destroyed, but the 
alectrical generating equipment is undamaged. Other general purpoae items, luch n.a 
electric motors, hot air blowers, ventilating fans, and a small quantity of machine tools are 
available. 

12. Serial No. 21. Fabrick Aechau-located near Yuehldorf. Built in 1940, especiall, 
for the wartime manufacture of nitrocelluiose. The plant consists or four lines for nitra. 
tion and purification of nitrocellulose and two linea for finishing, blending and packing of 
finished material. Steam and electric power were generated in two power plants. ~ 
acid was pr0ceB8ed in two plants one for denitration and one for sulphuric acid COIlC8lltra-
tion. Actual production was approximately 1,430 metric tons per month of 13 per cent. 
nitrocellulose (with a rated capacity of 1,760 metric tons per month). The nitrocellulo .. 
production lims consist of macerator, nitrators, wooden vats, autoclaves (pressure coolers) 
Hollauder machines, stabilizers, blending and centrifugals. . 

13. Serial No. 22. Fabrik Ebenhausen-Iocated near NlIflrningolstadt. . 
Constructed in 1938 for the production of nitrocellulose and single base amokel .. 

powder. Plant consists of two lines for the production of nitrocellulose and one line 
for the manufacture of single base smokeleas powder. WaIte acid was processing 10 plants, 
one for denitration and. one for concentration of sulphuric Rcid. 75 per cent, of the 
smokeJesl powder plant. was destroyed by bombing. The nitrocellulose and power plant 
have been destroyed.' Actual production of nitrocellulose was approximat:ely 440 metric tons 
per month ~n.d 11 metric tons of single base smokeless powder, prior to bombing. The" 
rated capacities were 1,100 and 166 metric tons respectively. The equ.ipment in the 
nitrocellulose production line consista of macerator. wooden vata, autoclaves (prusure 
cookers) Hollanders, ltabilizers, blending and centrifugals. &'mall quantity 01 machine too. il available, but no laboratory equipment. . 

14. Serial No. 23. Wehnnucht Ordnance pWIt-located at StraBS: TIU, plant wu 
arranged for the filling and storage' of ammunition from rifle ammulriilon to S4 inch mortar 
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ahelIs. Due to damage, equipment. rema n ~  for reparation onB ~t  of 8 l"ul,ru. lolar 
boilera-234,500 K. Cal/ST coal fired boiler 4 PreBleS, olle shaper, umveraal type No. 11 hel 
mill and lathe. 

lS. Serial No. 24. Geret.Bfried-WolfratahauBeD-located at WolfratshauseD. 
This plant was uBed for loading ammunition. Pre en~ equipment. available for repar· 

ations. Geretsfl'ied-N2N steam power plants, total capacity 5,000 kva.. Wo.lfratshauBen-
2 steam plants total capacity 7,500 a.~ diesel stand·by plants, tota.l capacity 3,200 kva. 
No. general pu'rpose equipment in uaable condition in either plant. 

16. Serial No. 26. Wehrmacht Ordnance Plant-located at Desnig. 
This plant was for the sh\!lU caBings and the filling of 7·5 and 10·5 CM utillery ~e1Ja. 

and the filling of cartridges and moriar Bhella. Present equipment available for. reparations. 
is one large machine with vats for degressing and pickling of metal plantl having an em· 
ploy\!ld capacity of 200 worken. . 

17. Serial No. 2002. Werke Tscheldin-Iocated at Tenningen. ' . 
PJ:Odul'ts: Aluminium foil, very thin, for packing and alao for condel188rB, also foila-

glued on payer, in colors, lacquered, embossed. General description: Model factory 
NV /RVT in good condition covering 25,000 sq. meter •. 

Normal production ca.pacity is 11)34.9,5. NlDDber of workers in normal time_ ia BOO., 
Plant and equipment.: . 
10 J1J1ea~ and Im_Iting fUmBCN, all electric. 
7 Juge rolling mill •. 
50 (about) finiahing rolling min.. 
50 (about) finishing machines glueing, veneeriIig, and embouiDg. 
18. Serial No. mo3. Masl'hinenfabrik Fahr A..G. Tra.ctor Shop8-located at Gottmadin· 

gen. Products: huv8lting equipment and tracton. General description: factory w .... 
foun(led in 1870. It occupieB an area of 8 hectar98. N.o war damage. Equipment in gD9d: 
C?ndition. Average age 7 years. Normal quantity only tractor ah0PB is availa.ble for repara·· 
tlonl. 

Plant and \!Iquipment : 
18 lathe •. 
5 milling machines. 
13 drilling machines. 
5 rectifiers. 
6 presses. 
m other machines. 
1 fumace. 
19. Serial No. 2004. Maschinenfabrik J.vebruder Kramer-located at Gottmadingen. 

Products: tractors. General description: small factory for mechanical equipment fountieo' 
in 1918 and the property of the Kramar Bl'others members of the Nui parmfuk it hu. 
modem 'hops; buildings withont ~reat value. '1Ihere is small war damage. 

Plant and equipment: 
11 lathes. 
6 rectifiers. 
Milling machines. 
D drilling machines. 
3 hydraulic pre88\!1s. 
6 other machines. 
m. Serial No. 2005. :r.ra~er Company located at Oberndogf (Wurtenberg). 
Products: portable arms, rifles and pistola umyt. General description: area taken up by'-

the shops the offiC\!ls and the stores is 103,000 sq .. meterl. b;V various sheds ~d living quarter., 
21,500 sq. m9ters. The total surface of the shops including nIl floors is 86 700 sq meter.. 
There is an area destroyed but in course of reconstruction of 7,000 sq. mett:r.. Maxhnum-
, .m ~r of worker. i8 1~, . P!ant and equipment: approximately 4,.680 machine tool. 
m l ~m  200 wood working macinnes, ~ &l8orted I!'a«;hines, to? mo~r , 1,800 milling. 
machines, . ~  lathes: 25 pre ~, 450 r!"'tlfler or pO!lshlUg machInes, 400 IJ)ecial macbbiiia. 
gnnbore nlhng machines, checking machmel aDd _peetal shaping milling machin.: 

91. S\!Irial No: '8X1T. Y •• G. Farhan A..G. located at Rheinfelden. 
P~od . t : Vinyl chloride. General description: _hops in llood condition. Productioo. 

c;&pac.·lty 18 225 ~D  per month at the present time. Only the vinyl chlorid9 plant is available. 
Plant and equipment: 3 a :et ~en  generaton, each 200 cu. meters per h ;t; . 
Complete equIpment for chlormatlOn of n~'l chloride. . OUr capael'1. 

20!. Serial No. ?p08. DegusR CompanY-lOcated Iii Rluiil'lieicien. 
. Products ,: perOXIde of hydrogen. ~eneral description: factory include. different typel of' 

lD8I1ufactures. Only hr-drogen perOXIde plants ue available Shops a' d d't" 
Normal productio!, capac)ty i. 150 to 160 tons per month.' re In goo con I ron;&. 

~lant and equipment: 
Electrolytic plant equipment including: 

A. Electrolytic section 9quipment. 
B. Dil,tillation' equipment,. p~r'. l r~  a,cid. 
O. H)':dro6'en p'ero~ld , ~ on 1J p~t. 
D. Snlfurlc aCid dll£IlJatlOD _actiOD equipment. 
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!?3. Serial No. 2009, R. Bosch-Iocat13d at Sulz Wurtemberg. , 
Pl'oducts: il[nition pal·ts. ~neral description: brauch of tbe BoRCb stuttl[art, maltJlet.os; 

'Occupies area of 3,000 1Ifl. meters. Factory is divided into three shops distributed among 
t,be spinning mills F Sulz. It contains '~neral mechanical equix>ment. Maximum personnel 
is 260 plant and equipment: 50 latheR, 17 polisherA, 26 milling machines, 43 presses . 

.2 slotting machines or mortizerR. 
24. Serial No 0013. Suddeutsche. Arguawerk_Iorated at Baden·Baden. Products I 

'Smsll re .p e ~ . flexible pipe·fittiugs in duralttmin for aircraft. Genoral desr.ription: 
Bet up in It cigaNtte factory. Old buildings. Total area is 4,800 sq. metel's, including 
the offices. Maximum penonnel is 48 and- maximum production is 10.000 fittings per montb . 
. It contains 118 machine8, of which 36 are' in bad condition. 

Plant and equipment: 
~ lathes. 
7 millin\{ machines. 
4 drillinp; machinel. . 
"6 automatic machinee, Simon. 
~ assorted Automatic ·machinM . 
. "s80rud milwright workmachines. 

Additional liat of n ' or e~ allailab7p aa A nt,a1ltt D..dilleTiea. 
Yollowinp; are remaininlr plants and equipment of serond list declared available by the 

ACC for Germany as advance deliver!es on reparations. .In order to perm~t p 1 at o~ be,fore 
December closing of Secretariat bnamess of complete list of plants avaUsbl13 at thll time. 
Last 22 plantll are'listed l,v name onh-. WUh detailed descriptions to follow in later tele-
.,gram. OffIcial, 8I!rial numbel' (in pa.renthesis) precp.des name of eReh plant. 

. ~t follows: 
(2006) MauRf'r Worke--located at Bohringen. 
Products: Flame-throwers .. 
Oent'ral Description: This factory WAS blown up. At prelent the premises are vacated, 

"10 ma<'hine-tools Wl3re transportt'd to the main Mauser Plant at Obernoorf. 
12(10) Sudrleutsche Dornierworke-located at Friedrichshnven (Manzel) on edge of lake 

'Const.ance. 
'rod t~ : Airplilnt's and airplane putR. ~peed boats. 

D<'!scl'ipt ion: Mnimum personnel in 1~,  da.bourers and 500 t'ngineelll!. 90 per 
~nt. of huildings deetroyed bv om n~ usable machineA being salvaged. 

(2011) SlIdfleutRche Dornier Worke-located at Konstanz. 
Prod ~t : Airplane parts Domier BO 215 or 355, winl[ assembly. 
~ r pt. on: Production capacity is 100 winl( part. and 10 complete wings pf'r month I 

-with wartime persoonel of 450 labourers. Factory was not bombed. Equipment available 
~on~ pt~ of variona machines. presses, and pneumatic hammen. 

(2012) Oherinl( O. Stellmann-located at Manzel (Wurteml1erg) . 
. Products: Airplane parts. _ 
Description: An Affiliate of Fornierwerke factory. (Correction Affiliate of Dornierwerke 

'Facton'\. 
(2014) ArguRwerke-locnt"d nt DII"sling'iln (W:mtf'mht'rg1. 
Prodllcb: Bt'arings. 
Number of Workers: 200. 
'2(15) r ~ er e lo l .ted at Brombnc·h. 
Products: Metal a.rmatures. 
MR",imum number of workers: ]70. 
(2016) Argu8werke--Iocated at Pfullendorf. 
Products: Airpla!ll3 brake •. 
Number ot workers: 809. 
Gen'<lral Description: Arl(U8werke Group: Konzem Bjizt NWTD in makinQ; airplane 

..engines. all BOrt. of acces80ries for aviation, and remote control engines. Rellilterf'd office. 
-of thl' fnc-tory. werll in Berlin. T.h ..... concern compri8ed 14 factorieA scattered throughout.-
'Germanv. 

Deadline date for notification of interest in the above plants will he Jsnuarv 24, 1946. 
Followinl1; are names of plants and equiemetlt in British Zon...... descriptions 'of which are 

-not yet avallable. Deadline date for notiflca.tion of interest by claimant nations will be 
.et when de ~r pt on  are forwarded. 

(l0l8\ Factory A of w-,ll and Compuy, Bomlitl, Hanoftr; (1019) Factory R of Wolf and 
Co., DOl'rverden; (1000) .Factory C of Wolf and Co., Liebanau; (1021) Dynamit AG, 
'Daneburg; (1022) DynaJmt Ag, Jrummol; l~  Warren <;Jommislions Ag. Donnenberg Elbe; 
(124) Clausthal, la ~t al Boller old  (1025) eere~ Munltions Anetalt, Ahrbergern; (1026) 
H'\TlP Moog. Wuppert.al·l!.onRdorfy Knwul 81aswerk Riedel underllJ'ound factory. Burgderd; 
(108) ~perr & eaa aJ on l, Soltan (1029) Heeres Munitions Ansttlt, Lehre; (1030) Luftshaupt 
Munitions 1~talt. HamuhNn; l~ 2  Heeres Munition!! Anstalt. Locksledten Lager; _ (1033) 
~ lre ntt1on  Anstalt, Bedentelch: 110M\ FulbanlallBclanen, Clauen; (J035\ ~e:re  Muni. 

-tlOn!! An.stalt. Ood~~a el' Alfeld; (1006) Lufthaupt Munitions Anstalt, Wienberll I Seiser ; 
llan) Heeres Mumtlonl Anltalt, Scheuen; (1038) I. G. Uerdingen, Uerdingen; (1039\ 

.:chemisch13 WlBrke Harz-Weser, Langolshelm. .-
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LiBt 01 Plant. available Irom Gtrfftany (I' Advance Deli /Jeri" 0" account of rapGf'atianr 
Numbe)' in parE'nthesis is' serial number o~ plant.. 
(1018) Capacity 500 to.I15 per ~. Slngle ~ and doub!-e base propella~t.., Sr.e&m 

generation equipment: 4 Lamont boiler., other boilers. Electric power gene!atlOn equip· 
"Ulellt : 11 TUl'bo·generaLors with total capacity o~ m,ooo kw. The plant contains: 

Nitroglycerine and nitrocellulose plants. 
Acid recovery and mjxing plants. 
Solvent I'(wove)'y and rectification. 
2 rE'fl'il;(!rnti'ln plants. 
53 Kneadin& maehines (Baker Perkins type). 
100 I'ollillg millR. 
15 ·lIutocln\es. 
20 HIlllander. 
Im'('I']>l'rllting Mills. 
Hydraulic lIreny. 
11019) Capacity 50 tons per week. Bingle base propellant. Steam geD8l'at.ioD equipment I a boilers. Electric power ganeration equipment: 3- Turbo-generatora of 2599' kw. ea~. 

·('elluloll.! ~'I' rnl'dt on and nitration. Nitrocellulose dehydration, selvent reC'OV'c'l'Y, Imd re..-ti-
fic.at.ion. 16 hydraulic prelses, 24 kneadin/t mach!Des, equipment for acid recovery and 
.mixing. 
. (10201 Capacity: 280 toni ~r week of IOlventle&l double base prop~ll lll. Equipm8llt. : 
Stllam enern . ~n 4 Lamont Boilert; Electric Power generation--,6 turho gelNrators of 2500 

. k" Pilch; Nitroglycerine-5 Meissner continuou. plants; Equipment for Cellnloae prepara· 
tion IInti nitr'ltion; Nitrocellulose Hollanders and D. Autoclaves; Equipment for Acid recovery 
and m . n~, 24 Baker Perkinl typ" kneading machinea; 94 rolling milli. 

l\'otc :-(1018), (1019) and (1(8)) are closely a&lociated and were operated by Wolff and 
-.company, WalsTode. 

(10211 Capacity: 84 tons per week of solventiess propellants, Receives' ready mixl!ld paste 
from Krummel. Equipment: Steam genel'ation-3 Lamont Boilers and 7 larg'CI turbular 
lloile .. ~  Eled.l'i(' powl'r generation-6 turbo-generators of 2500 kw each and 1 turbo-g'CInerator 
of 500 kw; 18 TrR veiling "rancs up to 12 tons; 92 Hydraulic presses and pump units to 
operate at 450 atmospheres; 22& la.rge rolling mills; 43 mixing machines; electric motor_ 
indiddunl dr e~ for all machines and machine tools as follows: 

39 lathes. 
?7 drilling machines. 
15 milling mil ('hines. 
'8 ~ llp n  machines. 
5 welding pet~ . 
.MisC'E'lInnI'OnR Amall powpr·driven tlmls IIncl wood working machines. 
NOTE :-DnnE'sberg and Krummel are interlocked under Dynllmit A.G. 
(1022) ('apacity: 750 tons per week of T.N.T.; 40 tons per week of P.E.T.N.; 800 tous 

,1E'r w.-ek of ilouble haRe propell .TO ~ te  1.000 tons p-ar week or Amatol shell filling com-
o~ t on  850 tons per Wflek of total explosives-Shell. homh and Grenade fillinlt. 140 tons 

per week of dynamite. This plant produces a vari'aty .of plastics and plastic . products 
including impregnated paper, for wbich certain machineR iIi. the Nitrocellulose plant are used. 
The plastic plant 'Clquipmerit is not at prel!ant offered for reparations as it i8 in current use 
for produt't.ion of essential housing r'Clpairll materials. Steam and Power generation-3 power 
IItations with fotal capacity of 18.000 kw. Automatic di_l sete with total hapacity 1250 kw. 
.~r s.upply--Water pumping stations 8; Gas 8upply-gen'Clratol'll 5; Compressed air-2,300 

·cublc met.er~ })t'r hour; Granes-mobile crone on rails. 7l ton,; Coal discharling plant-l60 
tons per hour: Dynamit plants-2; ~ro ell lOBe plantll-2 wit.h a combined capaCtty of 300 
tons per week. In l d~1 the ullual equipment for nitratiou, purification, pulping (Hollandera), 
autoclaving, centrifuting and dehydration __ 1I on a big leale. 

tro l~' er ne plante-with total capacity of 300 tons per week. 
l'louble-baBe paste lIlixing, in ltandud plant to produce paste which il lent. to Duneberg. 
Shell and bomb filling composition:::-prepllrationll of performed charges and other high 

oCAplllsh-es. mixtures for ammunition filling. 
Bomb, shell and gftnade filling-all ammunition filling plants contain a wide range of 

ener~1 equipment such as conve;. OI'S, hydraulic pressel, degreasing macliines, painting 
machmes, etc. - Rulphmic aci,\-2 Tentelew ('oniad plants with a combined capacity of 000 tona of SO, 
per week. 

Acid e o e~' on entrat on and mixing equipment on a large leale . 
. Nitrocellulose plants-2 with totel capacity 300 tona pel' W\!ek. 

tro l 'el' n~ plant.s-300 tons per week .. 
Double-base paste mixing-Bt4ndard plant for th. production of paate which is Hnt. to 

Dunebe!'g. 
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(1023) Capaci'l; 300. tons per week of T.l\i.T.; 80 toni per week of Ammonal, 60 tons per 

week of ChloratJt; 350.000 m 't 'r~ )'lpr weE'k of ~a et.  fliP!,; 1 million pel' wepk-filling for 
I.:renades. Equipment: Steam llenerRtion-2 J.an 'a~ re hoilerR wit.h total of 5 tons per 
hour; I:!lectric power generatioll-2 tUl'ho'l/:enerators of 1250 kw. each and 3 , p,~el ~et  totaling 
600 kw. 2 T. N. T. plants; 1 Ammonal and Chloratit plant; 1 safety fu7.t. plant: Producer 
!'Jl8 plant W A 5 tons coal per hout-. ' 

(1024) Capacity: 700 tons per wepk T. N. T. 80,000 per week-Shell, mine, homb filling. 
Equipment: StPflm /fpnf'rRt.inn-3 high pressure h[)il·ar8-tot.n1 24 tonR steam per hodr and 3 
medium pressure boilers-total 30 tons steam per hour; eJel'tric pOWE'r genaration-2 turbo . 

. ~l lIl rat r  of 1300 kw. each Rnd 1 dieRel set of 250 kw. Other equipment: 7 rotarv com. 
pr8l'lIOrs with. total output of 560 ~  meter~ p~r hour of compl't'ssed n.ir, 4 lraR' 8upply 
generators WIth total of 80,000 cubIC mE'ters PIlr daY': 2 T. N. T. producinl% .plants, acid 
recovery and concentration plant: shell filling plant-ammonium nitrate drying and T.N.T. 
and picric acid, meltinQ: and performinlr. . 

(1025) a~a t : e~l filling-75,DOO per w,:ek on 'J. Shift, grenad-a filJing-22." 000. per 
week on 1 shIft. Plant IS for TOMN. T. Meltmg, Amatol prepa.rate and mixing. Cont.ain! 
preues, conveyor. and painting machiQe and steam gen'aration e pm~t. 

(1026) Thil il II small factory, employinlt 120 people, for producing pyrotl'chnic filling 
of f!ares. Contains 2 hydraulic presses and 1 tabletting press. 

(1007) Capacity: 300,000 per w-aek 'of mortar bomb filling. LoC&ted in disused lalt 
I!line; emPloyed 800 workers. Equipment: Steam generation plant presses; sewing machine. 
ana other equipment: characteristic of filling lind assembly plants. 

(1028) Thill plant wall u!\ed for IT,arinE' mine filling and employed 280 or er~, 

(1029) Plant employed BOO workers. Capacity: heavy shell filling-27,OOO per-. week. 
Equipment: steam genl:lration-12 boilers, .electric power generation 2 diesel sets. Other equip. 
ment: 10 cleaning machines for shells and the usual equipment for filling, handling, fuzing 
and painting heavy shell. 

(1030) Capacity: medium shell filling-150,000 per week. Equipment: no details avail· 
ahle at present, but probably similar to that installed in No. ]029. 

(1031) Employed 1,600 workers. Capacity not known. Contains steam generation plant 
with 2 central heating, plants, and el\:ICtric power generator 1 diesel set. 

(1032) Employf'd 1;500 workers. Capacity: 100,000 per week, smnll calibre fixed gun 
ammunition, filling and &8sembly-. Equipment: Steam generation-4 Central Heating plant.; 
electric power generaton-l diesel set of 300 kw. Other equipment: Metal degreasing 
pickling, washing in and, plat n~ for gases and chilling, the .usual equipment. ~or handling. 
filling, &8sembly and fuzmg of complete rounds of small cahbre gun ammumtlon. 

(1033) No information at present, Imt.ll factory which employed IiO() worken, 
(1034) Employed 600 workers was used for heavy shell filling. Badly damaged. No 

details .8ovailable of remaining plant. 

(1035) Capacity unknown. Plant used for amm~n t on ruling general!y. on~a n . 1 
boiler house with turbo·generator for 500 kw. and a WIde range of genl:lral I1ght engmeerlDg 
equipment such as presses, conveyors, painting machines, etc. 

(1036) Capacity: Medium anti·aircraft ehell filling-260,000 per waek. Equipment: 
Steam generation-2 boiler houses and 5 central heating plants; Illectric power genel'ation-2 
dieael sets totalling 350 kw, also power from Orid. Has the usual range of equipment for 
medium shell filling. 

(1G.l7) Capacity unknown. Employtld 1,500 workers. Was \lsed to produce medium 
Ihell filling. Containll 6 ceutral heating plants and -the ulual range of medium shell filling 
equipment such as degre&8ing, painting, hydraulic pressing and handling of shell. 

(1038) Capacity: Electrolytic chlorine-200 tons per week plua the equivalent cau8tic Boda 
liquor. This is a mercury cell plant. designed for .. c&pacity of 400· tons chlorine per week, 
only half of the equipment has been dl:llivered. 

(1039) Capacity: Activated carbon for gas ma ~ tons per week. Equipment: 4 
turf mills,' 4 kneading machines, 8 high pre88ure preRSeB, 6 rotary furnaCllB, 2 cooling dn ll~, 
4 rotary driers, 2 producer g&8 generators. 

DJIPUTATION TO DISCUSS INDIAN OvERSEAS QUESTION WITH H. M. G. 
392. ·Seth GovlDd Du: (a) Will the Secretary ror Commonwealth Rela-

tions be pleased to state if it is a. fact that Mr. A. V. Pai, I.C.S., Joint Secre-
ta~ , Commonwealth Relations Department and Controller General of Emigra-
tion had reoently gone to England in a deputation to d 1l ~B Indian overseas 
question with His Majesty's Govemment? 
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. ~  If the answer to (a) is in the dirrpative, will the Honourable Member 

state the result of the mission and the total expenditure incurred on sending 
auch a deputation? 

(c) Did the deputatio.n discuss with His Mai,el!lty's, o ~ ~,~ept ~~ t t~ 
respective position of I l a~  in the Commollwealth speCIally m South and .East 
Africa and the scheme of applying economic sanctions and Reciprocity Act and 
of ca!ling back the Indian High Coinmissioner from South Africa, the steps 
which are .under co.nsidera.tioll .by the Government of India. as assured by t.he 
Honou:t;able :Member Qn the fioor of ~  very House? 

:~r •. '\;.' 1I ~e,: a~ .. ~  and (c). Mr. ~a  a omp~ed  t ~ Honour· 
ebleSi,r - ~ l'1.~  .. $9 MJ?don to assist the latter In havmg unom· 
cial. i'Hscusslons with 1tis a ~ t '  G emme~t on certain mat~r  ~eot n  
lndians overseas. The expenditure which was mcurred on Mr. Pal's VISit wu 
about Rs. 5,000. It wi,ll n~ be ,in pllblic interest to make any further state· 
ment on this subjeot. 

Seth GovIDd Das: It! it not a fact that a oertain report was submitted by 
~r. Psi to the G6ve.mment of India in tbjs respect? 

Mr. B .•• -BlDlI1ee: I have liO o~ er reply to give. 

8eth GoviDd D&8: Will .the Honourable Member be pleased to a1;ate how 
the question of public ntere~t  arises on a very simple question about the 
recommend'ations made by Mr. Pai to the Government of India? 

1Ir. R. N. Banerjee: I have no other reply to give, Sir. 

TRADE AND ~GB IO  AGBlDDlDNT WITH BuBJU. 

393. ,",s.t.h Govind J;laa: (a) Will the Secretary for Commonwealth Relations 
please store if there is any agreement  in ~or e et e~n the Government of 
India on the one hand and the Government of Burina on .the Qther, . as reg8l'ds 
trade and . emigration ? 

(b) If the answer to part (a) is in the ~rmat e ~en a  this a t:e~nt 
entered into? Was it entered into with the consent of this House? . 

(c) Will the Honourable l\!lember .assure the aouse now that any new agree-
ment with tbe Government of Burma will only be entered into with the previoul 
consultation and consent of this House? 

, •. t.B.,". 'Baulle': (a)' No, Sir. 
(b) Does not arilEl. 

(c) fhe ~ t on will be o~ der~d,att e I'Jlp~ p.te . ro~. 

. ,,~ ~ TO ' ~  

.IM.' t.,Ul ~ DU:·(p) -Will tb,e. ~e~~r or ~~n .~e.l~~ ~~ .Qp' 
please state the total amount of maintenance i\llowance granted ~ to nQJv t,c, 
the evacuees liyt\le :GOlVernment of .India? .  .  , 

.(b) Bas the Go ern~~nt oJ. ~nd~a . ~ er,d~  ~~O JIlt .Qf. ~ '~ it lilt all 
pI'O~e to recover it from 'Hls MaJesty's Govemment? 

Ill. B. W. Banerlee: (a) In~d (b). The Go rnm~t ~ bf4Ver:!' ted 
fiDfmeial liab.i1ity only' for Ind4.aD evacuees. ~~ ,e~ t ,~ e  ()r.8 .'.; t~ 
on the grant of maintenance allowanceR to Inalan avacuees .are no avaIlable 
~ l . t the total expenditure of which the 1;Iqlk ~ Oil' rna .t~Ja ll ~, ,is 
estimated to be ·Rs. lot crores by the. end o t le t~l ea.rJ.~t D l  ~ 
regards liability for noli·Indian evacuees, I lay on the table of ~ e RoUBle • 
atat.(!ment showing the Governments &nd the c1aal8s of .~.Jn~~n e..v. ,,0»881 
or ,,,,,. mn.'~1~. '  a.t:!ii lIe8pODaible. ' ~ ~ of , r'D~~ QIl_. 
lOman enoueell .. 8 o.~ ~ ftTailablo. 
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S........, ...... , aM Got1el'lUlN_ tJnd 1M cluIu 01 _·Indit.aft eU/ICueN lor wAom 'IMU ,.,. t! 

• ~ ruponrible . 

Govemmeat to wbioh OO8t is debitabie 

,I 

L Govemment of Burma 

tr. :w.1Iaj.,.'. Goveaameat I 

(i) 00baiaI olIlae 

(ii) J'aNip 08l0e 

CIIaea of evacuees in respeot of whom expenditure 
is debitable to the Govel'DDleDt Ipeoified in 

~ 1  

2 

(a) AD BurmaDS, Auglo·BUl'IQ8D8, ADglo.IDdi .... 
European British IIIbjeota ad all other 
evaoueee who are British IIIbjeotaother thalf 
Indiana evaouated from Burma to India, 

(b) .AU BanQa Govemment 88l'V8I1ta irreapeotiv'e of 
their nationality whOl8 ..-vioea have DOt 
been terminated by that Gcwemment,. 

European Britiah evaoueee and other evaoue. of 
DQD·IDdiaD dCPioiJe who 81'8 BritWa IIIbjeota from 
Bcmg·Eoag aad "laye. 

(a) All Britfsh IIIbjeota not oov.-ed by (I) above. 

(b) Bvaou .. from Kiddie E .... the lIaIkaae, KaIte 
andSiaJQ. 

(0) Greek and Czeoh evaoueee irreepeotive of the 
oountry £rom wbioh they may have beea 
evaouated to India provided that til.,. belaac 
to pamee whOll8 eviouticD to India baa been 
~ b7 their own Gov_ta. 

m. Polieb Gov8l'DlDtDt. (Underwritten Polee. 
. b)r HIIG .. ~ . 

IV. Royal Netherlanda Government , Subjeota of the Netherlands Eaet Indies. 

N .B.-The apeuditure on evaoueee of other allied or neutral foreign States is recovered 
tUough the Conau1e ol the oountriee oonoerned, 

PrOf •• , G. Bang.: May l know if Government ha.ve come to any deoision 
on the question of extending the payment of maintenance and other allowances 
to Indian evacuees beyond the last budget year? 

)(1'. B ••• Banerjee: The system is in force for some months.' No deoision 
has been taken about its extension in the future, 

PrOf. 11. G. Bang.: In view of the £80t that new budget is going to be 
presented, have Goverument considered the advisability of making any provision 
for continuing these allowances beyond March 'of this year? 

lIIr. B. 11. Banerjee: The matter is still under consideration. 
, e~ Go~ ~ .. : How much money of this expenditure is going to be borne 

by His MaJesty s Government? The Honourable Member has not replied part (b) of my question, 

, Mr. B •. 11. BlIlerlee: I think I bave replied t.o clause (b), If you will per-
mIt me, SIr, I shall repeat what I have said: 

~B regards liability for non.Indian evacuees, I lay on the tabla of the House a statement 
Bhowmg the Governments and the classes of non-Indian evacuees for whom they are ftnall. 
dally responsible. Tha figures of expenditure on non·IndiAll e"acuees are not readily avail. able." 

As regards Indian evacuees the Government have accepted financial liability for the entire expenditure, 
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Drl JlOhm La! Sak8eaa: Do I understand the Honourable Member eonectl, 

when 1 say that the Government of India will not be responsible ~ the mmnte-
J.lRIlce allowance given to nOll·lndian evacuees? 

JIr ... B. Banerjee: The Honourable Member's presumption is correen •. 
Sbrl KobaD La! S&kseDa: If 80, msy I ask whether the amount spen, 

annually on these non·lndian evacuees is calcualted every year? 
Mr •. B. B. Banerjee: They are culculated from year to year and adVlIDoea 

also are made from Indian revenues and they are reeovered Jater on from the· 
governments concerned, .. 

SI1r1 KOhaD x.l SakleDa: Then why should nc,t the figures be available?: 
1Ir. B. B. Bauerjee: I said that they were not readily avll'ilable. 
Ill. PreI1dlnt: The Honourable Member perhaps wants the total of the 

advances made. 
EluLOYIUINT AND RBPA'lBIA.TIOll OJ' EV .... Ot1lllBS. 

896. ·SIt.b. GovbuI DII: (a) Will ~ e retar  for Commonwealth RelatioD& 
please state what arrangements the O-Overnment of India han made or propose-
to make for the employment·of evacuees other than Govemmeri.t servants? 

(b) Is there any plan for sending these evacuees back to their ~e pe t. ' 
countries? If 80, what facilities do ~ emment propose to give to these peNon&. 
as regards their travelling, route. and priority? 

1Ir. B. B. Baaerjee: (a) Since November 1948, a Central Refugee 
Employment Bureau has existed and has been functioning through Central 
Refugee Officers in t ~ four zones of India-East, West, North and South. 
These Refugee Officers maintain registers of candidates, interview all major 
employers and keep in· constant; touch with Provincial Governments and 
recruiting officers of the Army. Provincial Governments and the departments 
of the Government of India communicate their requirements and efforts are 
then made to secure suitable candidates. 

(b) So far 8S repatriation of Indian evacuees to Burma is concerned, tha 
attention of the Honourable Member is invited to my reply to part (e) of 
starred question .N':o. 266, given on the 14th February. 1946. 

As regards repatriation to countries in the Far East other than Burma, the 
attention of the Honourable Member is invited to the recent notification issued 
by this Department, a copy of which is placed 011 the table of the House." 

In regard to the repatriation of European evacuees to western countries. 
the matter is at present under the consideration of 'His Majesty's Govern-
ment. . 

NOTIFICA'fYON. 
PASSAGES I'BOJI( INDIA TO THE FAR EAST AND BURMA FOR' CIVILIAN PWONNEL 

In order to meet the argent desire of evacuees now in .India to return' to thei.l' o~~~ 
of others to rejoin families and of businessmen to proceed to Far Eastern countrlea, It IS 
neC'essary, till such time n9 .hippin:::: conditions retul'Tl to normal, that all passage. to the-
Far East should be controlled by the Government of India. 

2. To this end, a bid for shipping haa been made by the Government of India. to ALFSEA, 
and it 18 hoped that, very shortly, !Po C'ertain number of ships will be made available. 

3. In the meantime, in order to bring all intending passengers on to one central list, 
persons \Vishing to proceed' to the Far East should if thl!Y have not alrelldy done so, 
make application as shown in detail below ;- ' 

(n) Et,rt.c,llcp.s from Par Eastem Britisl, possc.,sions (Jlalaya, lIong Kong, eft:. ).-Such . 
evacuees, If they have not already ,done so, should re!1;ister them.elves for rcpnt.Tiation with 
C. D. A hearne, Esq., C.M.G., Malayan Representative's Office,' Menkwa Building, Outram 
Uoad, Boml)ay. 

Jb) El,acuee3 from Far Eastern Countries OTllER THAN BRITISll pooscs8iona.-Appli. 
catIons should be made to the Secretary to the Government of India, External Affairs Depart 
ment, Nl!w Delhi. 
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(c PeriOM OTHBR THAN e.vacuee. 'lUl8h'''11 ~ 1!"0ceed to B1'Iti.h pO e IO t~I ~:t 

~'tn' kalt flit' tt,, ~r ,otAer "qlirJ re4 o ' ~PP ~tl.~ ~ 4~~ rf ~ :~ ~, o ~ n,ealt  
'1.0 t.h9 Contt9llerof 'rrlOr, trr~ ~B for t};le. r~~l., ~O '~' , . la, . 
lRel"tions Depllortment, ~e  Delhi. ,  ,  " 
(d) peraoM OTHER THll.N evacuee. de.iring to proceed, to no, 1I"B,1'I" ttl, II, PO '~, ftI,',1I tAe 

.Far a't.~ll ~r on  sft6tt1d a.pply toth9 secretary to ~e. Go e~m~l1t of ~nd,lIl., :~~rnal 
M+!rl p,p"rtl,1)ent, .~ ew , p~ . .., ' 
(e') Evacuee. Ir01[& ll r I I. ~tr 't ~~n ot. e a ~  ~ a m  to return ~ ~ rma 11 DOW 

proceedmg, foIld 1"d,l!lItel1!d' persons w\ll, dl due oor~, be a ~a Up 'When Bhippmg and otAIer 
. d t, ~ p¥rtnit:-"" ' '. . 
.1 (fl Per'OM OTHER THAN evacueu llIuhi", to pr()ceed to lIurma,-:-S1;1ch ptI,r~ . o~d 
~~, . in the first, instance to the ~etar  ,~ the Gover, nm~t of ~n~~, ~~~n~~~ 

, l. ,t ~I ~. J eJ l~~~~t ~~ ~l, &tr~~on ~onl, e~ pe.~l., ,  , 
.(iri" Relea.td Oivilian 11lterntu from the FM 1i)a.t 4ell'ou. 0/ retu,.,,,ng to e(1U1Itriu '" tAs 

Ftn' "1:aN, 'lUAetAer'BntifA ·fWNe./li01l8 or lIOe.~ elea ed ~ l 'll' n~~, ~o a~ n~, r8li-
-4.fIli in the ~a n1 'J'~ t am~, Bombay, should make Immecilat6 a.pplicatlon to tne Con-
.aimer of 'Prl ll' t~ PaiIir.'ge. for't'Iie Far E*t, 06vetnmel'lt. of Iftdia; o~ 't.  BalatioDi 
.Department, New Delhi. 

Seth YU8U1 AbdOOla BarooD: May I know from the Honourable Member 
·as to how mWlY evacuees have been ~mplo ed by the Pro n ~l G er~ment  
-tiince t.he DepaJ'tm,ent has been opened ? ' .. 

Kr. B. ••• Bmel'jee: I have not got separate figures for the number 
,employed by Provincial G~ ernment  but up to November 1945, the number 
·of evacuees for whom employment could be secured was 45,861. 

Seth Yua111 AbdOOla Baroon: Will the Honourable Member lay on the 
.table a stat(lment telling ,the House as to how many persons were employed 
permanently and to how many temporary jobs were provided? 

~. ;8.. N. Baner'je.: I am afraid that is a tall order and I would want 
notice, 

Mr. Manu Bubedar: Has the Honourable Member Been criticisms in the 
-public press that European evacuees and .refugees who came to this country 
were found fat jobs for which suitable Indians were 'available? 

JIr. 2. N. Banerjee: I have read complaints in the press, Sir, but no 
ilpecific case was brought to my notice during the last two years, 

lIr. llanu ~: In view of the serious problem of rehabilitation whieh 
Dr. Ambedkar is tackling, will the Honourable Member state whether the 
Don-Indian evacuees and refugees who m ~ have been employed by the 
·Government of India will now be sent away? 

lIr. 2 .•. Banerjee: I am afraid I must want notice of that question; 
I do not think our Department deals with that, 

Seth GotiDd Du: Will the  Honourable Member state how many non-
Indian evacuees have beeu supplied with jobs out of the 45 thousand? Will 
"he Honourable Member lay a ta~m~~tQD the table? 

:Mr. 1. •. BULerjee: I m t~ e nqtice of that question. 

B rl.~ ~~,.~ ~ e J:Iono ~ le !det;nber's reply was that he 
was aware ttW.t certam complamts have appeared m the press but that no 
definite complaints haveb$en brought.to his notice. MIl I to ll~~,r tand 

~at the ~ono ra le ~em er does not take notioe of .the compWnte .that 
-appeared in the press? .  " 
</II. ]1.. .. . ~~~: Our D~~ent does ,-ake notice of complaints made 

rio the PJ:(\8S. ' .,' .; ., "'.' ....' '. .,. '". • 

.¥:;M01Ip ~ B.a~~: Is no inqpiry made on the complaints made in 
the press? ." .  . .' .  . , 

~ ...... !luerjee: The complaints were of a vague and general nature. 

~~lI  ON ~ J'J1~~ m ~~ pIO  
8M. ,-.. th Got1adDas: (a) Will the Secretary for Commonwealth Relations 

1!lease state if it is a ,fa,ctI ~ lt er ~ ,~e mot on  were ,pl~d on t e ~n~ of 
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the war? If 110, were these restrictions ouly temporary and applied only for the 
duration of the war? 

(b) Have these restrictions now been withdrawn after the war is over? If 
not, when are these restrictions likely to be withdrawn? Do the Government 
of India now propose to·consider the immc-:iiate wiUldrawal of these restrictions? 

Mr. B. :N. Banerjee: (a) Yes. The restrictions were' temporary and in· 
tended to meet the difficulties created by the war. , 

. (b) The restrictions have not yet been withdrawn, but are expected to be 
WIthdrawn some time this year. The Government af India have already 
pressed for their withdrawal. 

SetA Govind Das: Is it not a fact that in 1945 when the discussion of 
this question took place in this House the Honourable Dr. Khare made a 
promise that those restrictions will be removed and that they will automati-
cally lapse within two or three months? 

Mr. R. N. Banerjee: I cannot recall any such statement having been made 
by the Honourable Dr. Khare. All that he saW, so far as I recall, was that 
we were making every endeavour to have these restrictions withdrawn a8 
soon as possible; and that we have done. 

Seth Govint1 Das: Is it not 9 fact that in ,1945 those restrictions were 
applied only for a e~r and they were automatica!ly to lapse, when this dis-
cussion took plRcP' in the HOllse, within two or three months? 

Mr. R. N. Banerjee: On further examination it appeared that the state-
ment' was not quite accurate and the provisions under which the regulations 
were issued were not such as had to be renewed from year to year. 

Seth Govind Das: By what date does the Government think these restric-
tions will be removed now? 

Mr. :e. N. Banerjee: By the middle of this year, Sir. 
INDIAN STUDENTS FOR ADVANCED STUDY IN AMER[OA AND EunoPlII 

897. ·Sri M. Ananthasayanam Ayyangar: Will. the - Education Secretary 
please state: 

(a) how many students applied for scholarships for advanced studies in' 
America and Europe last year und bow many were selected; 

(L) how IlIallY of these were from the Madras Presidency and how many were 
selected from there; 

(c) how many of those selected have already bem sent abroad and how many 
are still waiting in India for want of pussages; 

(d) if it 1<1 a fnct that students ure nO.t ad~ tt~d into any of the mpOl'~ant 
universities in America, and if any complall1ts ill thIS respect have been receIved 
by Government;. -

(e) if Go ernment~  attention ho,s 11~  ee~ dra~ to reports in papers f?at' 
students from Indin nrc s\lfferinF!' hordslllJ)!,! OWJI1g' to madrql1l'lte accommodatIOn 
and owing to colour prejudice in the United Stotes.; Rnd, if so, whether they 
have addressed the Agent. of the G/}vernment of IndJl\ thHp.; and 

en what steps, if any, have been taken so far to relieve the students of these 
hardships? 

Dr • .John Sargent: (a) 8.835 students npplied for the scholorships aworded 
lost year by the Centrnl Gm'ernment and Sola schnlars were selerted. 5,440 
IIt ld~nt  applied for scholarships Rwarded by the .Provincial. Governmenta, 
and o~am p  were owarderl to 231' of them. e ' I Jm~ those m Government 
service who have' been ,selected for further training abrond. 

(b) No infnrrryntion is rendily avoilab!e I\S to how mRny canilidnte.s from 
the MndrasProvince opplied for the centro! Government sC'hoIRrshlps. 49 
out of the 8!i6 schclors selected for Central Government scholarships appear 
to ~ domiciled in the province of Madras. 
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(c) Up to the· end of last month, 237 scholars had' gone abroad and' 106 

Bcho!urs have y.t to go, That refers to the Central Government. . With regard 
to the Provincial Governments I have now got the 1i.gures: 118 have sailed and 
lOB are waiting to go .. 

(d) No, Sir. We have received no cmuplaints whatsoever in this respect. 
and reports receiyed from the Indian Agent General in Wllshington indicate 
that our students ill' the United States of America have been. mostly placed • 
in the better known Universities. 

(e) No, Sir. \Ve nre no~ aware of tiny hardships owing to colour prejudice. 
Wit,h regard to accommodation, reports received from the Agent General reveal 
that the position ~ everywhere difficult hut that in all cases so far it has 
been possible to mukQ reasonably satisfactory arrangements for all Indian 
Stlldents who have gone through the Agent General and there have been no 
se.rious complaints. 

(f) Does not mise. 
Lt.-Ool. Dr. J. O. Ohat\e11ee: With reference to part (a) ot this question 

~ ll the Honourable the Education Secretary state whether the applications 
from those students only' who • possessed a' first-class degree were considel'ed 
and that this was made a condition precedent to their selection? 

Dr. Jolm Sargu.t: No, Sir, That is not eorrect. 
Lt.-Ool. Dr. J. G. O a~ .. : Is it nota fact that it has been' put down 

8S one of the essential conditions in the advertisements asking for applica.tions? 
Dr. JohD Sargu.t: It has not Leen made an essential rondition and the. 

selection is by no means confined to first-class tlld~nt . 

Lt.-Gol. Dr. J. O. Ohatterjee: III the Honourable the Education Secretary 
a ar~ that Ule,··..l i-; a vast difference between the first-cluss. degroos ofdiffprellt 
Universities in this country? There are certain Universities which are very 
liberal in the grant of first-class degrees. Other Universities like the one 
which my Honourable friend, the questioner is interested in, are very very 
careful ill giving first-cluss degrees. Are such variations taken into account 
'Vi'hen making a selection for these scholarships? 

Dr. JOhn Sargent: My experience is that in all countries there are varia-
tions in standards between universities, Bnd that applies to this country as 
well. The Committee obviously C81IDot go on what they may suspect, but 
t.hey can go oli. actual information, . and due consideration is given to that. 
Members who have seen the report of the ~ntral Selection Board-and I am 
hoping that those members who have not seen it will receive copies very 
IiIhortly-will llotice that the ~le t o.n Boa.rd themselves last YBar have called 
attention to the fact that in the process of selection the point raised by my 
Honourable friend had already been brought to their attention namely that 
there were variations between universities. They thought that this WBS a 
matter which the Inter University Board themselves ought to look into before 
long, and that as a result of their experiences they would be able to submit 
certain material which the Inter University Board might find of use in that 
respect. 

Lt.-Ool. Dr. J. O. Ohatterjee: Am I therefore to undersli!nd that my 
HOllourable friend will be prepared or his committee will be prepared to 
consider applications from persons who have not· obtained a. first c1ass degree? 

Dr. John Sargent: Certainly. 
Babu Ram IfaraYaD Singh: What is the number of students selected by 

the Central Govemment from Bihar? . 
Dr. John Sargent: I 'should be delighted to supply that information to the 

Honourable Member: I cannot give it offhand. 
Babu ltam .&raY ... SlDgh: The file is before the Honourable Member: He 

ca.n . ,,-ery well supply the information now. 
Mr •. Preal4ent: It will perhaps take time to get the required information 

Rnd find out the figures; !\nd other questions will be blocked. 
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RAOIAL DUOBDIINATIOiq' ON BOUD 8 S STRATHMORE 

398. ·Sr! •. ADall,tbuayanam Ayyqu: 'Will the Educ«tion Secretary 
plesse state: 

{a) if his attclltioll has been druwlI to u Heuter's message in the Hindul!tan 
Time!> of the ~n , February, 1946, relating to racial discrimination against 
ptudents and others on board the S. 8. Strathmore which arrived ill Englund 
on the 14th .J unuary, 1946, from India; 

(h) whether he hul'; received :my complaints from anyone in the matter; 
(c) what act jon , if any, he proposes to take to avoid recurrence of such 

incidents in future; . 
(d) who are the authorities who were responsible for such treatment of 

students from this country; and 
(l') whether lie proposes to make a full statement 011 the matter after making 

the necessary inquiries? 
Dr. JoIhn Sargent: This question should have been addressed to the War 

Secretary who has agreed to answer it in due course. 

FOOD SUPPLIES FOOl!" U N R R A 
399. • Sri II. Ananthasayu&m An'angar: Will the Food Secretary be pleased 

to !'\tate: 
(8) whether any representations were made to the U.N.R.R.A. to send 

relief measures to India for relieving food shortage in India; 
. (b) whether allY Indian is in the executive of the U.N.R.R.A. ·or on its 

establishment; 
(c) if he has approached for help; if so, to what extent. and in what form 

it has heen pr6mised: if not, why not; , . 
(d) whether any instructions were given by the Government of India to the 

Indian !>elegEltion to the U.N.O. to press upon that organie:ation through its 
economl(, and finRncial council to send immediately food supplies to India; and, 

(tl) ill ",lint forlH ana fwm which quarter the Honourable MEmber expect!' 
to get supplies of foodgrains, Bnd when? 

Kr. B. R. Sen: (Il) No. 
(L) Yes., 
(c) Tht:: allswer tq the first parI; is in the negative. The reason is "lilt the 

U.N.lt.ll.A. can only obtain Bupplies through the existing war time supply 
and allocating machinery of the Combined Food Board which is already 
available to India. 

(d) No. 
(e) The Government of India. indent upon the London Food Council and 

the Combined Food Board,. Washington, for their import requirements. All 
neceSIIILry steps have been and are being taken to press India.'s need before' 
the Combined Food Board. 

Mr. Kanu Subed&r: Have Government seen the complaints in the British 
papers that U.N.R.R.A. cduld not supply or help at the time of the Bengal' 
famine because the Government of India. failed to make any de~and for it? 

Mr. B. B. Sen: I have seen such reports, but those rep~  must be 
based on a misunderstanding of the entire position. 

Kr. Jlanu Subedar: Why was it difficult for this Government to decide when 
they were in want of food. to ask this international organisation for assistance ~ 

Kr. B. B. Sell: 'l'he famine did not exist at that time.· 
Mr. Kana Bubed&r: Yes; it did. May I know whether at a later stage 

when the Bengal famine made an incursion. in the following year on a smaller 
scale. this Government made any effort to get food and medicine, and in 
particula.r medicine? 

02 
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,. Mr. B. S. 1eD.: The point is that the. source of supply for India, as 1m { 

other countries. is the Combined Food Board; and India preBBed her cue 
before the Combined Food Board. India did not find any advantage iD 
approaching the Combined Food Board through the U.N .R.R.A. 

1Ir. JlaDu Subed&r: Do I take it then that the Ra. 8 crores which thia 
poor country has been made to subscribe to this organisation has gone weal 
and is not available in any measure at any time for the purposes of . thiI 
country? 

Mr. B. 2. Sen: The main question we are interested in is foodgrains and 
the allocation of foodgrains is done by the Combined Food Board. Btlfore 
allocation is made, the demands of the U.N.n.RA., of Inllia, and of other 
COWl tries are examined. We did not see any advantage in approaching the 
CODlbined Food Board through the U.N.R.ll.A. I may remind the House 
that the other day during the food debate a motion was passed in which the 
Government of India was asked to send a representative on· the Combined 
Food Board through the London Food Council; and so it would not be consis· 
tent now to say that we shou!d aek for food supplies through the U.N.R.R.A. 
and not direct from tho Combined Food Board. . ' 

Mr. Manu Subedar: I am concern"3d with the very heavy contribution of 
this country, and I want to know whether this large contribution should be 
considered as written down, in order to help the countries of rop~ or 
whether we shall get medicine now that plague and cholera and other diseases 
have broken out in this country, and whether this Government will not make 
an attem}Jt tc' get soma quid pro quo for this very large largesse rlnd present 
which they have made to European humanity? 

Mr. B. !t. Sen: I think· that question can best be replied to by the 
Honourable Commerce Member; but so far as we are concerned, we shall ask 
for the assistance of U .N.R.R.A. if we find it· necessary at a' later stage. 

Sri M. Auanthasayanam. .A.yyangar: May I know if foodgrains are supplied 
to China, Phillipines and other placel:! affected by the war through the 
U . .N.1t.KA. ? 

lIr. B. !t. Sen: That is correct. 
Sri M. Ananthasayanam Ayyangar:. II that is so, why did not this Gov-

ernment make an application to the U.N .R.R.A. to get its quota also, and get 
India a share? 

Mr •• B. R. Sen: As I have explained very clearly, the countries which get 
their assistance from U.N.R.R.A. do no.t get assistance from the Combined 
}'ood Board direct as we do. 

Sri M. Ananthasayanam Ayyangar: Is there anything to prevent us from 
getting a contribution both directly from the Combined Food Board and also 
through the U.N.R.R.A.? 

Mr. B. !t. Sen: If we put our case through the U.N.R.R.A., then we 
cannot forward our case direct to the Combined Food Board. 

Sri M. Ananthasayanam Ayyangar: Has the Honourable Member taken the 
trouble of writing to both these institutions and ~tt n  their repJies? 

Mr. B ... !t. Sen: We have not considered it necessary to do so. 
Xaulana Zafar Ali Khan: Is there any propo~nl for India getting food. 

grains from the United States and from Soviet Russia? 
Mr. B. !t. Sen: That question does not arise from this. 

Prof. N. G,'. Ranp:: I am not able to follow the answer given to my friencl 
Mr. Ay,Vnngar s question: whRt prevents the Government of India to approach 
both .theRe or tn ~t n  lor ~ tan e in regnrd .to food supplies? .Is there any 
rule III the constitution of eIther of theRe bodies, thnt if you approach one 
arpnisation, you should no' approach the other orpniaatioD., 
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Ill. B. B. Sill: No useful purpose will be sened by going through two 

orpnisationa, when we can approach the orgailisation of the Food Board 
direct . 

. Irl II. .&nanthuaY&D&m Ayyangar: Who says so? 
Mr. B. B. Sm: We think 80. 

PrOf. •• G. RaDga: It is not a question of thinking. My Honourable 
friend put a specific question whether there are any rules in these organisa-
tions ..... 

Mr. President: There seems to be a misunderstanding. It is a question .. 
approaching the Combined Food Board through U .N .. R.R.A. that is how I 
have understood the reply-that the Combined Food Board is 1,(!rhElpt1 the 
superior body and U.N.R.RA. working under it; and that is why the Honourable 
Member says. . • ;;. .• : 

Irl II. Ananthas&yanam Ayyangar: .He does not know. 
Mr. Preside!1t: If he does not know .... 
Sri lII. AnantbaaaY&Dam Ayyangar: Let him say that. 
JIr. President: He has said that. I am not adding anything of my own; 

he said it, and the question was repeated . 'whether through the U.N .R.R.A. 
or not". 

Sri lII. ADaDthasayanam Ayyangar: With great respect, may I submit that 
is not what he '&ays. I am afraid you might have misunderstood· him-he 
shou!d make it clearer. He does not say that we have to approach the 
Combined Food Board· through the U.N.n.n.A. or the U.N.R.RA. through 
the Combined Food Board. He only says "If you go to the Combined Food. 
Board you cannot go through the U.N .R.n.A. " I wanted to know et ~ 
t.bere was any such rule to prevent his doing so. 

JIr. PreSident: Then I may correct the Honourable Member's impression-
I am not sure I heard that. The facts as stated by him may be wrong or 
right-I am not concerned witb that; but from the number of supplementaries 
answered by him as to why the Coinbined Food Board was not approached 
through the U.N.R.R.A .• he said that "We do not want to approach the 
Combined Food Board through the U.N.R.R.A. when we can approach· the 
Combined Food Board direct". That was what I understood; if the facts are 
correct. . . . . . . 

Sri II. ADaDthasayanam AYY&Dgu.: Then we would not have put so many 
lIupplementaries. He may reply, Sir. 

Mr. B. B. Sen: That is correct, Bir. 
Prof ••• G. Ranga: What is his answer to my question? Is there any 

rule in the cODl;titution of either of these bodies, to prevent the Governmenfi 
from approaching them simultaneously or together? 

Mr. B. :a. Sen: There is no rule to that effect, but if you ask for an alloca-
tion, then there is no point in getting 8 part of what you ask through another 
organisation. 

Sri •• AnaDthasayanam Ayyangar: I~ the Honourable Member aware tha. 
there is a C.H.I.N.R.R.A. in China and a P.I.N.R.R.A. in the PhillipiQes, 
but· there is no I.~. . . . for India. to ask for these allocations? .If he does 
not know, it is better he quits. 

(No .answer was given.) 
SUVIOII SUPPLIES :nOM AUS'l'BALU. 

'00 •• SrI II. ADaDthasaYaDPl ""angu: (a) Will the Honourable the 
Commerce Member please state if his attention has been drawn to a report in 
the 11indUlltan TimeR, evening edition, pa~e 2, of the 2nd February' referring 1io 
• trade bunetin issued from Australia that certain categories of service supplies 
are avaHnble for eXl)ort ovel'Reas from Australia? 

(b) Haft Govemment 8scertRint'd what those categories of articles are? Do 
they oonsist of capital or con8umer goods, or o~  
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l~  Have Goverllluent "received any nppljcntion from importers in India for 

import licences for any of these articles? If so, how many, and for what variety 
of ~ le  , . , 

(d) Have Government, issued any mpo~ licences for ~pl e  of such. ClI.te· 
gories? If so, what are the classes ofarbcles, and what 1S the approxunate 
value of the a.rticles so allowed to be imported? 

(e) How long ,do o-overnment. propose to have import control, and for what 
purpose and for whose benefit? 

The Honourable Dr. SIr •• AslJul Jluque: (a) Yes, Sir. 
(b) Government have just received information about the articles mainly 

concerned, and I lay a list on the table. 
(c) and (d). I am collecting the particulars required and "will lay them 011 

the table., . 
(e) I am afraid it is not at pre en~ possible for me to sa! ~  long ~t will 

be necessary to continue control over Wlports. But I may mVlte attentIon of 
the Honourable Member to my reply given today to Mr. Manu ~~r'  tar~ed 
question No. 388 in which I have explained the pre en~ p~ ltlon relat~n  
to Import Control and imports from British Empire countrles 10 the sterlmg 
8J.'1tla. " 

Lilt 01 artielel dcclaFed &UFpl1Ul in Au,tFalia gennal announcement regarling which 1M3 
e~entl l made in ".4ustml News" 01 February 1946 .• 

Bearings. Hessian. 
Canvasware and allied goods. Machine toola. 
Chemica.la-indust.rial. Mess equipment.. 
Clot.hing. Metala. 
Elect.rical trades goods. Motor vehic1e.s. 
Engineering equipment. Ship •. 
Hardware. 'fexti1e.s. 

BBAKlIRA. DAM PRoJECT 

~1. -Pundit Thakar Du Bharla •• : (a) Will the Honourable the Labour 
Member kindly state whether the Government of India. and the Secretary of 
State for India have sanctioned the Bhakra,Dam Scheme? 

(b) Has the dispute about ~ e waters of the Indus between the P\1D.jab and 
the Sindh Governments been setHed? 

(c) Are Government aware that the Bhakra Dam Scheme has been in 
contemplation for more than thirty years and that the Government of India 
and the Punjab Government have been holding out promises' during the two 
Great Wars to the poor and famine-threatened inhabitants of the Districts of 
HissM, Rohtak and Gurgaon that all efforts will be made to materialise the 
.cheme as soon as possible and that the said scheme is indispensable for ~e 
'Grow More Food' campaign of the Government of India? 

(d) Are Government aware that there have been four seVel'e famines during 
the last fifteen years in these districts and that the Bhakra Dam Soheme is 
regurilf'd ~' Goverllment, nnn thf' peopJe ns the only remedy and safeguard 
against these recurring famines? 

. (e) What steps do the Government of India propose to take to settle the 
dispute between Sindh and the Punjab ab\?ub the Indus water? 

.<£) ~a e the Government of India consiCered the desirability of arranging 
arb1tratlOn between the two Governmenls to "Bl!celerate the materialisation of the 
Bhakra Dam project? 
. The Jlon~ e Dr. B. R. Ambedkar: ~ Under the constitutional posi-

tion, the PunJab G?vernment are themselves competent to sanction the 
scheme. 'The sanction of the Secretary of State or of Government of India 
is not required. ' 

(b) and (e). As the Honourable Member is aware, n Commission WBS 
tlppointed by ms Excellency the Go ernor Ge~eral to enquire into the dispute. 
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The recommendations of the Commission, together with the views of His 
~ elleno , have been forwarded to the Secretary. of t:)tate for reference to 
His Majesty in Council for decision. Meanwhile, further discussions have been 
held between representatives of the Punjab and Sind Governments and there 
are now reasonable prospects of an agreement being reached by the two Gov-
ernments on the issues in dispute. The Secretary of State has accordingly 
defer.-ed further Iwt.iun on tht:l COlUw..issioll'ij HupOl't punding the outcome of 
these negotiations .. ~'or the moment the two Government have been' pre-
occupied with the general elections to the Provincial Legislatures, but it is 
hoped that un ugret:mellt will btl reached 100011 after the elections have bee;. 
completed and new.Ministries have taken office in both the Provinces. I may 
assure lIhe Honourable Member t.hat both His Excellency (lnd the Secretary of 
State are fully aware of the necessity of reaching an early decision on the' 
dispute and will do everything in their power to expedite it. 

(c) The Bhakra Dar canals and Hydel project has already been recom-
mended for 'construetion as a post-war development scheme. 

(d) Full information is not readily available. It is being called for. 
~ In view of t ~ reply given to parts ,(b) and (e) of the question, . this 

questIOn does not arIse. 

(b) WRITTEN ANSWERS 
LEGISLATION BE HYDBOGENATED OIL 

402. ·P1uuUt Tha.ka.r DII Bhlll."a:. (a) Will the Agriculture Secretary 
kindly state if Governm,ent are aware thlit hydrogenated oil is sold throughout 
India as Banaspati ghee 7 . 

(b) Are Government aware that the Imperial Council of Agricultural 
Research are against the \1se of ~'dro elll.lted oil for adulteration of pure ghee? 

(<:) Huve the Govenmwnt of India ever eonsidered the desirability of under-
taking an All-India legislation in the matter or any legislation for the Centrally 
Administered Areas? 

(d) In view of strong public feeling in the whole of India in the matter, do 
the Government of India now propose to take steps either to legislate them-
selves for the whole of India or insist upon Provincial Governments to take up 
legislation and other necessary eiJective steps as early as possible to stop this 
adulteration? 

Sir .purole ]Dlare,&t: (a) As far as, Government are aware, hydrogenated 
oils are sold under various trade names Including vanl1spati though in common 
perlance they arl,! referred toO as vegetable gh?e. . 

(b) Government are against the adul.teratlOn of pure ~ ee ~ er lt~ 
hydrogenated oils or with any other artIcles. The ImperIal. CounCIl of .Ag;l-
cultural Hesearch has also from time to time lunde sllggeRtlOlls to Pl'Ov1DClal 
Governments for stopping such adulteration. ., 

(0) and (d). The Food Department a ~ under conSideratIon 11 IJrOposal 
f.o make the addition of sesame oil to vlluasputi compulsory on the nlanufllCturers 
~nder the Defence of India Rules; details for its enforcement are being worked 
out. Proposals are /llsu lld~r eXIl,millation (i) to compel tnnlll~ a t~rer . of . 
vanaspati to mark their contamers m such a ",:ay as to make ](lentdicahon 
easy (ii) to prohibit the sttle of ghee and vauaspati from the same shop and 
(iii) to compel dealers to put up net ~  to make identification of their premises 
easy. 

NON-R1!loORNITION oj DIPLOMAS OF DBLm POLYTECHNIO 
408 •• Shrl Kohan L&1 Saklena: (a) Will the ~d~I at on Secretary be 

pleased to stare if it is a fact that the Delhi Polytechmc IS based on t,he Abbot-
IWood Report? . . d' All I d' D' t d (b) Is it also a fact that the scheme of awnr mg - n 111. .lp omas. Rn 
OeiBicates is similar to that, of the United Kingdom? If so, IS It a. fact thai 
UleDlplom8B and Certiftcalies of the n te~ Kingdom have country-WIde recog-
nltion whereas in India they are not recognised even by Govemment? 
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(c) Is it a faei; that no efforts were made to create an atmosphere for malri", 

the Diplomas ~d  Certificates of all-India value? 

(d) Is it a fact that the students seeki!)B admission were given an assurance 
by the Principal that there was no reason why these Diplomas and Certificate. 
would not be recognised by Government and even by industrialists? 

(e) Is it a fact that out of the students who have taken Diplomas and Certi-
iicates no one has got any appointment. so far? If so, what steps,if any, were 
taken to help them? 
(f) Do·.oovernment propose to take necessary steps to accord recognition 10 

the Diplomas and Certificates of the PolytechnIc to assure the holders of the 
Diplomas and Certificates of the Polytechnio of a .good oareer'l 
Dr. John Sargent: (a) Yes, with certain modifications. The Abbot-Wood 

~port advocated the establishment of a Senior Technical In~ t t on in pelhi 
and most of the courses provided in the Polytechnic follow th& ~neral linea 
indicated in that Report. The Technical High School is -& new feature. 
(b) Yes. The Honourable Member is referred to the statement made by 

me in repl:y to a short notice question on the . 11th February 1946. The 
National DIplomas and Certificates  have now acquired general recognition in 
the United Kingdom but this was n gradual process covering a number of 
years. 

(c) No, Sir. In the statement referred to I explained the steps which had 
already been taken by the All-India Boards of Studies to secure recognition 
throughout India for their Diplomlts and Certificate". I stated at the same 
time what action I was myself taking in order to expedite the securing of this 
recognition. . 

(d) Yes. The Principal did give such an assurance and if, as I hope, the 
steps I ha'{e already mentioned are successful, it will be implem<Jntelt 

(e) According to my information this is not correct. Although for the 
reason I gave to this House on the 11th instant no Polytechnic student is yet 
eligible actual'y to receive his Diploma, a number of those who have lIaIsed 
their examinations have been placed in satisfactory enlployment and efforts are 
being made to place the remainder. I shall be glad to give the Honourable 
Member information about the individual cases. 
(f) Yes, steps are being taken. 

-
PluvA.TE BUSINESS BY MR. WOOD, PRINCIPAL, DELHI POLYTBCBNIO 

~. ·Shrl Kohan La! SakBena: (a) Will the Education Secretary pleat18 
state if it is a fact that the contract of Mr. W. W. Wood, the Principal of the 
Delhi Polytechnic expired on the 28th December 1945 and that it has beeD 
extended by Government to the Slst March, 1946? 

(b) Will Government state the reasons for extending' the contract and also 
under what circumstances he has been gronteti leave iluring the extended period' 

(c) Will Government state how much leave Mr. Wood has taken during the 
Ave years, the period of his contract? 

(d) Is it a fact that Mr. Wood had been allowed. to run his private concern 
known as Messrs. W. W. Wood and Sons? If so, on what terms? 
(e) Is it a fact that there were no less than twenty heads working in Mr. 

Wood's firm and he was himself looking after the busIness? 

(f) What duties did Mr. Wood perform as Principal of the Polytechnic? Did. 
he take any classes? If so, for how many periods daily? 

(g) Is it a fact that the firm of Mr. Wood was located in tne premises of t1le 
Polytechnic till 1945? If so, was it located with the permission of Government? 

(h) Is it a fact that Mr. Wood frequently had to leave Delhi in conneetioD 
with his business? If so, did he take permission of Government to do 8O? D 
not, why not? 
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Dr. JollA SarglDt.: (a) Mr. Wood was appo n~d Principal. of the Delhi 

Pol)technic for a period of five years with eRect from the 29th December 194<? 
under the terms of an agreement executed with him. In 1948 the terms of, his 
eon tract were revised. and the date of his engagement extended to 81st Decem-
ber 1 4~. Subsequently the matter was further considered and with Mr. Wood'. 
concurrence it was decided that his contract t:;hould expire on 81st March 1946. 

(b) When Government a!l1'eed to revise the terms of Mr. Wood's contract. it 
was felt desirable in the nte~e t of the Polytechnic to retain his er e ~ subject 
of course to the usual condition Ill; to to~m nat on, for tne normal period of CS 
years from the date of the new contract., Mr, Wood has been granted leave 
wBich was admissible and due to him under the terms of his contract. He haa 
not availed himself of all the leave to which he was entitled. 

(c) D~r n  hig service of 5 years, 8 months and 3 days. Mr. WO'Jd has had 
leave for a total period of 7 months Ilnd 11 days including the 4 months leave 
grantAd to him from 1st December 1945 to 31st March 1946 the date of termina-
tion of his contract. The amount of leave to which he WIlS entitled is 11 months. 

(d) Yes, Sir. From the beginning of Hl43 Government permitted Mr. Wood 
t.o underpaka a reasonable amount of private practice subject to ~ e following 
conditions, viz.: -

(1) that he would pay to Government such rent fiS Ulay be fixed by Govern-
ment from time to time for the aecommodafion of his draughtsmen and clerks in 
the premises of the Delhi Polytechnic and for ~ in this connection of telephone 
and other facilities at the Polytechnic. 

(2) that it would be open to Government to restrict the amount of his private 
practice or to withdraw the permission to undertake private practice altogether 
if at any time Government considered it necessat.y in the interests of the Delhi 
Polytechnic. 

(8) that the provisions of Supplementary Rule 12 regarding payment to Gov-
ernment of a portion of the fees received by Government servants permitted to " 
undertake private work shall not apply to bis earnings from private practice. 
It was further agreed that Mr. Wood sbould supply me in confidence from time 
to time with information in regard to any private Commissions which he had 
been invited and propolled to undertake, This he has done. 

(e) (i) Yes. 
(ii) Mr. Wood has been in general charge of his business but he has engaged, 

from time to time suoh assistanoe, including that. of an Indian Manager, 'IrS was 
necess4ry to enable him to comply with the conditions on which permissioll to 

'engage in private practioe was granted. -
(f) Mr. Wood created, organised and administered tbe whole institution 

including the Technical High School and the Labour Department's Technical 
;t'raining Centre. The duties of the Principal comprised "the preliminary work 
Involved in the estnblit:hment of a Technical InRtitute including a Tecblliclll High 
School, and the, management of the Technical Illstitute when established". He 
was required to "possess powers of initiative and organisation and readiness to 
e%periment. ability to control and maintain discipline among a large body of 
students ". He was net required to take any classes, nor did he do so. 

(g) ~r. Wood's firm was locatt'd on the premises of the Polytechnic until 
1945 With the )m?wledge and consent of Government. He paid to Government 
rent for the premlseA used at ratell BSSeSllf'd hv the Central Public Works Depart-
menti. ' 

(b) Mr. Wood was out of Delhi on A number of occasions in connection with 
the work of the AS'Jociation of Prin('ipals of Technical InstitntioTls (India) prin4 

cipally in initiatinll and setting up the variollS Boards of Studies who JUlve as 
their object the raising nnd Atandardilling of tE'lcbnical educatinn in this country. 
Mr. Wood received no remuneration beyond bis Travelling Allowanoe for thete 
services. He also visited the Unitt'd, Kingdom on dt'putntion from If1tb May-
Slst July 1945 for the purpose of elp n~ to find places fer Indian students in 
hlgber technical institutions. It is not ('orrect that Mr. Wood was frequently 

'abRent from Delhi in connection with his buainen. 
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RE-FaING OJ' BOBDERS OJ' Ass,Ul 

606. ·Sreelut BoIiim Kumar Ohoudhuri:.. (0.) Will jihe Honourable the 
. Leader of the House be pleased to state if any scheme is being prepared either 
.by ihe Government of India or by His Excellency the Governor of Assam for t,h8 
1Ieparatioll of the hill d~tr t  of ASS8Ip. including the partially excluded areas 
of Kbasi und Jaintia lIilll-i, Ua]'o ll~ alit! jlikir Hill trncts us also the frontlet 
hills from the }lrovince of Assam und for the formation of a separate Province 
consisting of certain districts of Northern Burma, the transfrontier hills and 
those districts of Assam which lire now in the excluded and partially excluded 
areas of the Province? 

(b) Ar.e Government aware that the idea of separotion of the areas from 
Assam and their amalgamation with the transfrontier hills and Northern Burma 
as mentioned in (8) above is repugnant to the people of Assam living in the plains 
and hills? \ . • . 

(c) Have Governmen.t received any representation or protest from Assam 
against the Scheme? If so, what action has been taken thereon? 

(d) In view of the objections received, do Government propose ts> take necaa-
1Iar." st.eps for the abandonment of the Scheme? 

The Honourable Sir Ed.ward B.entha1l: (a) The attention of .the Go e~ment 
·of India. hilS been drawn to certain allegations thllt schemes nre under consldera-
tion for the separation of ' the Assam hill areas from Indio. and their constitution 
&6 a separate Colony or State. There is no truth in these allegations o.nd no su('h 
scheme is being considered. Nor i!; tllere nny intention at present to create s 
new hill province. ~ The creation of suC'h n.province would require Parliamentar.v 
legislation and it ~ most improbable that any such proposal would be considered 
prior to the convening of the Constituent ARsembly. 

(h). (c) and (d). Do not arise. 

DELAY IN RBPEALING OF WAR EJDBGDOY MEA-SUUS 

408. -Prof. ... G. Banga: Will the Honourable the Leader of the House be 
'pleased to state: . 

(a) when the Brit.ish and U. S. A. Governments have declared the cessation 
of the war with Germany ~nd Japan; 

(b) by ,vhat "date their war emergency measures have been repealed or 
dropped; and 

(0) why the Government of India istsking 80 much longer time to 'do the 
.same? . 
. The Boaourable ~Ir Bdwlrd Ben~ : (a) and (b). Government have. no 
mformation of the position in the rnitrrt Stilies of America. In the Unfted 
Kingdom there was no war legislation of which the duration was expressed in 
terms of the present war or present hostilitics, with the result, that no question 
arose of fixing the date of termination of the slime for the purposeR of the dllration 
·of legiRlation. The Emergency Powers (Defenee) Acts will be allowed to expire 
on the 24th Februarj' 1946, but many powers tnken under these Acts are being 
cont.inued in force ~' the Supplies And Services (Trunsitio'hal Powers) Act. 1945, 
l'ecently passed Rnd by the Emergency Laws (Transitional Provisions) Bill now 
before PArliament. Government understand that the bulk of other war emer-
genc.", Jegisllltionin the tTnited I{ingdom is still in force nnd that thel'e is no 
jtpmedinie intention of terminnting itR operalion. 

(c) Does not arise, but I woul(1 I'(·fer the Honourable Member t·o mv repl" to 
.questions 9 and 16, askEd on the 5th February 1946. '" 

EKPmJD TRADE CoNI'BBlDNOE 
\WI. ·Prof. B'. G. lI.&DIl: Wlll the Honourable the Commeroe Member be 

pleased to state: 
(n) if it is a fact that the Empire Trncle Conference is soon likely to be held 

In London; if 80, in which month; 

, 
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(b) whether India has been invited to attend it; 
(c) if it is a fact that the question of imperial preference is likely to ~ one 

-()f the subjects to be discussed; and 
(d) what steps Government propose to take to ensure adequate representa-

tion at that conference for Indian interests of commerce, industry and agricul-
ture? 

'!'he Honourable Dr. Sir K. Azisul Huque: (n) to (c). The Government of 
India understand that a meeting of Representatives of Commonwealth Govern-
ments might take place in Mayas a preliminary to the proposed International 
Trade Conference. 'l'hey have no other infonnation on this subject. 

(d) This question will receive the Government of India's careful considera-
tion if they are invited to such n meeting. 

RE-ENTElUNG OF INHABITANTS IN BRITISH RESERVE, MANIPUR 

.608. ·Sreelut Bohini Kumar Choudhur1: Will the Honourable ~ e Leader 
of the House be pleased to state: 

- (a) if it is a fact that some British Indian subjects who hBd acquired land 
and other properties, built houses and had been carrying on business for many 
years (and in some cases about seventy years) in the British Reserves, in Mani· 
pur, and had teTl}porarily left the place due to air raids in 1942, huve been 
prohibited from re-entering into their homes in the said reserves; 

(b) if it is a fact that the pattas of their land bave been cancelled; if so, the 
reasons for such cancellation; 

(c) if it is a fact that these people have not been given back their movable 
properties and cash which these people left behind at the time of their depar-
ture; .. 

(d) the present condition of the buildings, mills and cinema houses belonging 
to ti'ese evacuees, and the persons who are in occupation thereof now and under 
what condition; . , 

(e) if it is.R fact that Indian evacuees from Burma .have now. been allo~ed to 
return to their homes in Burma, and that the posseSSIOn of their propertles has 
been restored to them; and 

• (f) whether Government now propose to allow the inhabitants of the British 
Reserves in Manipur to return to their residence to live and carryon their busi-
ness as before? 

The HOnourable Sir Edward Benthall: 'fhe British H,(\serve in Manipur, 
though part of the Manipur State, is an Administered Aren. over which jurisdic-
tion is being exercised on behalf of the Crown Hepresentative by His Excellency 
the Governor of Assam and his officers. The information desired by the Honour-
ahle Memher is being collected Hnd I will lay it on the t,able of the House as 
lIoon as it is Ilvnilahle,. 

PUBLIC HEALTH OFFIOER, DELHI PROVINCE 

409 •• S]t .•• V. Ga4g1l: (a) Will. the Health Secretary plea ~ state 
whether it is a fact tha.t Lt.-Col. A. N. Chopra, I.M.S., was appolllted a 
special officer by the Government of In~ a 1i? prepare. plans . with regard 
to poat-war development of health services 10 the Delhi PrOVlDce? If so, 
what are the academic qualifications of Col. Chopra, and wont appointment did 
he hold at. the time he -was asked to naerta ~ the special enquiry? 

(b) Is it a fact that Lt.-Col. D. M. Fraser, I.M.S.. has been appointed 
Director Hea.lth Services, Delhi Province? If so, will Government state the 
a adem ~ qualifications of Colonel Fraser and also his public health qualifica-
tions? 

(c) Is it a fact that Public Health Officer is required to have a diploma in 
public health in addition to having the minimum registrable medical quali6ca-
tion? . 
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Mr. 8. B. Y. OuJaam.: (a> The answer to the first part of the question iI in 
*be affirmative. 

Lt.-Col. Chopra was at the time Director of Health and Inspector Gen~ral of 
Prisons, Orissa. His academic qualifications are M.B.B.S. (Pb.), D.T.M. (Liv.), 
D.P.H. (Eng.). 

(b) Lt.-Col. D. M. Fraser, I,M.S., has been appointed Director of Health 
s,nices, Delhi Province. His 8Cq,demio qualifications are M.B., Ch.B. (Glasg.), 
D.M.R.E. (Camb). As regards his Public Health experience, he was in charge of 
the oombined medical relief and hygiene military organisation ·which op~rated in 
Bengal in 1948 and 1944. . 

(0) A Public Health Officer is uRuall.v re r~d to possess a Diploma in PubUe 
Health. 

PUBOIUSB OJ' WlDSTBBN Alm EASTBRN HOUD BY GovEBDBNT OJ' INDU. 

QO. -llr. 8uanka Sekhar 8anyal: (a) Will the Honourable the Latour 
Member be plel\sed to state whether the attention of Government has been draWD 
to the Newspaper report· whioh appeHred on the front page of the Hindu8taft. 
TimBR (Delhi edition) of the 4th February, 1946, under the caption "Stop the 
Loot" saying that the British Government are putting pressure upon the Gov-
ernment of India to purchase the buildings at New Delhi known as the Westem 
House and the Eastern Hou!'e which were built by the former at a cod of 
R,s. 25 lakhs to hI' pul\ect clown fit the end of the war? 

(b) How does the m~ltt.er actually stand? 

The BODourable Dr. B. B. Ambedkar: <a> Yes. 
(b) I would refer the Honourablt' Member to mJ answer to the Honourable 

Mr. Venkatasubba Reddiar's short notic£' e~t on No. 28, of the 8th February 
1946. ' 

• 
UN STARRED QUESTION AND ANSWER. 

EXTENSION IN' SDVICE TO C .. P. W. D. OI'I'ICDS. • 
M. 8hrl SrI Praka8a: Will the Honourable the Labour Member please state: 
(a) the number of persons, who have retired from, but have been re-employed 

in the services of the Central Public Works Department as Superintending, 
Executive and Assistant Engineers, respectively, since 1939; 

(b) the number of those persons who have been given' extensions to their 
original terms together with the inst.alments of each term of extension; 

(c) if it is a fact that the Finance Department of the Central Govern-
Dlent has expressed itself against the grant of extensions to the original term; 
if ·so, the reasons for any action in this behalf against the instructions of the 
Finance Department; 

(d) if Sll:!D extensions interfere with the recruitment of Dew hands and the 
advancement of young officers; if so, whether any provision is made to compensate 
those whose prospects are blocked; and . 

(e) if Govemment propose to take any action in the matter of the termina-
tion of such extensions and bettering the prospects of younger officers? 

ft. BOIlO1Ir&ble Dr. B. B. Ambed.br: (a) Three. 
(b) Since 1939, extension of aervico under Fundemental Rule 56 was pnteet 

in three cases, the period! of extension being 6 months, 8 days and 1 mOlltJi 
respectively. 

(e) The answer to the first part of the quelttion is in the negative; the .eooniI 
part does not arise. . 

Id) 8I1d (e). No. 



e 
Ill. i'nIldlJ1t: I have received notice of an adjournment motion from 

MOTION ]fOB. DJO .~ 'l' .-
RIOTING IN BOMBAY BY NAVAL RATINGS 

Dr. J. C. Chatterjee who wishes to disouss a definite matter of urgent. public 
importance, namely, 'Rioting in Bombay by Naval Ratings'. .. 

Will the Honourable Member please explam what he means by this motion' 
What is it that he is going to discuss 'I Obviously it is not the rioting that is 
going to be discussed but something conneoted with the Government. 

Lt.-Ool. Dr. I. O. Ohatterlee (Nominated: Non-Official): I respectfully 
submit that it is not my intention to discuss the question of strikes, although it 
appears that certain people have struck in the Navy. I take to heart the advice 
11 N you gave to this House before that it does not help ~ e settlemen' 

• ooa of strikes if we . discuss them at a stage when negotiations sre 
Boing on. I must respectfully and with a full sense of responsibility 
wish to draw your attention to the fact that I desire to foca 
publio attentic,n OIl a matter which appears to me of the 
gravest publio interest, netnely. the out break of indiscipline in the armed forces 
of the Crown. Sir, my information is confined to what I read under banner 
headlines in the • Statesman' of today which deseribes the event-under the 
Caption Naval Ratings Riot iu Bombay. It goes on tQ say tlmt not less than 
three thousand ratings ran amuck illto the city oJ. Bombay in which, I hope, you 
are interested and there they committed the most serious offence of burning Hia 
Majesty's mails. His Majesty's Mails are ODe of the most sacred possessions of 
the domains and dominions of His Majesty and if His Majesty's Forces indulge 
in burning His Majesty's mails, It is an indication of the grave menace which 
confronts the country. if action is not taken against such happenings. 
. Then I find that Naval nt n~  went on nnd seized lorries and drove them 
~  such recklossness that they caused accidents. They ordered sbJP keepen 

to close down. They molested passengers . . . . 
Seth Yusuf Abdoola Baroon (Sind: Muhammadan Rural): On a point of 

order. Is the Honourable Member making a speech 'I 
Mr. President: He is tr n~ t.o impress on my mind the importance of the 

subject. 

Lt.-Ool. Dr. J. O. Ohatterjee: 1 hope I shall succeed. 
Then they Dlade passengers alight from public vehicles finally, in the inain 

traffic centre of the biggest city of India they stopped all traffic. , 
I am not in the habit of moving adjournment motions. I am fully sensible 

of the fact that I hold 8. Commission in His Majesty's Armed Forces which I am 
proud of. I am therefore p~ d of the honour, the discipline and the proper 
management of the armed forces of the Crown. T think no country ('an lightly 
pass over outbreaks of indiscipline running to such magnitude by the armed 
forces of the Crown and I submit with A'reat rt::spect that this matter requires 
immediate inquiry with a view to prevent u recurrence of tois grave menace to 
this country. Somehow or other indiscipline in the army must ·be put down 
with a firm hand Bnd an inquil'Y should be mnde by those responsible as to what 
the reasons are for such strikes in the armed forces of the Crown. Sir these are 
Incidents which fill my mind with grave o~ ern. . 

Kr P Mason (Government of Illd io.: Nominated Official): I share the feeling 
f th ' ~no ra le Mover as to the urgency and the seriousness of this question. 
~ vie:' it ",it.ll ver.v grave qoncel'll which, r am sure, is shared bv e er o~e in .aU 
lections of the House but I am rnt~er doubtful Rhout the value of dISCUSSing 
It in the form of an adJournment m~ on. .In the first place. I hove. at pre~ent. 
very little more information than IS. obtnmahle from the newspRpers and t~e 
mformation I have got has been comm!! on the telephone from Bombay and II 
mmewhat cryptic and in some cases garbled. 

I also very much doubt whether evel\ Rllan from the fset that T haft little 
IDfonnation a publio discUBBion would at this stage be of great "alu8. I ha_ 

C 1118 ) 
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ll\lr. l' Milson j 
alt;o received a short llotice question which I shall be glad to aecept. It has 
been suggested thllt .r sh0uld give un answer on the 25th Februnr.v, that is, 
Monday ne~t. By that tinle I think I shnll have information and I hope that 
t ,~ situation will have cleared up a good deal and I would suggest that if the-
House agrees, we l'hould not discuss this in t,he form of an adjournment motion 
~t that the H;.OU!;P should wait till Monday w1l,>n I will give 0. very full reply to 
the Short Notice Question, 

Lt.-Ool. Dr. J. O. Ohatterlee: In view 6f the fact that the Honourable 
Memuer fel'ls that he has no information to sive now and he gives an assurance 
that he will make inquiries and make 1\ full reply on ¥onduy, I do not press my 
motioJl. 

1Ir. President: Then we need not eonsider the adjournment motion now. 

J~l' JO  OF MEMBERS TO COUR'l' OF DELHI UNIVERSITY. 

. JIr. PrelldeD.t: I have to inform. the Assembly that upto 12 ~oon on Monday 
the 18th }'euruary, 1946 the time fixed for receiving nominations for the Court 
of the University of Delhi nine nominations were received. Subsequently one 
member withdrew his candidature. As the number or remaining candidates is: 
equal to the number of VAcancies, I declare the following members to be duly 
elected to the 'Court :-

(1) Mr. C. P. Lawson, (2) Sri Jagannathdas, (3) Babu Ram Narayan Singh. 
(4) Pundit Thakur DaB Bhargava, (0) Rnmar Mangal Singh, (6) Nawabzada 
~ at Aji Khan, (7) Sir Mohammad Yamin Khan, and (8) Syed Uhulam Bhik 
Nammg. 

ELECTJOX OF l\IEMBEHS TO S'l'A'NDING COMMITTEE FOR EDUCATION 
DEPARTMENT. 

lIr. President: .1 have also to inform. the Asse,nbly that upto 12 Noon ~n 

Monday the .l8th :Fcbruary, 1946, the time fixed for .receiving nom n~t o~B for the-
Standing COl1llfli.ttee for the Department of EducatIOn, twelve nommatlons werA 
received. Subsequently two members withdrew their and dat~re.  the 
number of J'tJllluining candidates is equal to t"Qe number of vacanCIes, I deolare 
the following ::\[embers to be duly elected to the Committee during the per o~ 
oomprising the unexpired portion of the currpnt Financial year and the whole of 
the Ilext Financial year: 

(1) Lt.-Col. Dr. J. C. Chatterjee, (2) Mr. FI'ank R Anthony, (8) Raja Sit-
Saiyid Ahmad Ali Khan Alvi, (4) Sjt. Rohini Kumar Choudhuri, (5) Sri 
Bhagirathi Mahapatra, (6) Pandit Govinrl Mnll\viv8, (7) Shrimati Ammu 
Swaminadhan, (8) Dr. G. V. Deshmukh, (0) Dr. Rir 7-in Uddin Ahmad, and 
(10) t:;yed Ghulam Bhik Nairung. 

INSTRUMENT FOR THE AMENDMEN'l' O~  THE CONSTITUTION OF 
THE INTERNATIONAL LABOUR ORGANISATION 

The ![onourable Dr. B.  B. Ambedkar (IJabour Member): Sir, I lay on the 
table a copy of the Instru.mel;1t for the amendmel1~ of the c?l1stitution of the 
International Labour OrganisatIOn adopted by the conference at Its twenty-seventh 
session at Paris on the 5th November, 1945 together with a statement of the 
action proposed to be taken thereon. 

INSTRUMENT FOR THE AMENDMENT OF THE CONSTiTUTION OF THE 
INTERNATIONAL ,LABOUR ORGANISATION. 

(Adopted by the Conference at its Twu.ty-Etaventh Session, Paris, 5 November 1945) 

The Conlltitution of the International Labour Organisation Instrument of Amendment, 
1945. )lere reprinted, was adopted by the Ganeral Confr.renci! of the International Labour 
Organisation on 5th November 1945 in the course of its l'wenty.seventll I'~ on held all 
Paris, flllD 15th Octobar to 5th November 1945. 
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• The text of the instrument of amendment as here presented is & true copy of the ted 
authenticawd by the aignatures of the Preaident of the ,Conference and of the Acting Director 
of the Internabonal Labour Office in accordance with the provisions of Article 5 thereof. 

Oertified true copy, 
for tire .4rting Director of tl,r. Intemational Labour Office : 

Leg'll Advi3p.r of flip h,tcrllatio7lal Labour Office. 

INTERNATIONAL LABOUR CONFERENCE. 

ISSTRUMEN1' FOR THE AMENDllENT OF TRB CONSTITlJTION OF THJI INTERNATIONAL LABOUB. 
(MOANJ9ATION. 

The Gene-ral Conference of thtl International Labour Organisation, 
Having b'03en on e~ed at Paria hy the Governing Body of the International Labour Office, .. 

and having met in its Twenty-seventh Session on 15th October 1945; and 
a n~ decided upon the adoption without delay of a limited number of amendments t.ct., 

the Constitution of tha International Labour OrganIsation designed f.9 deal with problema of' 
immediate urgency, which are included in the fourth item on the agenda of the Belsion, 
adopts· this fifth day of November of the yaar 1945, the following instrument embodyinl 
amendments to the Constitution of the International Labour Organisation, which may be-' 
cited as tho Constitution of the Inte'"IIa.tionnl I,abour Organisation Instrument' of Amend-
m"nt, 1945: 

Article 1 
In the final paragraph ,,1' the' P~eam le to thl" ConstitutiGn of the Organisation, tbe 

words "Constitution of the' rnternational Labour Organisation", shall be inserted after the, 
word "follo·wing". 

Article 2 
1. ~ following paragraphs shall be sublltit.ut.c;.d for the present paragraph 2 Gf Article r 

of the Constitution of the Organisation : 
2. The Members of the International Labour Organisation shall be the States which were 

Members of the Organisation on 1st NOV'03mher 1945, and such &'ther States as may become. 
Members in punuance of the provisions of paragraphs 3 and 4 of this Article. 

3. Any original Member of the United Nations and any State admitted to membership of' 
the United Nations bv a decision of the General Assembly in accordance with the proviaione. 
of the Charter may become a Member of the Int'ernational Labour Organisation by communi-
catinR to the Direct.?r ':If the Internationa.l Labour Office its. o~al acceptance of the obli· 
gBtionA of the, ConstitutIon of the Intet'natl0nal Labour OrgaDisatlon, 

4. The Gcneral Conference of the International Labour Organisation may 0.180 admit 
MemberR to t,he Organisation b,' a vole concurred in by two·thirds of the delegates attending 
the SesRion. including two:thirds of the Government delegates pNsent and voting. Such 
I"lmission ~ al1 take effect on the communication b th" Director of the Int'emational Labour 
Offire by ~ e. Government of I.he .new ?fem ber of its formal a ~ptan e of. the obligations of' 
th" ConstttutlOn of the Orgamsatlon ' 

5. No Member of the Intemational a~lOtlr Orsranisation may withdraw from the Organi-
sation without p;iving not ~ of its intentIon SO) to do to the Director of· the International 
Labour Office. Such notice shall take effect two years after the date of its receptiOll by 
the Director, subject to the Member having at that time fulfilled all financial obligations 
arising out of its membership. When a Member has ratified any International Labour Con-
vention, such withdrawal shan nol, affect the continued validity for the period provided for in 
the ConventiCIP of all obligations Brising thereunder or relating thereto. 

6. In the event of Bny State having renseo to be a Member of the Organisation its re-
admiB8ion t.o membership shall he govel'nt'd by the provisions of paragraph 3 or par~p  4 
of this ArtIcle as the case may be. 

Article 3 
The following shall be subsLituted fol' tha present text of Article 13 of the ConltitutiOll 

of the Organisation: . , h fi 'al d d 1 The International Labour Orgamsnt,loll may make IUC nancl an bu getary arran,e-
m~n  with the United Nations as may appear app~opr ~te. . 

2. Pending tIre conclusidh of such IlTrangementa or)f at any tlDle no such arrangements 
are in force : , 

(a) each of the Members will pay the tl'lWelling and subsistence expenses of its Delega_ 
and their advisers and of its Reprell'antatiYes attending the meetings of the Conference or 
the Governing Body, al the case may be; , . 

(b) all the other expenses of the International Labour Offi08 and of the meetinge of the 
Conference or Go ern ~ Body Ilmll be paid by the Director of the International Labour 
0fBC9 out of the general fund. of the International Labour Organisation; 
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- -1'I!t the arrangementa for t.he approval, allocat.ion and collection of t.he budge\ of tll 

lDt.emational Labour Organiut.ion Ihall be determined by the CoaferenCllil by a t o t. ~ 
majorit.y of the vot.el cut. by t.he delegatel prellent., and shall provica for the approval of the 
budget and of the arrangementa for t.he allocation of expellHll among t.1M Members of the 
()rg&1liut.ion by a commit.tee of 90vernment. repreeentativea. 

3. T1nl expensea of the Internat.ional Labour Organiut.ion lhall be borne by the Members 
in accordance with t.he arrangementa in force in virtue of paragraph 1 or paragraph 2 (c) of 
thia Article. 

4. A M9mber ~  t.he Organiut.ion which is in . arrears in the payment. of its financial con-
Vibution to t.he Organiut.ion Ihall have no vote in t.he Conference, in t.he Governing Body, 
In any Committee, or in t.he elections of members of tire Governing Body, if the amount 01 
ita arrears equals or exceeds the amoullt. of the contributionll due from it. for the pNCeding 
two full years. The Conference may, neverth91eu, permit. lIuch a Member to vote if it- fa 
.timed that. the failure to pay is due to conditiona beyond· the control of t.he Member. 

S. Th9 Director of the International Labour Office shall- be responsible to the Governing 
Body for the proper expendit.ure of the funds of the International Labour Organisation. 

\ 
. A. f'ticle 4. 

The ollo n~ shall be lIubst.ituted for t.he present text of Article 36 of thl1 C.onst.itution 
<of ~ e Organisat.lon :-

mend~entato t.his Constitution which are adopted by the Conference by a majorit.y 
of two-thirds of t.he votes cast by the delegates present shall take 9lfect when 
ratified or accepted by two-thirds of the Members of the Organisation including 
five of th.., eight Members which are reprelll'nted on the Governing Body liS 
Members of chief industrial importance in accordance with the provisions of 
paragraph 3 of Article 7 of this Constitution. 

Article 5 

Three copies of thill instrument of aml1ndment shall ,be authenticated by the aignatare of 
the President of the Conference and of the Director of th.., International Labour Ollice. Of 
iNe copiell one shall be deposited in the archives of the International Labour Office, one 
with the Secretary.General 0'1 the Leap:ue 6f Nationl, and one with t.he Secretary-General of 
the Unitl'd Nations, Th1a Director will communicate a certified copy of the inatrument to 
.each of the Member. o~ the International Labour Organisation. 

Article 6 
1. The formal ratificationa or acceptances of thia inltnlmen' of amendment ahall be 

eomm n a~d to tbo" Director of the International Labour Ollice, who Bhall notify the Mem-
ben of the Organillation of the receipt thereof. 

2. This inst.rument of amendment will come into force in accordance with the existinl 
provisiona of Articl9 36 of the Constitution of the International Labour Organisation. If 
the Council of the League of Nations should rease to exist before this instrument has come 
Into force, it. sholl 'come into force on ratification or acceptance by thrae-quarters of the 
Membera of the OrganiutioD. 

13. On the com in It into foree of this instnlment, the amendments set forth he""in shall 
take effect aa amendments to the Constitution of the International Labour Organisation. 

4. On thl1 coming into force of this instrument. the Director of the International Lahoar 
Ollire shall 80 notify al~ £he ~m era of the International ~ o rOrltan at on, the Secra-
tar~,Gener I. of the UDlted NatIOns, and all the Statea havlDg ligned the Charter of the 
United Natlonl. 

The foregoing il the authentic text of the· Constitution of the International Labour 
Organisation Instruml1nt of Amendment, 1945, duly adopted by the General Conference of 
the Internat.ional Lahollr Organisation on the fifth day of November 1945 in t.he course of 
It.a Twenty-aeventh Seslion which W&B held at Paris. 

. ~ E':I!I;lilh and French veraioDa of the text of this inltrument of ameudm t aU .authorItative. en are equ 1 

IN FAITH w.BEREOF we have apJleDded our liptuN this HVenth day of Noyember 
U46. 

I'M p,."idem 01 tAe OOfl/ef'uu:e. 

A. PAl\ODI. 

I'Aa Aeli., Dine'or 01 eM Ifltef'7UltiOJlol r..6ow 0Il-. 
BDWABD I. PHELAN •. 
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THE HAlLWAY BUDGET-GENERAL DISCUSSION. 

l·'lRST STAGE. 

JIr. Preel4ent: Before the General discu,;;;i(jll on the Railway Budget 
commences, I have to announce to the House the time limit which .1 pr~p~ ~ 
to fix under I{ule 46. Before I finally say that 1 fix such and such a tlme hmxt, 
I would like to huve the views of the House in the matter. I propose to us. 
a t.ime limit of 15 minutes to an Honourable Member, but this would he a stricjj 
time limit liS ,ve have in the case of Adjournment Motions. I do not propose t;() 
rescl've to m,Yspif the libert.y of extending it. Of course, the speeches can also· 
be of less than 15 minutes duration. 

1Ir. II . .&af .All (Delhi: General): Let us hope so. , . 
Kr. PreI1d.en\: The Honourable Member for Railways whQ will reply wilL 

be given 45 minutes or more, if hI:' does so want. 
Sri II. AnaDthasa.yrmam· Ayyangar (Madras Ceded Districts' al!d t~r: 

Non-Muhammadan Rural): I submit that the spokesman of eBch of the Partie. 
fnav be nllowed 20 minutes. 

·Kr. President: Shall I aSSUIlJC that the first speaker who catches the eye of 
the Chair is the spokesman of eaeh Part,y? 

Lt.-Ool. Dr. 1. O. Ohatterjee (Nominated: Non-official): What happens to 
Honourable "Iembers who do not helong to any Party? 

9hri lIohan La! SakBen& (Lueknow Division: Non-Muhammadan Rural): 
They must join some Party. 

Kr. M . .Asaf Ali: Or they must clear out. 
Kr. President: It i8 only a question of very few minutes. We Dl'ed not take 

lip much time over t.his. Thers are two Parties and e. Group, and if one spokes-
man of each of these Partie!,! and Group gets five m,inutes more, it is only s 
quest.ion of 15 minutes in addition. 

Prof. N. G. ltaIlga (Guntur oum ~ellore: on ~dan ~ ra.l : The. 
principal speaker should be given 20 minutes. 

Mr .. President: Even conceding the request for five minutes more to the 
spokesman of the ~art e , it is only all addition of 15 minut'es in all. That was 
with referenee to the point ra ~ed by Dr. Chatterjee. 

Prof. N. G. Ranga:Muy I make one ~m lll on  :Formerly, thel'e used to 
be only one speak for Labour and that wus Mr. Joshi, a nominated Member and 
he waiol given .specific laboUl' motion lind he was allowed as much time as the 
pl'incipul speaker of recognised Parties. I ~Op  u similar arrangement will be 
arrived at in this discussion also. 

Mr. President: Let. us see how the situat.ion develops and what time there is 
at 0111' disposal. That means that the House wants tha.t I should reserve to 
mvself the liberty of assumillg th!tt fl .particular Member should be given five 
milluWf; more as the spokesma.li, so far as his own persoll or the Party is con-
cern(,d. In other words, ]5 minlllUR for cach individual Member and 20 minutes 
for n,l '~I , , Ill n of ... he Val't,\' \I·ho will he the first person to catch the eye of 
the liliaI!'. , 

Sir Mohammad Yamin Dan (Agra Divil,ion: Muhammadan Rural): The 
spolwsmnn hinl!wlf will get up and say he is the chief speaker of the Party. 

Mr. President: It. may be IMt t(I the Party to settle who is to be the spokes-
man. 

Sir JIohammad. Yam.tn Khan: I think it should be settled that the spokesman 
shOl1lcl first get up and no other Member of the Party should first get up. 

• Lt.-Ool. Dr. J. O. Ohatterjee: 'l'he general practice in the House has always 
heen to nllot, the first day to back benchers, nnd.for the big gUDS tlO roar on the 
~r ' nd day. 
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THE RAiLWAY BVDGET-GENERAL DiSCUSSION iiiM 

e Mr. President: The d mell:t.~ is there is .olll~  one ~a  allotted ~or the ell~ral 
.discussion of ~e Ra.i.lwuy lludget, ami the 1)10 gUllS wltll have no time to get mto 
.aCtion. However, we will now start with the general disoussion. 

Sri •• AIlIIlUlaAJ&Da1D AJyan,ar: Sir, I am a small gun and as far 1&8 
possible, I propose to limit my speecn to 15 minutes, but if. I exceed, you will 
take it that I am the spokesman of my Party. I:;ir, I expected this yoar that the 
Honourable Member for Railways would 't~ announced that this would be his 
last Budget. His .Lieutenant sRid. t;O ill tlw othCl' House that he was movine:{ 
his' Illst ll d e~. ,But my Hflll 11\I'ahle fl'it·,!d \llll,\' SIl." that his lieutenant is ,·8 
. 8uperanulluted servant. 

ft. BQDOUl&blI Sir Ed.ward Bentb&Jl (Member for Railwa.ys and War Trans-
port): J did ,say so. . 

811 .. ADaatballfllWD .AnlD&ll': I am very glad he announced tlUa. 
I must apologise for my error. I did not hear him properly. I am sure the 
Honourable Member in his mHgmmimity would Ita,'!' said so. I WOiI! really 
wondel'illghow a person of his natul'C did not say so. I am doubly glad Lo 
. bear that he did say so. His lieutenant being a superannuated man had to 
say so ill ~ e other HouseL that this was his last Budget speech. My Honour-
able friend the Railwav Member was not a Government servant and I want 
him to do something ~ore. He came from the EuropeaD Group.' 

The BOIlODrabh Sir J:chrard BenthaU: No, Sir 
fte'Jt.aaoiira.bIeSIr A.rchlbild 'BowI.ad8 ·(l'IDaDoe 1IembIr): , Your facts 

are all wrong. 

In •• ADaIltbasayanam £nanlar; Did not the 'Railway Member belong 
t.o the Europeall Oroup ut olle time. 

n. BODOII1'a~e Sir J:dward Benthall: No. 
&Ii .. ApII1Ul"yanBm Anancar: Well, Sir, I have read oia story, in 

: the Puranas about Tri8anicu who did not I;>elong to this earth nor did he belong 
to heaven. 1f my Honourable friend the Railway Member was Dot a Govern-
. ','dent servant previously and if he does not belong to the European Group, where-
from did he come? Did he drop down from heavens? 1 know the interest 
'of tb€setwo groups, the nOll-offit'iul Europeans und the Government are identi-
cal. The'? are both brothers ill lltel'e ~. They sit sidtl by side. That is all 
. I know. 'What I expect of them is to implemenf, what he said. He said that 
this would be his last Budget aud it ought not to be that he simply changes 
places with Mr. Griffiths and Mr. Griffiths comes in his place. It may not be 
Mi'. Grlftlths, it may be some other European gentleman who win drop from 
England. 1 do want him to implement the assurance that a.n Indian will hold 
this portfolio next. Yesterday the Prime Minister of England annollnced tbat 
he would be sending three Members of the British Cabinet-Lord Pethick 
Lawrence. Secretary of State for India, Sir Stafford Cripps, President of the 
BOI~rd of Trade and Mr. Albert Alexander, First Lord of the AdmirBlty. I 
wish these gentlemen all l ~ e . Before they proceed with their business. 
I do want them to announce thnt within a year or within a shnrter period. 
India will b(' free. So far as the internal management is concerned, a Constitu-
, tent Assembly wIlI be brought into existence to decide as to whnt, form of 
, , constitution should be framed for India. 

Ilr. A.bdur Jr.a,hmlll Sld4lql (Calcutta and Subur1),a: Muliammadan Urban):' 
Tnlk of mihmys. 

Sri .K. n~nt a a anam A"angar: I Am coming to Railways. My B'.onour-
a;hl/' 1' ~l1d ('\-,clcntly Ol' llt~ f;hat, RR the heRrl is the principal portion of toe 
o l~'. :n~d if the I~elld lll1, :t on~ ~lI. then other. pomonf.l of the -body will 
·'ut{)lllatlt·all,Y l'cwnm fit. Llk(·wIRe. if the Govemment is transferred to Indians 

", ~e .rai!\\·u:vs wip ~et. fllliJonlRtically trBnsferred to us. Becaule the top ofIcee 
, .• ,,!' III the hand!': of, ]lluroppnnf:l. f;O l'I1i1wnYIIJ ~re 'still ill their hands. T hope my 
I! ., 
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ll;)11 M .. Al.mlliliuSIl,}'tUlUlll ~ ' tlD ar.  , 
Hunourable friend hus got as bOUlH\ and uig 1\ heart as his stature is and 1 hop". 
this will be l'ettlly hIS 188t Hudgl'l. LUlSt Yl'ar, he asked us to be proud of 
r l a~':  because tbey lire uur assets, the I'llilways belong t.o In<Ua cent per 
oeut uuu. that t l'~' lire Olll'l'lItl'd UUl pl'1' CO:'llt by Indiaus. Last year, he told 
us that only i P('l' cent tll'C Elll'openn:; mill that share also, wou[d be handed. 
over to us soon. 1 lim Sl1l'e, jf it were cOIllpletely in his own hands,  he wouJd 
. have done so. What is the situation llO ~ ls there a single Indian Member 
on the Railway Hoard 'I How can we solve this problem oftpp-heavy a~ ra
tion if Railway Board is not Indianised? Why is it not possible t:o Indiauiae 
the Railway Board completely? Is there a single Indian General Manager 
. on any llailway? Pf course, my Honollrnble frienJ. or his lieutenant. behiDd. 
him would jump up and say, there is a 'single Indian Geneml Manager. But 
he is a superannuated offieer. Barriug that single case, is there. any other 
Indiall (jeneral Manager:l EverJ' Chief Engilleer is a European, all heads of 
Departments are Europeans. Persons ill charge of workshops are EuropeaD8. 
the hend is European, the llene centre is European, and as I said last.. year, 
possibly the extremities are. Illd lll~. .\111 I to be proud of such a state of 
affairs ~ The centre :IDel tIlt' l'xtl'emities Ilrc lillked in this adm1.Distrapion ancl 
unless the Centre is chllugt'd, tIl(> l'xtl'emit-it!s also will not get changed. My 
Honourable friend seems lik(> n ' n~ mc> to run the wllgon without coupling ~t 

to the engine. Unless the cngilll' elraws the wagon, it will not move. They 
are Gll 80 intimately connected with each other. Therefore, my ftnt an,d faN-
most duty to this House and to my constituency is to see that the managemen. 
of ro.lilways is handed . over to Indian hands as early as possible. That is t.he 
relevancy of my remarks till now, 

Let me now turn to the railway adm ~rat on during the past year. I 
am not at all satisfied with the fact that we have still to look to the EUl"Opeans 
for carrting on the administramon of this railway asset whioh belongs to ua. 
The entire continent. of India belongs to us. God has given UB this country. It 
is being ruled by the white man. That is the asset of which I am to be 
proud, as also to be ruled by him and to be managed by him-it is 11 disgrace. 
If I ask you to quit tomorrow and even if there should bE' a declara.tion that 
you will quit or the entire administration should be given to us, I will have 
to be helpless and will stand before European gentlemen here asking them 
to manage our assets. That is the training that you have given us. Rne 
70U not been able 00 find one single Indian to be in oharge of the administratAOD 
of railways as General Manager? And no one has been found who is com-
patent enough to fill a place in the Railway Board; that is the position. Here-
after what will happen is that even though Government hand over the admi-
nIstration to us there will be a white European at every important post to lee 
that we do not interfere. The property may be mine but the enjoyment i. 
theirs. 

Now let me come to this Budget. I find that my Honourable friend has 
become war-weary. The Budget shows traceR of weariness. There is neither 
policy nor programme in this Budget. I want not only Indlanisation of per_ 
IOnnel, I want ludianillation of machinery aillo. All important machinery II 
today imported, and not today only but it has been 10 for some generatioDl. 
My grandson also will have t·he pleasure of riding in B train drawn by aD 

English or an AmericaD steam engine. For long years to oome this oOunflry 
will not be able to manufacture its own engines. I expected 8 fuller repotI. 
,from the Honourable Member 8S to what progress is being made with reapeGti 
to the manufacture of locomotives in this country. Kanchrapara W8B discoveM 
after 150 years of British rule in this country as a fit pJace for puttIng up • 
m8Dllfactury. What rt ~r steps have been taken? In the speech' of .e 
Ilon~ra le Member oovenng 00 pages, one line has been devoted to Kocb. 
para. Have eltimatel been prepared? lIave experts been brought in? How 
many years will it take before the first engine is manufactiured here? WhM 
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is the ClWro.x.imlAte cost? What is the average DUmber of steam enginel thai 
we want in this country? What is the capacity of thjs Kanohrapara? The 
~nt ~e thing is in dll.rkness; we know nothing about it. And, therefore. ~o  
~e three estimable gentlemen who are coming from England should lInm~
dil:tkly tell us to take charge of this administration from. tomorrow and In~a 
is free, I will have to fall at the feet of my Honourable friend and. request hu,n 
to eOlltillllC here so ~at for some years to come we may have engroes hom hi .. 
hBollds. Is the.'; e. plOper ~te of affairs? Is that the kind of management of. 
which I should be proud? 

Then, Sir, during the war e. number of these faetories have been turnedl 
over to the production of war materials. So they will hereafter either have· 
to be closed or switched on to peace-time jobs. The Honourable Member's. 
speech contains no assurance-and we want that assurance-that with respect 
to other smaller needs and for every aingle item of manufacture we will be self-
suffiCIent and will not have to go to foreign countries. That is one way in which. 
the thousands of employees who have been employed during the war andl 
who will have to go back helpless may be re-employed in t.his country. I am:, 
obliged to my Honourable friend for having stated to us that he does not 
want to indiscriminately send away the labour employed ·during _ the war. 
Though t.he labour force. has increased by some lakhl he has disbanded only 
eight t o ~and now and he proposes to disband only some thousanda more. I 
am obliged to him; but it should not be at the cost of efficiency. There  may 
be t·oo many men in a particular job and money may be wasted on them. Bu, 
if you give them skilled employment, make them skilled workers, start furtlier 
industries in this country and employ these men on these indflstries, It wfll 
not be a wastage. But if, on the other hand, you make a gift of my money-
the third class passengers' money-and then feed a number of poop). withou' 
any employment, I say that is not the way to tackle thia p~ lem. My 
Honourable friend, Mr. Guruswami, will not be satisfied with this kind of 
subsidy to labour. He would like these labourers to work heart and soul fOr 
this ('ou ntry , work with the greatest enthusiasm and earn their living instead 
of depending on bounties. That is 80 far 8S the Indlanisation of machinery is 
concemed. 

Let me now come to the operative portion of this. The war has exbauste!l 
the nerves of many people. I am sure the Honourable the Railway Member 
must have suffered too and has grown older during these five years of war. He 
might naturally expeot some relaxation and younger people more nterel~ed fD 
this country wIll certainly take charge. But in the mel1nwhiIe has he suggested 
any modes of economy? The first requisite for running and operation is coal. 
Was it not open to him to have acquired 8 number of coalfields wherefrom ooal 
could be extracted and the railway administration could be self-sufficient in 
coal? I find that 26 million tons of coal are produced in Ibe various collierie. 
of this country and 14 million tons per year were produced in 1944-41S in the 
Ind r~ States,-that is about 40 million tons in all. Our railway needs &re-
of the order of 9 million tons a ;vear, whereas from our own railway oollieries 
we produce 2i mUlion tons, leaving us a deficit of 6i mfilion tons of coal every 
year. So a number of other collieries could have been purohased ana worked. 
There ~ no programme whatever. My Honourable friend refers to it and 
lays that for want of coal a number of things have to be sent along the sea 
route. Is there any programme about taking charge of coaatal shipping also? 
I thought there would be a general programme, in the same way as he evolved 
a programme last year about controlling road transport for the' purpose of co-
ordiIlation 011 one side and bettler lemces on the olber. There wal 8 rate war 
some time ago among the coastal ships themselves and between Ibe railway 
companies and coastal ships ... Iti Is much cheaper for goods to be carried ro~ 
Bom. ~  to Calcutta along the sea. rather than by rail. 

!lie ...... 11r ~ •• tIIaII !Tal DOW'. 
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Irl •• .ADaD\hua.YIDaJIl AnIlllU: I lUll glad to have ~ a.t informat!,;,a. 

l~ J .  thtl Calcutta IlIt'!'c!lunts ot tilt! cluss to which my HOllourable friend 
.belongs may have impressed UpOIl him thl1t the difference should be 'removed, 
liut there are other merchants struggling in this country and there are 20,000 
-odd J7aUway goods l'ateli which have not been settled. It is no good Wl)ing there 
lire a number of probltlms. Everyone of us-though we have no departmental 
.experience--knows that these problems are there, What has my -Honourable 
triellli COlltributed to the solution of these problems during the year? This is 
.m admiuistration report that he hal> plt\ced before us hgiving us an idea of 
'What he did last year and what he proposes to do next year. Possibly he 
thinks that it is no longer his business to take charge of this administration 
.lAud, therefore, he has not suggested ways and means. I expected a more radical 
l)rogrumme. 

Mr. Pl'tIldent: The Honourable Member may remember his 'time limit. 
"'l'hel'eis hardly a minute more, . 

Bri· •• ADARtllua,1DUD AyJupr: May'I have five minutes. 
lIr. Rrai4at: 1 hsve JlO objection, but acoording to the arrangement 

arrived at, if he takes even one minute more he will be treated as the spokes' 
man of the Party. 

8rl •• _atbu&yMIIIIl An'ADPl: I do not mind, With the permission 
of my Leader I will speak for another five minutes. 

Now I will proceed to the other matters. I only took coal as an instance 
to show that witfr the purehnse of some collieries we could mttke the railway 
.a~m ll trat o.n self-sufficient . 

. There are some other matters also in which economy could be aahieved, 
; without much of iueonvenience to the laho-uf n~plo ed. The amalgamatIon 
of various systems of u(lministration und ·their regrouping WitS expected 'a long 
time ago, but it has st.i\l to come. Though nmaigumntiol1 hus been talked of 
it hall not yet been done, and we are in the Flonle o\rl stngf' when the companies 
managed these administrations and railways. 

I do not· want to tl1Jk about retrtUlchmeut llOW because we are not settled 
as to how retrenchment will affect the ran ~  unrl how many hundreds Rnd 
thousands of men will be thrown out of elllployment. Sir, more than as a 
'business concern, no'w t.hat this asset belongs to this ('mmt,ry, I am anxious 
.about its service aspect rather than as a commercial !!OlHlt'J'n. I would say that, 
left to myself, the taxpayer in this country ought not to expect a single p ~ 
from the railway ndminiRtration for the purpOAe of tbe general revenues. I am 
opposed to it. There is no doubt that there is a debt of 800 crores for this 
asset but for that debt interest is paid from the revcuues. More than ·tnat why 
'Should we expect a pie? The general taxpayer need not take anything at the 
COFlt of the third dnRl': passenger And at the cost of the various amenities. But 
the general tnxpnyel' is takin!! 'five croreR. Let that he Rtoppeo; let this be n 
.perfectly llseful service and let not labour be withdrawn. 

As regnrds catering, so far as amenities are concerned there mQst be a 
-definite programme as to how you can improve the amenities at the stations. 
Yest·erdll,v (lurin'! q1leFltion time WP. \'eferrerl to SOdR water. Soda water is not 
thp. (,nly thin!!. Re£reshments showld be avnilable tllroughout the railway 
~ tem. On the M. 8. M. Rllilway and South Indian Rnilway thev· have "'ot 
theil' own catering arrcmgemenM. I hAve been ~ e t n  in season 'ani! out'" of 
seaBonthnt ent£'ring 11l\l!l.t he tAken over b:v the Railway Department. That 
",hrllll,] he rlone during the courSe of this year . 

. ~n. Sir, I com(l to the last point: a 1~road co-ordination. Rail-road co-
orcll1ll'ltlOl'I was not well meant, Mv feeling is that it. is a halfhearted measure. 
nn l~ : elon.~ to the .1J rovinces and the:v have l1'mple Bonroes of revenue. In 
due course we ~re ~otnl  .1;0 have plOvi?leialautonomy, so don't take aWRY thai 
goorl source of mcome front. the . 1oo~ ., If .. ~Oll Fa_t .to .uQid. "tInt.tr and 
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-undue competition. ellter into arrangements with the Provinces. Let the Pro-
"rinces take over the running. of buses. If the Provinces  have not got the 
1und-s lit the Central Government take it up, but what the Honourable :Mem. 
·ber is'doing is wrong-he wunts cumponies to manage this. He belongs to the 
-old school; he forgets that in his own country there is a change from the capitalis' 
tic system t.o the socialist regime. He persists ill the old mentality that only 
a prIvate company can manage and not the State. I think the State should 
be able to do this much better because profit is not its motivl'. I am not in 
agreement with the rail·road programme in the way in which he is tackling jt; 
be is giving away the managemellt to prhate ~ompllll e  who ,,"ill ~ome there 
to loot the public. 
Lastly, as regards accounting, I find even to this Jay we have got a load 

of 800 crores of debt over the Railways. There is It load of debt; the assets 
:are nit 

My Honourable friend promised four years ago to enquil'll us to what our 
'Bssets are. There is no account. I will be surprised if my Honourable friend 
ean show what is the present value of our assets. If I say it is nil or minus. 
my 'Honourable friEmd hns no authority to I!hallenge. That is the way in which 
it has been managed. A committee was appointed but it was not given sufficient 
material. . 
Under those circumstances. I respectfplly submit that "the management "of 

Railways last year was not good and that the Honoumble Member has placed 
before us an insipid Budget 'with no policy and no programme. Possibly, . it is 
so because my Honourable friend is thinking of retirement-I do not wnnt to 
say anything at present; if he is retiring then I will eulogize him and J will 
wait for that opportunity. Till then I have only to say that he has not contrl· 
buted to the improvement of this very valuable asset and his administration 
has not shown an indication that during the past year it was managed to our 
advantage or during the succeeding year there is Iln,vthing gOIng to be done to 
our nd anta~. 
Sir JloiLamlllld Yamin Khan: This is the first time after 1940 that I ha.ve 

scen such a gloomy Bud"get presente<l ill this House. We bad a progressive 
increase during the lust five year!;, and now, I think, that Joseph's prophesy of 
"lean yenrs swallowing the fat years' is g()ing to be fulfilled. This YPBr 1 find 
a steep fall of Rs. 48 crore'! ill rriilway haffic receipj;s. This means that 1\11 
of a sudrlen we are being fneed with not only a big cut in the revenue, but 
also that reserve fundR. which we had developed Bnd we had built ro the tUlle 
of Rs. t I't,~ . e en ('I'OI'es lind ort~.e t lakhs, are going to be reduced to 
~me ere like 17 crores of rupees next year. If Heven croTeS of rupees out of 
~e e 17 crores of rupeeli are taken out for Bei1term-ent, then it maans that 
thc Reserve Fund will stand at 10 crorefi1 of rupees, instead of 87 orores of 
.rupees. This is th/! position which the House must take notice ofimIDtldiately. 
Ol\r nn:mcilll position i'J going to be deterorat~d in this manner: the total traffio 
receipts for the current year are expeoted to reach the figure of Re. 225 crores, 
bpt it is going to be reduced to R". 177 crores during 1946-47. If this down-
ward tendCln,'y goes on, probably with five yellrs we will :find ourselves where 
we were i 1 1989, i.e., Rs. 100 crores. If we go down 80 much, I think, the 
Railways will not. be able, to ma.nage their position. 
Ril·. I find thut sOHldirnet; the RHilway Bonrrl ann t.he GoveMlment make 

commitments on behnlf of RailwnYR which huve for-reaching' financial conse. 
quenr:es wit.hout cOlll!lultiug" even the· Standing Finance Committee. I noticed 
this 'last .H·ur wht-lu fill item of a few la1chs of rHpees was included in tha 
a l ~  13udl! .. t which w"" not pr()perly eXTllAined to thE' tnnd n~. Jt' nan~  
CommIttee. It Willi not explained 1,0 the Standing  Finance Committee thRt 
tlant Imm WIlR provicl('d fot' tl-je pllr ll l~ of motor lorries. The StRnding F'innnee 
~omI,n ttee in the short time which they hRd to dillCllflRthiM mRtter t.hought-
that it WRS only a slim of rupees 82 lakhs, but it WIlS ultimately hmullht to 
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the notice of this lo ~ that the Uo\'ernment did not in'end to spend these 
82 la.khs of rupel"s 011 rail-roud (,o-ordh'ntion, but there was another ,um which 
was provided for which hnl! JJfOH'I' hl't;ll explained to the Standing Finance Com-
mitttle, We have found thllt ,",01111' tillli.' " Hew item is put into the Budget the 
full implications of whid) 111'(' not l'xplnil1f'd to the Standing Finance Committee. 
I think that all the new ittllllS should be brought to the notice of the Stnnding 
Finance Committee who "hould give tlll,j), \"I.·rslict after fully examining the 
various aspects of the question and after satisfying themselves that it would 
be beneficial to publie inter('!sts. This was not done last year, and this mado 
the position of the HouRe very difficult. On t,he one hand, the House was faced 
wIth the position that it lIRa "ott'd for an omollut which was never explained 
to them, and on the other haud the 'Hous£, had rejected 8 policy which they 
thought was not in the bel';t intermits of the people of this counky. I do Dot 
want to go into details of the noH-rontI scheme today because we are going fA> 
discusli this matter on some other o('(H1sion, but I will only warn the Railway 
Board that no financial commit,mcul:; should be made before ~e Standu'l 
Finance omm tt~e is giwn fin opport'\lnity to examine it. The Standing Finance 
Committee is there for this yet·." pnrpose; it is the watchdog on behalf of this 
HOllse and if suC'h mattt'l'il 111'!' 1I0t brought before this Committee, I think 
justice is not done, to this House. This must be rlone in future. I think that 
it is time that a committt,t', whether it be the Standing Finance Committee pr 
a new ad hoc committee, should go into t,he whole finances of thf' railways 
and they must put lip before the House a scheme how to save the roil ways from 
deteriorating financially as is forecast by the Budget presented iK> the House. 
I shall make several other comml"nts on the BudQ'et, I leave the financia, 
aspect on one side. 

The Honourable Member has said that there are many coaches in the 
po811e88wn of ~e military, bUi! he has not mentioned clearly where these coaches 
are, whether in India or outside India. That ought to hav.e been exp1ained in 
his speech. 

'l'hen, Sir, the next point is that now that the war is over I find that tho 
U. R. A. are not going to supply wag(\ns to us on lease and lend terms. Then 
why should not an industry be developed in this country to make all the wagons 
instead of importing wagons from outside. If the U. S. A. are not going to 
provide then all the orders which have been placed on firms outside India should 
be cancelled by the Railway-Board and the people who will become unemployed 
should be given employment by this means with a proper Industry to be put up 
011 behalf of the railways. 

The Honourable Mamber says, he has to import a certain number of railway 
engines till such time the plant is put up here and we start building our own 
engines. But he has not explained to this House-I would oak the 
indulgence of the Honourable Member to listen to these points rather than 
talk (10 individu'll Memben-when these plants for making railway engine. 
will be in full swing in this country. The House wants to know how far this 
scheme has progressed, where lie wants to put up this plant and when the Srst 
engines of the Broad gauge will bc manufsctured In this country, I ~ n  this 
ought to be fully explained. -

There is one other point. The Honourable Member sa1s-of which he giTes 
an indication-that many railway employees win be sacked and their places 
Slled by e~ er emen. I do not know why ez-servieemen should' be giVE'll 
priority over the railway servants who did good work during very hard" times 
when the railways were working under bigh pressure and the Honourable 
Member had been paying compliments to them. Buti yet he now want. th •• 
after their work has been done they are no longer required, but Bome other 
peop~e who have been rendering duties e1sewhere should be brought iD their 
places. ' 
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• This policy is, to 1Il~. miuu, not ~t and 1 do l~Ot  think ~ Qt the Honourable 
Member is justitied in udopting a polley of throwmg out hlS own er~ant  and 
making room for others to l~Ollle in. The Honourable Member has hmted that 
there will be lliternutiYe employment for the l'ailwaymen. What are those 
alternative emplilymcl1ts:' He ought to have explained that to the HousO'.· 
When he hus not done it, may I ask him whether it is right to find out a.n. 
alternative ollll,loymcnt for the railway people, or is it better to find out thes." 
alternativtl employment f01' the ez-servicemen whom he wants to bring ill .. 
here and the railwaymen are asked to make room for them? 
The Honourable Member has made one remark that nobody in this House' 

will like that the prices of coal should go down so as ·to become uneconomic. 
I think the Honourable Member has probably received some kind of inspiration 
from those companies or managers of those companies who cannot run their 
business on a competitive basis or who oannot manage their own affairs. I 
think the prices should come down and everybody should be given an opportunity' 
to compete with the big firms and the big firms should not be allowed to make' 
very huge profits while the poor people ana smaller companies who are willing 
to work mines on smaller profits should be given full chance. If toe high-
prices are kept, then the big oompanies will be making huge profits and thiS: 
whole anxiety appears to me to be for the protection of big interests and not 
for the benefit of the country. I do not think any trade can live or carry OD 
for even a year if it is not making any kind of profit, but it is probable thati. 
the Honourable Member has been s8tisfied by the representations of those' 
people who approached him. They may not like to have smaller profits but 
they want big profits while the others are contented with smaller profits, nndl 
why should they not be given a chance. 
Anobher point. In the case of priorities I find a great deal of dilCoDtent 

prevailing in this country. There are many trades which wanl priority anel' 
1Iley are Hot given it. }'or instance, I understand, but otl ~r Members will.. 
probably speak with greater knowledge on this, tha.t the hide trade is suffering. 
a grent deal. rrhey nre not having priority for the movement of their goods 
and their bUHilll'ss is suffering II lot. In Fero1.abad in the Agra district the big 
industry of La IIgles and glassware is not getting the proper quota and that 
business is nt. 11 standstill. There are many other trades which are suffering in. 
this re pe~t. I say that wherever there is a big concern of cot.tage industries •. 
fitey shoul(l be given an opportunity to export their goods ill order to make 
some amount of money for themselves. The Honourable Member will realise' 
that it is going to be the policy of India that cottage iudu"tries should be 
encouraged 8S much as possible and they can never get :my enoourngement' it 
they do not have proper facilities for the traffic of their good". Tht'ir goods musir 
go prior to the goods of the mills. Therefore, J think, Sir. thllt all these 
factorios must receive consideration of the RailwllY Boord. 
On the Rail-road question, which comes very prom l1eJltl~' ililO this matter 

and to which my Honourable friend, Mr. Ayyangar has referred to, there will J)e. 
a greater detailed discussion later on. 
I have put these points briefly which 1 had to make on a general discussion . 

. There is one more point. I find that the Honourable Member has put in 88 a 
basis that all those improvements which are not remunerative, and. are not 
earning anything, should be debited to revenues and should not be considered 
8S capital expenditure. I agree with this policy and I think that all those' 
concerns which bring no income should he charged to revenue rather than 
capital. But the Honourable Member hns been postponing for a long tune 
the improvements on railway stations. where there is much room for improve--
men~  and which have ~en pressed for. Many schemes have been accepted' 
and If our revenues nre gOing to drop by RR. 4R crores in the next vear and we 
have no IOo1ution in the current year, then all of a sudden all these improvements 
will have to be stopped because 've will have to cut Ollr coat aecordlng to the 
cloth, I have 8 glaring case in mind. I hope the House will exeulJe me and' 
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.It)ir MubA.wmad :Yamin Khan.] t: 
\wlll J..iot think that It is becuustJ 01 my patl'iotie;1U ior my city that. 1 am mention-
.ing it, 1 have pressed fol' this cuse 101' I.L very long time. 'I'here exist. in Meerut 
.two railway stations, 011C clliitJd t ~ Calltohmellt Statioll and the other culled 
.the City t)tatioll. Probably the traffic in ~ e City staiion is o ~ eight or 
,ten times more than the traffic in the <.Jantonment station and it is also the 
.termiilus of the East Indian Hailway. 'I'he whole of the Cantonment station 
is covel'tJu, where liS the City stll.tiOll is all open. In the hot weather and during 
. .rains the passengers suffer grt;lut illcollvemence, They have to get into and 
,get out of trains ill the pourilig ruin and also to 01'08S from one platform to 
.another in the rltiu, This has been brought to the notice of the Government 
.for a very long time lind the lllutter has been postponed because the material 
was not aVll.ilable nud during lean years it· was pleaded that money was not 
.availuble. 'I'he Honourable Member thinks t.hat railway n ~me is going dllwn 
,but 1 think the cause is t~1at they do not provide proper facilities and proper 
.convt;uienees to the trll.veJlillg publi'c. The havelling public should be pro-
'Vided with those amenities which are necessal'Y for attracting them to_ the railway 
station. Where, as In ~leer lt, every day the passenger traffic is between ten 
thousand tIl twelve thousand, there is urgent need that' the whole plBt.form 
.should lw covered and the passage connecting the two platforms should als/) 
be l'O\t:"'t,d 11<; has bet'n dOlle 011 :Morsdabud station, Bareilly station and· other 
stations OIl thl' Enst Indian Railway. Meerut is one· of the seven b.ig cities 
-of t.he Fnitt'd ·Pro·dnces. It is unfortunate that they have not covered Die City 
'plRtform simply bt'mlUse theJ't' l'xists thl' Cantonment Station three mUes away-. 
Sir. the3e are thb observation!; thnt T have to submit for the Honourable 

Member's attention and I have done. 
Mr. P. 1. GItIIltb8 ~lllll: F.m·O}Wull): M1·. Piesittent, in -a ·transition 

-period like the present, when OUt· thought a(lll most subjects are ooloured and 
sometime!; distorted by emotioll, it is !';ollletimes (lifficult ill 'our debates bere 
.-to presern" the proper balallce bptWt'Nl the Pllst and the ·future. Some I)f UE! 
':are prOlHi to dwell exclusively 011 thE' :whiE'vNueots or the failures of the past, 
'while others become wholly absor.bed in t.heir hopes and fears' for the future. 
'When, however, we come to deal with the prosaio subject of railway finance, 
it should be possible to esel\pe from thit; elllotional atmosphere and to approach 
t ~ problems concerned in the sanl(' spirit ns shareholders of u great trading 
..concern, intereMied alike in past policy AS \\'1,11 /IF; in future proposals. We arc 
·entitled to begin by oonsidering what bus I.k'l:l1 done by the Directors. We are 
-entitled to IUls(,Astbe work ulld th(; polic,) of tho General Manager-and 11ere 
I may lnake it clear at the oUh;st that iu my vie.w our General Manager, the 
'Honourable Member for Railwuys anu 'Vllr 'fransport has done us extremely 
well. And then having considered pnloit. l'l.lsuits, We are entitled, indee.d we al'e 
'bound, equally t() consider t.he plans and policies for the future. 
We ought perhaps to begin by remembering that budgeting for the kind of 

·era on which we are now about to embark is a peculiarly difficult process. It 
,. fairly easy to budget for a period of wartime expansion. If you over-estimate, 
there is not much hanD done, because you make up for it in the following 
year. 1£ you under-estimate, that is not allowed to have a cramping effecti 
upon national activities, because in time of war "the sky is the limit". In the 
period on which we are now entering. an entirely different set of considerations 
·will prevail. It .will be Q period of relative cont.ruction; and in such 9 period, 
not only is budgeting difficult, but incorrect budgetiug may be extremely 
serious. In. such 0. period, if you over-estimate. you are in for trouble; while 
,ou under-estimate, you are going in for unnecessary curtailment. you are 
-doing what may result in cramping HII' !Jeneral development of the n~t onal 
~ onom . 

At. t'1e beginning of n perio(l of thi" kinfl it, is but rigpt that we should 'try 
-tn tnke stock of our pOKition. We shoulll uRk ollrselyes what the strength of 
_ 'the rnilwR,;\'''' really)s. To put it in anothl'l' wuy, if lpan years lie ahead, as they 
.: ""'el) :may, have we enough fat on which to live? 

• 
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I want to e a~ ne briefly the strengt·h of the position of the railways I~m 

four different aspects. First, I want to c.onsider its physical and mechanioal 
strength. Secondly, I want to examine its financial strength. Thirdly, 1 
wanti to touch briefly 'on it.s degree of advancement with its post· war plan!!. 
And fourthly if time permits, I want to examine its &trength on the labour 
front. 

Let us first take its physical and mechunical strength. Have we, for' 
example, enough engines, enough wagons, enough coaching stock, to supply 
the needs of post-war Indirv? When We corne to the question of engines, it is-
worth remembering that the Wedgewood Committee came to the conclusion. 

. that the number of engines was slightly excessive. But I think most of us· 
agree that we were, in fact, actuated by a very narrow conception of economy 
at that time, a conception of economy which resulted in far too high a propor-
tion of old engines. Engines in one respect are like the members of my late-
service: it does not pay to work them more than 35 years. If you do, there i. 
a marked falling off in their efficiency. f:)o we have the position todny that a 
large proportion-I think it is 29 pel' cent.-i>f our engines, have outlived 
their proper time. We have, therefore, to discount very seriously the apparent 
increase in the number of brond-gauge engines from 7,200 beftlre the war to· 
8,500 now. I think a fair estimate of the engine positIon would be, tliat in· 
view of the fact that India. is now starting to make broad·gQUge engines, the 
stock should be just about a.deqnate, bllt no more.. Provided· the most rapid 
.possible development is given to Illdian engine production, we call expect to· 
have enough for Ollr requirements. 

When I turn to wagons I find a somewhat similar 'position. Here you have' 
an apparent. increase of 25 per cent. OVer the l)rewar position. :But again you 
have to remember that 11 per cent. of our wagons are over forty years old a.na' 
you have to remember, too that ~e en before the war, during certain seasons 'of 
the, year the wagon position was very tight. It is very clear, therefore,' that a 
very 'heavy task lies ahead of industry in this o~~. if the. proc1uc.tiWl oj 
wagons is to be kept up to the requirements of t.he country. . 

When we turn to coaching stock, it is quite clear that a great task still lies 
ahead of this country, but it is 8 task which should not be beyond our powers 
8S the men und materials ~d all the other requisites become gradually aVQil· 
able. And so I suggest that under the first head, the physical and mechanical" 
strength of the HaiIwoYil, a fair summing up would be that the position at the 
end of a great war iii! not altogether un!!atisfactory, provided we have a vigorous 
prOdtlf.!H0Jl programme. 

I turn now to the financial pOF;ition, What is the financial stt-ength of Lhe 
railways. Here I was slightly disturbea at the suggellt.ion of my Honourable' 
friend, the Member for War Transport, that in the next year. there nrc going 
to he what he called "plethoric money conditions". I feel some dilliilC'nep in 
joining iRsue with him on this matter: firs!ily, because I cannot claim hi!! vast 
business experiellce and secondly, because I am probnbly the one Member of 
this House, who makes no claim to be 911 expert economist. But in spite of 
that, there are certain factors, which e"\'e11 a layman calli observe and I think 
the most' potent of those ~tor  is that Government is the greatest spending 
agency in this country today and Gonmment expenditure is, we hope, coming 
down rapidly. If it does not, certainly we shall have a lot to 8ay about it 'ill 
tho discussions on the Generol Budget. It is reasonable to expect a very 
considerable rcduction in the scale of Government expenditure and that reduction 
is very likely to have its effect on tho whole e~onom  of the country Dnd to induce 
] a slnclmning of the general tempo. That in tum is bound to meon for 

P.M. railways 11 pel'iod of relative contraction. What is 'our strength' and 
what are our resources nt the beginning of such a p'eriod? I cannot go into our 
resources in detail .. But, speaking roughly, the depreciation fund. the resources 
fund and the betterment fund, taken together, will amount next year to about 
Rs. 180 crores. Ho",\ does that compare with Government's requirement$ for 
post·war plans? When Bir L. P. Misra worked out !lome of thelle plnn!> !lome 
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.time ago-and 1 must incidentally say that in doing se he exhibited, great 
obreadth of vision and imagination-when he worked them out, he arrlved at 
.a programme of RB. 319 crores for a period of, I think. seven years, of which 
Bs. 125 crores were'to ('.ome from the depreciation fund. When my former 
oolleague, Sir J.i'rederick James, dealt with this subject two years ago he 
.estimated that by the end of 'this financial year we should have Us. 150 crores 
in our various reserves. That figure, he felt, would be by no means too much. 
Today we have not Rs. 150 crores, but Rs. 130 crores. Thetigure' is by' no 
means, too high. There is no cause whatsoever, for us to feel complucent or 
Ito think because we ha.ve Rs. 180 crores in our pockets, everything is well. In 
..our view, that figure, if anything, is somewhat on the low side. At the same 
.time we recognise that they could not be ~lped. We recognise-and here I 
disllgree with lIly old friend Mr. Anauthasayanam Ayyanglll'o:-that it is 

;important that the Railways should go on paying their contribution toO general 
l'evenues. That contribution seems to us to be an integral and. irreplaceable 
.part of the general financial system of this country. So our conclusion on this 
J)Oint, the financial 8trength of the railways, is that our stewards, the Uailwuy 
Board, have wisely husbanded their resources during the war, but that what 
... e have now in hand is nevertheless by no means ~ e e. 

I come to my third point, namely, how far are we .advanced in our post. 
war plans? I think I can say straightaway that, in my view, the railwa;ys have 
.done better in this respect than most of the other Departments, 'rheir I,lulls 
are more advanced; they are less airy and they show a greater appreciat.ion of 
the necessary correlation between planning and finance. It !)eemS to me that 
there are three questions which We need to ask with regard t.() uny post-war 
planning. First of all, is it a plan and not just. an aspiration; secol!dl:y, is it 
related to reality; and thir-dly is the money available for it? In the llailway 
sph..,re we kllO\V there are many ~nd d al plans. Have t,hey come to a stsge 

.., ., .... (netea. oampeheDI.T8 ,soheme? Do we know what the. time-table 
is going to be, or within .how many years the various stages in the plan are 
going to be reached? 

We know, for example, that five thousand miles of railway are to be re-
. constructed or conatructed. Do we know how long this is expect.ed to take? 
'l'hen, there is the question of coaching stock. We realize that coaching st.ock 

.oannot be produced in a. minute and· we are grateful to t ~ Honourable the 
War Transport Member for his warning that he has not got a magic wand by 
which he could produce the coaching stock overnight. We know he hUB not 
that magic wand. But, from past experience of Government. We are anxious 
to make certain that the plans for the production of coaching stock do not 
remlliu mere notes on files. Effect must be given to them. 'rhere is often 
a diffeIence between It note on a Government file an'd the translation of that 
note into action. We want from the Honourable Member, if it is 
possible. some kind of a statement as to his cOllnected time 
schedule. We were much heartened by a reference in another place, 
a re ere~ e which seemed to me to import an unusual touch of 
reality, a reference by the Chief Commissioner to the necessitv of bearino ill 
mind construction capacity belore embarkirig upon plans. i agree enth-ely 

. with the Chief Commissioner. As he puts it is wrong and financially wllsteIul 
if railways undertake work beyond their spending capacity. We should like 
the Honourable the War Transport Member in his reply. to give us somE' icleo. 
of his estimate of the spending ~ construction capacity, if that is possible 
at this stage. and to assure us that this cOlTelation is going to be one of the 
dominant features in dealing with these plans which at present exist merely 

. on paper. 

In, the sphere of. ~lann n  ~ fully endorse the proposals for mp~ ed third 
class (I08Che,s. IndIa s thll"d class traffic has. I think, sel'ftd her well in the 
past.; it provided cbeap transport for B poor people. But it will not Clo fo ..... the 
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futurEr-it is not in line with modem standards. We cannot continue to tole-
rate the herding of men in carriages like cattle. I therefore welcome the obser-
a~o.ol of the HOllourable the War l'rausport Membtlr thRt this mattflr of third 

class accommodation is going· to receive special priority and that carriages will 
be provided in which people can travel like human beings. We tr.ust the pro-
gramme will be implemented as speadily as possible. 

Apart l'OI~l thesr.! O ~. war plalls, however, there are things which could be 
done even now. We know that coach buildiDB is not e3sy. We know you 
cannot build coaches overnight or even within a month. But many other 
things can be done and perhaps foremost amongst them is· the. task of getting 
carriages cleaned. At present many of the carriages on many of the lines are 
a disgrace, and I speak not only of the third-class but of the first-class carriages. 
I do not know whethtll' IIny of my Honourable friends have had the UUfOl'tu-
nate experience of travelling on that part of the B. & A. Railway which goel 
through Assam. If they have they will know that it is very nearly impossible 
to go into the lavatories, because they stink Ilnd they will know that too little 
1has been done to put carriages into a reasonably useful condition. I am 
anxious-and I aim quite certain that the Honourable· the War, Transport 
Member will agree with me-that the excuse of the war shall not ~ont n e to 
be given for all time to come. Many people have been glad of the war as an 
excuse for not doing this or not doing that. I hope t~  excuse will not in 
the Fphtlre of rai!wuys be allowed to. continue indefinitely. Incidentally when 
I talk of carriages, I have always understood that the Honourable the War 
Transport Member· is particularly interested in ticketless travellers. He might 
like to kllow that during the past two years on certain railways there is a fresh 
class of ticketless tr ~ller , r mean the cockroaches which imfest the 
carriages by night. 

It. is an unpleasant experience to be in company with some of these parti-
cularly unpleasant ticketless travellers. I do hope, therefore, that the War 
'1'ransport Member will impress on everyone the need for remedying this. 
There is milch which can be done now. 

There is one other thing that could be done. Something should be done to 
prevent the mad rush into the carriages which takes place at all huge statbna 
today. It is a "'\'ery terrible sight to see the stampede to get inside. It does 
not follow that because there is only one train a s.ampede is necessary. Evon 
if you have, for the time being, to Pl,lt three train-loads of people into one 
train, cannot something be done to control the method of getting into that 
~ra n  Is it imp0J>"ible in this country for the railway authorities to start the 
queue hnbit? If it could be started, apart from, its being a protection to life 
and limb, it wOllld serve as a lesson of great social value in other parts of the 
country. I hope my Honourable friend the War Transport Member will pay 
some attention to this. 

Then there is the fourth point, namely, the labour front. Here there Bre 
two separate que-stions. The "first is the question of the !lumbers to be 
employed, and the e~ond is the rates of pay to be given. So lar as the 
numbers too be employed are concerned, we are in general agreement with the 
policy whieh is being followed, namely. the policy of avoiding retrenchment 
wherever possihle. We quite agree that in a matter of this kind you cannot 
aplpy the crude. (·ommercial test. We cannot Ray that because wt' do not 
need these men, they must go. Every possible attempt should be made-and I 
believe it is being made-to see bhat these men· ai'e absorbed. We should 
however like information as to the way in which these men are being ahsorbed. 
Are they being given economically productive work or just being f"und jobs? 

.. Is their employment considered a good ll~ ne  proposition, or is it just what 
might almost be called charity "necessary if you like, but charity"? Our own 
view is that given proper Ol'ganisation, rehabilitation together with the per-
formance of many jobs t a~ Bre an ~  fire, should make it possi?le to abs?rb 
praClticlllly all these men, I~de~ ~ might say, all of these men, In productnre 
occupations. I shaH be r~t e l if t ~ ~ono~le the War Tra1lsport Member 
oan give rather more det81ls about thIS In his reply. 
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Then coming to the qUestiOD of scaleR of pay. bere we generally support· 

the three·fold policy set forth by the HOllourable War Transport Member .. 
That; policy consisted firstly in embarking upon an examiuution of tb,e wage-
struotUl'e, 86100Ddly. in postponing for the present the fixing of the rates ot-
wages. and thirdly. iIi maintaining in the meantime these dearness IlUowcmces-
without which life would be ill).possible for a very large class of r3ilwilY 
servants. -

As far 8S the wage conlmission is concerned. we would like to know many-
more details about it before we commit ourselves to support or oppose it. We--
would like to know more about its composit.ion. its terms of reference, the 
procedure to be adopted; whether it is going to act as Ii unit for all services or' 
to break itself up into a number of compartments and work by sub·committees 
-we need be told 8 great. deal more about it. It might even be-I am not 
Baying it would be. I am merely throwing out the suggestion-that several 
separate commissions would' be better thAn one in a ml\tter of thi!'i kind. We 
want to hear rather more about it-s being predominautly uon-official. --We have 
always taken the view in our Group that wage rates are a matter beh,.een tho-
employer Qnd~t e employed and that where necessary and where the f.lmployer is 
Dot the Government. Government should I>tep in and hold the rll1g-1 bclitlVe 
that is the right method of dealing with these wlige mutters. We would like-
to know more about the kind of non-official l'~pre entat on proposed 011 this-
body and the reBsonswhy it is intended to be a predomillllUUy Ilon-ofljoial. 
body. After hearing t.his we shlili form our own ClonCiusions. One thlng T 
would like to say in this connection, is that if this body is to be non-official. 
we in this group would naturally expect to be closely associated with it Rnd 
wouW. of course, ~ it the fullest. possible eo-operntiol1. 

My last point is with regArd to the propused revision of rnte strud-ures. ~ 
welcome this proposal. Nothing can bE mOl'C irnpol'tunt to the, development 
of industry than the maintenance of 0. proper structure of rates lor freight. It 
does not necessarily follow that because you have a very large number of 

. different r3tes-nearly 20,000 I think-that large numher connotes inefficiency. 
On the contrary. it ma.y even be that that large number shows that attempts 
have been made to adjust rates to certain .trades or particular industries in 
particular places. The whole subject is very complicated. T cannot possibly 
discuss it on the floor of the House. but we do welcome the proposal to' 
examine it. 

I am not quite happy about the l)roposal to lay the IlI6tte,-I am not quite 
sure at what stage it has to be laid-before n cummit.tee of this House. I am 
not myself satisfied that a committee of this House is the kind of body which 
can usefully examine an extremely complicated and eumbrous document of 
the kind which must be involved in a report presented on the subject of rutes-
structure. Myself. I do feel that t·his is a matter 10r experts. It is right that . 
this House and the Standing Finance Committee should have the fiuul suy 
in agreeing or disagreeing with the proposals of the experts, but I should very 
much deprecate the suggestion thllt a committee of this House should be 
brought into the picture for any other purpose except .. to take 11 broad view nnd 
express its general outlook on the results nt· \"hich the experts had arrived. 
Do not let us think that we in this House CUll do the job of technical experts. 
I could not do it and I question whether any Honourable Member in this 
House could. except perhaps my mathematical friend who understands all 
mathematical problems, Dr. Air Zia Uddin Ahmad, ('.sn. 

My last word is this: I think it is useful to remember that this Budget is 
in a way B signal: when you have a great trading institution like the railways 
preparing. to budget for a decline in receipts and, fop a period of relative con-
traction. it is likely that t~llt will mean 8 general slackening in the tempo of 
business and in the tempo of finance all round. Tha.t is 8 matter which we 
have to haltr ill mind at the ~ me ·of considering the Gellcral B d~t. but I do 
suggest that ~ should study very carefully the wise attitude adopted by the-
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War Transport Member, a conservative attitude towards the future, and adopt 
;8 similar attitude ourselves towards all our problems and demands. 

Let me finish on this note. I do not think there is a single Member in 
.this House who does not realise the tremendous strain which the last six 
:reus have thrown upon the railways of this country. It is hardly too much -
to say that but for the magnificent work of the railways we might not have 
beaten Japan, at any rate, on the Assam front. I think railwaymen of this 
countlY' , from highest to lowest, have a right to our gratitude; 1;hey have 8. 
right to expect that we should be proud of them and that we should say to 
the whole world that the railways of India have done a first-class job in winning 
the world's greatest war. In that tribute I mUE-t include my friend, the 'War 
Transport Member, Sir Edward Benthall, who, I imagine, really intends this 
to be his last Budget. For his sake, I hope it is. I hope so too because I am 
one of those, like my friend, Mr. Ayyangar, who hope'that the constitutional 
problem will be settled very quickly for this country. Be that as it may, if 
this is his last Budget he can feel that he has done a first class job, that he has 
-done well by India, and he is certainly entitled to our gratitude. 

,The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The AssemblJ re-assembled after Lunch at Half Past Two of the Clock, 
Mr. President (Tbu Honourable Mr. G. V. Mavalallkar) in the Chair. 

lIIr. PreII4ent: Before Honourable Members resume discussion, I have to 
make again an appeal to co-operate with me by being as short in their speeches 
8S possible. I have been noticing t,hat a large number of Honourable Members 
are anxious to speak and it would be impossible for me to meet the wishes 
()f all those who desire to speak unless other Honourable Members help by beine 
very short in their remarks. Of course, I need not add that the points once 
made need not be repeated. 

... JIaDlben Kara (Nominated Non-Official): Mr. President, the Budgetl 
which has been presented to this House by the Honourable the War Transport 
Member is called a Victory budget. A Victory budget, I think, ought tQ be A 
very bold and imaginative budget. Unfortunately, to me it appears to be a hum-
drum budget, because a Victory budget should necessarily have an absolutely 
difterent outlook, namely, it should be of an expansionist nature. Nobody in 
this House will say or feel that in our country there is no scope for expansion 
of Railways. The Railways could expand to the furthest comer of the country 
aDd that alone will be a guarantee for the prosperity of trade, industry, and 
agriculture. This Budget, which is supposed to be for the post-war period, 
should' not have a conservative outlook. The Honourable Member has talked 
of an expansionist policy but when I see nnd read the statement, I find very 
little trace of expansion of which he has talked. Not more titan two Cl'Ores 
of rupees are set aside for expansion which Is so badly and urgentl;v needed for 
the prosperity of our <lountry in the post-war period. 

'There is a]so the other point about the amenities and comforts of third class 
passengers. Most certainly the Honourable Member has made certain reference. 
to them and I would take the llbert.y of reading a line from hiB own statement. 
lIe !!ays that the question of new designs for lower CIRSS passenger coaches haa 
received intensive study. Now, that sort of statement is not very convincing 
because, so far if it bas only rece'ved intensive study, one does n~t kn-ow e~ 
actually It will be possible to put that into practice. The conditions' of third 
clasR travel are a scandal and diRgrace to the country and their mp O em~nt 
must be immediately taken ;n hand. I would hllve heen satlsfl'ed ir some 
speoific time limit was put but the promises that have been given are vet'Y 
vague promises. Also while talking about profits to me it sounds a8 if t ~ 
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Honourable Member is a biS ap taI ~ trying to develop the Railways from the: 
point of e~ of profit. But let me remind the Honourable Member that rail-
ways are not merely a commercial department of the Goverilment of India. 
If that were so, the Commerce Member would have taken them over. The, 
entire thing has beeu looked at from a commercial poiht of view. Certainly 
Bny well rUll business, Ilny well run railwuys are bound to give profita. But-
at the same time we must remember that profits should not be secured at the 
bost of the poor third class passengers Bnd the common man, of this country., 
Protits should not be at the cost of human conditions of travel which are vary 
badly required in this country. The Honourable Member has said that railways.. 
are Il great)ndustriat asset but they are also a great social asset. We canno., 
overlook the fact that 'the railways Ilre not merely an industrial asset but they 
"'Bre also a social asset and if they are a social asset they have got to be viewedo 
from the point of view of the greatest service to the people of the country. The 
entb'e Budget if plllDned from that angle will certainly be a very different one., 
My criticism of the Budget is ft-om a particular angle .and that particular angle. 
I feel, that the 'Honourable Member has missed, because he has talked of the 
adjustment of the B ~ et according to the present economic activities of the· 
country. I would say that India should look ahead. We are looking to post-
wat: reconstruction of our society and if we view it from that point of view every 
Member of thig House must agree with me that the railways shollld oct 8S a: 
lever for the n.eyelopment of trade, industry, and agriculture of our country. 
We must lIot be satiRfied with adjusting our Budget to the existing economic 
activity. We have'to see that it acts as B lever for increasing the economic' 
activity of our country. If this outlook was not overlooked, the entire Budget 
,would be different. I once again emphasize the fact that if the Budget was 
viewed from that point of view, the greatest need of our country is to bring' 
bur goods from the villages to the towns and vice verBa. There is a great scope 
lor the development of railways which will ultimately lead to the development' 
of trade Ilnd industry. Why should more emphasis not have been paid to thr: 
expfU!sion of ra I a~ . At every, Rtep and nt every stage the Government havp. 
taken a very very hnlting stand. Whenever any step was taken, it haR always; 
been halting. If We view the expansion of the railways from the point of view 
I haw just mentioned. T cannot nnderst,and the necessity of the Railway Mem-
ber, throwing, out 8.800 men .. I would ask, Sir, why are you sending away 
8',800 people. when YOIl ollght to hnve recruited  thousands ann thousands of." 
people for new work? If ;V0ll had a 'plan, a well designed pian for the reconstruc-, 
tion of our society. you would need more men. All these things nre hnppenin'l 
for the simple reason that we are having a hand to mouth policy from time to' 
time. The country will have to plan out well in advance. If that is do~, we; 
who represent the cause of labour, we, who supported the war for destroving 
Fascism are strongly of opinion that every ilailor and soldier who is demobiiised' 
can get employment without causing unemployment. amongst railway workerR. 
1 am glad the railway workers have received words of appreciation from n lr 
quarters of the House. But mere appreciation will not help. Mere good words 
do not fill their stomach. In order to fill their belly. what is needed is that 
these words of appreciation sbould be backed by action. Let us not go and' 
tell these workers. as is often done, that we thank you because you were nov 
t.he victims of false propaganda of other people and because o~ staved and 
worked at the cost. of your life but now get out because there is "0 work 'for VOll. 
n iii their legitimate ~ t. as part of tbe victory of the United Nations 'that' 
tbey should have their share in that victory aM 'that can only he lIecured pro-
Vided thP, Go"ernment of the country takes a bold stand in resliaping the entire' 
aooil\l Rnd economic structure of 0111' 'society which is Rbsolutelv, olltmooed, Tf 
pe.opie tean~ try' to look at every' department of the Government of India from 
t.hiR nnlrlt'. r elln aSSU1'e TO\1 that the co-operation of the masseR will be tip.1'e 
if not of the few ricl;. From that angle. T Mnnot help feeling tliat the B d e~ 
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Honourable Member is one prepared by a very conservatIve 

lit. PrllldeDt: I may remind the Honourable Member that her time limit 
will end shortly. 

Mia KIDlben Eara: I thought I had twenty minutes. 
Mr. PrtIIdat: Twenty minutes for Leaders of Parties and 15 minutes fM 

ordinary Members. But that was before the lunch recess. After the lunch 
interval, I have made a special appeal that, in view of the large ?umbers of 
speakers each Member will curtail his or her speech as far as pOSSIble. But; 
the lImit I have in mind is about ten minutes. 

IJt ••• v. CJ&d1U (Bombay Central Division: Non-Muhammadan Rural): 
Furt.r rationing. 

lIDII llaniben Kara: Beacuse of shortage of time, I am sorry, I cannot go 
into detl1ils. Reference has been made to the provision of maximum possible 
work of an economic kind. Reference was also made to this by the Leader of 
the European Group who stated that he hoped that, the workers would not be 
left to live on the charity of others. Let me assure my Honourable friends hera 
that every worker lives by the sweat of his brow. It ~ not the workers who live 
on lhe charitv of others, but it is the other people who exploit the workers. On 
the contrary't feel that a few privileged classes art! Jiving on the charity; the 
blood and the sweat of the workers. 

Lostly, I am terribly grieved to read the remark that the monies spent on 
the Bmeaities or the comforts of the people will be considered as unremunerative. 
In these days of the 20th century, do we still believe that it does not pay us to 
give human conditions of life and travel to the people? It will pay us back 
with profit if amenities and comforts are gIven. Defter conditions of travel 
mean there will be more travel, more money will come and there will be n'jo 
more deficits. • 

Finally, Sir, in view of the shortness of time at my disposa'l, I would onl ... ' 
,appeal to the Honourable Member for Railways that he mny still revlse big 
Bll(lget on the basis of the general principles which I have stated. Otherwise. 
I shall hafe to regard this as a very unsatisfactory Budget. 

In conclusion, I only wllnt to ml1ke my position clear. I belong to n() 
political Party present in this House. I bel()ng to labour and I am going to 
view all questions only from the point of view of labour. I have no sympathy 
with the Congress, I have no sympathy with the Government, I have no sym-
pathy with the members of the opposition Parties, because 1 feel that aU of 
them have joined hands to maintain the social iltatuB quo in this c.:>untry and 
they ollly talk of Indiallisation. That is not going to satisfy me, Sir. Th'1 
thing that will satisfy me is not a transference of authority from a white. (0 a 
brown bureaucracy. 'Whut will satisfy me is a reconstructicm of this country 
80 thl1t the toiling millions of the country will have enough tu eat and all t ~ 
other necessaries of life to live happily. With these words, I thank you very 
much for giving me an opportunity to take part in this aebate. 

Mr. VId1I&l LlBubhal (Ahmedabad Millowners' Association: Indian Com-
merce): Sir, I t~nd here today a~ a bUSinessman.; viewing the Budget in R 
bUSIness perspectIve. After aU radways are an mdustrial concern and all 
industrial concerns must be run in a ·way that will be very helpful to the country 
so that they may make both ends meet. I am sorry to find that the Budget 
pres'3Dteci ilJ not one that loaD support. What is an ideal !Budget.? When I 
take the balance sheets of an indus1lrial concern and compare the things 
that have been managed, and if I find that certain things have notl 
been managed properly, then I must say it is not a good concern. In 
the same way., I find that the Railway Administration could have done 
better and the.y could httve provided more amenities to the public. I 
refer to Appehdlx VII-B, C and D. What do we find? e~ are five l'a l 'a ~ 
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that are running at huge losses, to the extent OL 15 crores m llext year s Budiet. 
While there are other railways which are earning 27 orores profit. Thus two-
thirds of the earning capacity of otoer railways have been taken up in meeting 
the deficit of these five railways. 'l'akt: the H. N. Railway and the B., B. and 
.c. 1. Hailway. You will be able to gather the trend of the profits and losses 
of these railways. The B. N. Railway spends 115 per cent of their net traffic 
.earuin5s. l'hat is, they are making a loss of 15 per cent. In the caSe of 
.B., H. and G. I. Railway, they are making 110 profit of 86 per cent. Every 
year the expenses of B. N. Railway and various other railways are going up, 
whereas the expenses of B., B. Ilnd C. 1. are well maintained within limits. 
If we look at the total track miles of both these railway., they are practically 
the same. If you see the goods traffic and also the passenger traffic, .ey are 
also constant, without much difference and still one railway is making a big 
profit, while another railway is making a big loss. So we should consider it 
-from that point of view and find out why some railways are making losses and 
flome are making profits. I feel that proper .attention has not been given k) 
this by the Railway Board. In various private Industrial concerns people 
compare their own balance-sheets with those of other concerns and try to find 
out where they are making mistakeif' and immediately they try to remove them. 
I feel that proper attention has not been paid to these expenses and to ~ e 
rate structure of various railways, both in goods as well as in passenger traftie 
where there are so many anoma~ e : the rates are in some cases 50 per cent 
more in ope raihvay and 50 per cent less in anotber. And in va.ous other 
.expenditJ.ra items I find that there are lottl of differences, and thut is why the 
·railwAYs are not doing what they ought to have been doing. I will here give 
11. few examples of the ea ~' expenditure they Rre making which el:penses 
~o lrl have been reduced to a weat extent. We find thAt five hundred quarters are 
being built in. Delhi at If cost of 68·61 lakhs, i.e .. each quarter will cost about 
"Rs. 14.000. I do not think the ordinary staff is zoinst to get a house for 
""Rs. 14.000. Exorbitant expenses are incurred on the housing of tbe higher staff. 
Witb this amount they could have made more than a thousand quarters for 
the lower and clerical staff. Similarly, the New Delhi goods tat~n is a very 
spls.\l station, but now the war has ended and they are still going to spend 20 
lakbs on it. There are very many other examples. Some traffic imringement; 
bas been made somewhere and to remove that a sum of two crores is being 
«pent. I do not understand why these traffic n r n~ement  were ma~e oril!"tTlal1y. 
"These examplea can be given in plenty. but I hopp. theAe three will suffice· to 
flhow that. thp. "Hailwav Board· haa not been working as hard and 8S intelligently 
os tltey should have done. 

If we now go to the expenditure side of it we find that this year we are going 
to have in the net traffic receipts a reduction of 48 crores. The exPense reduc-
tion is only 24 crores but that figure of 24 crores is not correct. The figure will 
(lome down to only 6 crores. It was decide last year to put the ~re on the 
expense side from the revenue, and last year we put 80 crores to the expenditure 
account, and this year we are putting 12 crores. If this difference of 18 crores is 
taken out the reduction in expenditure will be only 6 crores while the neti 
.earnings are less by 48 crores. . 
TA l n~ of wagons and locomotives the Hono,urable Member said that Wt;.'! 

have n .sufficient number of wagons and we will not have to import any more 
wagons, but about locomotives he feels that although we have got ab:>ut 1 200 
more locomotives we win still have to import some in the near future. . i do 
~ot nnderstand. why h? should import any more locomotives. If during war 
tlm~ these englDes whIch were overworked A.nd over 81l yeA.r& ,oM could baul 
gree,ter traffic, why cannot they haul greatl'lr traffic in these years to come So 
lon~  AS we Are not Relf-sufficient in the building of lo omot e~  I do 110t think. 
I~  new order o l~ be plAced for locomotives; the RRme should be the position 
WIth regard to ceachmg. I am told more coaches are being ordered. I do 110t; 
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.erstand why even after five years of war when so many industries grew 
"'·here we could not build coaohes. 

As regards depreciation fund I will say that the depreciation amount! haR-
been taken as I/60th, which is only Ii per cent. I do not understand why 
suoh a small amount has been taken; depreoiation is certainly much more thaD 
that. Locomotives last about 85 -years and wagons about 40 years, and so 
naturally the depreciation amount should have been much greater. I quite 
appreoiate that 15 crores are put in the betterment fund, but I think more 
should have been done about this fund so that the lower cla88 passengers could 
have got more amenities. The Honourable Member said that they are thinking, 
of raising the rates in England by 20 or 25 per cent. He talks of England. 
but does he consider the other amenities thR t are given in that country? There 
are only two classes of coaching there, First. and Third,-and the difJerenee 
between the two is so negligible that while three people are sitting in tho 
First class there are probably four ill the Third class. As regards sleeping 
accommodation also, there is just that much little difference. In both t ~ 
classes there you find .velvet and nice cushions, so that the amenities in th", 
Third clas8 there are very great, compared to which we are in a very miscl'nhle-
condition which should be remedied. I think there !Should 'be complete 
planning and a time limit in that sphere and that in B couple of years the position 
of the lower class passengers should be improved. The lower class passenger;; 
are paying the highest amount to the traffic receipts; and even to do this r 
would say that the upper class passengers may be charged more and even 
luxury goods traffic may be charged more. I agree with my Honourable 
friend, Miss Maniben Kara, that the conidtion of the third olass traveller is 
tenihle and impossible to be tolerated any longer, and I hope immediate actioD 
wilI be taken in that behalf. 

Sir, as my time is so limited, und the Chair has asked us to economise in 
that respect, I will say no more. 

- lIal1alalkum&r Dr. Sir Vii.,. Anand& (United Provinces: I4ld older ~ 
Sir I at first thought of going to Connaught Pla ~ and purchasing a boquet for 
the Honourable Member but since 1 heard his speech I have changed my mind. 
In his speech he has said nothing clearly in respect of third class passengers 
for which we should be happy about. If anything, the third class passenger 
is as badly o~ as he was before; and the present circumstances are such that 
it pains one to see how they are pushed into the compartment through the 
windows and the diseases that follow on account of such congestion. At some 
stations I have actually seeu people dying on account of excessive congestion 
and nobody takes charge of the corpses. And in the midst of all this We find 
that most luxurious saloons are used by the high officials, whereas they call 
easily be turned into First Class compartments p,nd the .First Class compart-
ments made into Third Class. I can assure Honourable Members on the other 
side of th-a House that when a National Government comes into being they 
shall not require these luxurious saloons. It may be that by saying this .it 
may look 8 bit tall or something like that, but if some kind of gesture is made. 
I am sure this side of the House would greatly appreciate it. Pandit Nehru 

. in a speech said that while in Bengal people were dying like flies race-horses 
got preference over wagons carrying food. This happened et ee~ Bombay 
and Poona. I do hope that after the lesson tnat Government have learnt thev 
will not do it this time and that wagons will be sent to those areas which ar& 
threatened with famine. We were hoping that pre-war rates for third- class 

a passengers would be restored, but from what I see there i9 11 Iikflli-
•• III. hood of their being increased. Now that more or less ,JI the Rllil-

ways hav$ been e.cquired by the Government, let there be a uniform rat-a for 
all .llu8es. As regards comforts, there is very little even for the upper class_ 
You cannl)t geii a batb even in the. upper class caniages. 
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1 should like to see the Railway Board completely IudlaU1zed. There a\;a-

lakhs tmd lakhs of labourers that were employed during the war 'by the Railways 
ill Inaia, and I am told that they are all being discharged in order that the 
Army may get ill. I think it is hardly fair. 

There is oue point which I would like to make clear, and I hope the J:Ionour-
tlble l\Iemher will "ive his personal atteution to it. The station statl-hlgh and 
low-are mo"t n~ l to passengers. The third dass passenger is, o! course, 
out of the picture altogether; he has to stay for days on end an~ ~o Od  ever 
,cares for him. As regards the upper dass plissengers, they slmllar1y sutler 
:from lack of courtesy on the part of railway officials, and if a man happens to 
go dresse(}' ill his national costume I can assure Ol~ he is .treate~ with ~ e 
utmost cont.empt. This has been more the caSe With Anglo-Indian Statlon 
l\Iasttlrs und Anglo-Indian Ticket Collectors in addition to our own men. I 
'Can Ilssure you that tbe only way to get a safe passage from Olle place to anothe\' 
is either to get inro khaki or to dress 1ike an A. R. P. Officer. Of ~o r e: 'with the 
cap that you put on, Sir, if I may point out, I have seen peQple being insulted 
to such an extent ~ at I actually gave up tra'Velling. .1 had to go by car and 
naturally I had to draw upon my friends' petrol ration. 

I hope, in view of the points mentioned by so many Members, tbe Govem-
ment will do something more for the third class passengers. I am not very 
keen about first class and second class passengers, but third class passengers' 
lot must ~e improved. 

Sir, I have we at pleasure in opposing this B d~et. 
Balee Oh0Udh1llJ KobammR4 IImIII DIll (Bakarganj cum Faridpur: 

Muhammadan Rural): Mr. President, Sir, the Honourable the War Transport 
Member in presenting his last Railway Budget, has been at pains to bring some 
new hope· Rnd cheer into the disquieting atlairs on the Railways, particularly 
their actual administration. He has, apart from showing what are. by noW 
the wpH-known Railway profits. overdone it in more than one aspect. He bas, 
ior instunce, completely blacked-out from his speech the most buming question 
<>f thf' dRy-the foodstuffs and their transport hy the Railways. He talked 
gleefully of the capacity of the Railways to shoulder future responsibility, 
1>rovideo nothing intervenes. These Bre sad words in the context of today. 
He failed to mention that ,the Railways don't propORe bungling the food-' 
transport 11'; they did the last time during the Bengal famine, when it is almost 
a joke now-luxuries were being transported to Calcutta while millions died for 
the want of the much-needed ~rra n . The Honourable Member has given us n~ 
1\SSl1rIlIlCe 011 tbe point that there will be no miscarriage anywhere. Perhaps, 
'he inteniiF; eating fruits and cakes. drinking milk Bnd never thought of ~a n  
and pulses. I would very much like him to reassure us as to what exactly he In-
tends doing in the matter to meet any exigency and that the priority system 
whi(1h he intends keeping on will put the foodstuffs as Priority Number One on the 
!ist. Otherwls9, not the least responsibilitiy will be his and the Railways, jf things 
~ wron!? T emphasize this agAin and again because though the Honourable 
~em er has the power and right-a very temporary power and tight-·to trifte 
wlth eMineR and boilers and WAgons, he has no r ~ t to trifle with human life. 

The Honourable Member and the Chief Commissioner of Railwa"s mentioned 
the incr<'llRed Tlumber of wagons and engines that, were now on tbe' run through-
011t. lh" (1onnt,ry, bnt ,confessed some of the difficlllties: the maintenance and 
the 01lttunJ of engines and boilers. This furthp.r underlines the imnortancp.t')f 
planning before-hand for the om n~ criFlis in the food situation. I ask. Sir. 
~~  n~'t t?ey pl.an a en~  Wb:y don't they ~et along more seriously with the 
~o~  Wbll'h IS theIr bRIde lob. whlch job that hRII exif;;ted long before the food 
{lnSIFI? Why don't, tbey do thnt if they don't want to be. reduced to the position 
of e ~nr  nbroad? 

. ~e onestion of nlann n~ ahead directly brinJ!'S me to the other most rlii" 
qUIeting fp.ature of the RailwaYII. which is that nf the 'Itllff. The 'R'oD011rllble 
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erember began and ended his· speech by t a~ n  the railwaymen for tlieir 
;admirable work during the strenuous years of the war, but hc held out no 
'1'eward for them in concrete terms of rupees, snnas Rnd pies. Mere words e,f 
·thanks is like giving a stone for a bread and virtually slapping in the face, with 
-the remark: "I fooled you well". 

The other day we had an adjournment motion in the House about it, and 
·the incompetency of the Railway Board was revealed patiently, flamboyantly. 
"The Honourable Member said that out of a strength of 850,000 men, only 8,000 
bad been found surplus. and discharged. I say the Honourable Member is 
playing with the livelihood of these 8,000 men, particularly because of the days· 
.ahead. On the one hand, he has big expansion and post-war plans, and on 
-the other he wishes to take his time over these. Which is nothing but incapa-
.city to look ahead and plan properly, well and truly. Anyone could see that 
·after the war, there would be need for expansion and reconversion, and noil 
to be prepared for it is only to show bureaucratic bungling, red tape and undue 
hesitation. 1<'or, after all, how is it that only in tl),is country these difticultiea 
.are felt 80 greatly and not in others, though there are no fair land or heavens? 
To my mind the answer lies somewhere in the unimaginative minds who manage 
·the show. 

The Honourable Member was and is alive, but o~l  apparently aljve, to the 
.demands for the revision of the scales of pay. As usual, he shows hesitation, 
:because he is uncertain of the future price level. The argument may sound 
'Very plausible, but the fact remains that the Government did not feel any such 
·uncertainty in 1931 when they set themselves to the wholesale revision of scales 
·of pay, knowing very well that the then price level could not last all the time. 
If at that time things could be done easily, speedily, cuts imposed and new 
'Scales introduced with furore and holiness of purpose, why not now? In all 
-other oountries, luch revision has fiaken place, despite the so caHed uncertainty 
of price-levels. The promised Commission, I hope, will show a greater senSe 
.of urgency and responsibility than the Treasury Benches. 

The only really tangible things thRt the Honourable Member ·talked of were 
·ill connection with the passenger traffic. Though, on the whole, .pe m t ~ 
:about wagons, he promised less crowded lavatories for 1llt~r and III Cl!lsses !lnd 
fans for the Inter Class. These are welcome measures and deserve our congratu-
'lation. But that is not enough. He seems to have ignored that not only less 
-crowded lavatories are needed but alsC) better ones. A washing-basin, for 
instance, sh()uld be provided in all lavatories irrespective of tIle ·Class, unless 
the Honourable Member thinks that III Class passengers don't have to wash 
-themselves. 

The question 'at fans has been particularly a vexed one in the past, and 
again I congratulate the Honourable Member for givhig it a practical shape. 
But ht're &gam,no distinction should ~ made between the various classes. Thi. 
tis an elementEy hu:r.qall need and fans alone should not be a bait for higher-claa. 
travel. This, at any r~te, is a matter which should take precedence over some 
of the other things, for instance, the improvement of air-cC>Jlditioning of the 
~ er la  compartments. Higher-class passengers have so many other f8cili. 
1;ies that it will not matter much if they have to wait for some time more to Ree 
'further additions to them. Unless this is done, the actual result of providing 
"fans in Inter Class may not be as good as the Honourable Member imagines. 
Inter CIsss compartments will be much more crowded-there are already tot) 
'few of them-and this will negative the utility of fans. I hope, Sir, the 
iJonourable Member will soon realise it and ge{ down to it as an r~nt post-war 
measure. The Honourable Member haa made no reference of improvement 
in catering. Yesterday during question. hour Members expressed strong views 
-..inst N. W. R. aetated water oontractior who has no professional e~er en e 
'and whose work is motit unsatlsfaotory. Mr. Manu Bubedar and other-Memo 
'!bePi painted out that the railway method of earning money· out of higher tendet 
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is wrong. Professional people who have experience of 40 to 50 yee.:s shoul 
. not be made victim of the whims of General Manager on plea of a higher pre-

mium. This is a serious matter tlDd the Honourable Member should know that 
higher tender reflects on prices to passengers. 

While I am .on the subject of passqer ta'affic, I wil:l ~ent on tha\ 
catering particularly the catering by the Muslim refreshment ro.oms and hawkers 
is very bad. On the Bengal and Assam Railway, on. which I ~p en t.o tra e~ 
frequently, the conditions are wOI·se. Bllt the ~ 11 a  dmIDl tr~.tlOn has 
not seriously tackled the problem, though it has eXisted ~r long. Un.lke. other 
matters, there is no excuse for mismanagement here for It does not entail ~n  
finallcial burden on the Railways. It is necessary that the system of ~terl  
inspectors should be enforced vigorously and de a lter~ ro ~ t ~o bO?k Imme-
diately. Corruption, nepotism and incompetence, J~ . e IB.~ III thiS re p~ t. 
at the cost of passengers, should end if only the AdmlDlstratlOIl makes up ItS. 
mind. . 

1 will, Sir, be failing in my duty if I did not emp ~ ze the a ~ rd t  ~ 
not providing proper lights in all the compartments, speCially luvatones. ThiS 
is obviously a source of inconvenience to all, but ladies are worst sufferers, 
particularly, if they have to board the gents' compartment when no other 
accommodation is available. SOmetimes hooligans get into these compart-
ments, practice theft and even molest the ladies. This state of affairs should 
not be allowed to go on any m~re and steps should be taken immediately to. 
provide electric bulbs in all compartments and lavatories. 

Lastly, Sir, I must point out that the Muslims continue to he \!hder-
represented on the Railways. This is a very very old grievance, and I do not 
know what are the difficulties of the Railway Board in tne matter. The grievance 
is particularly marked in the higher appointments which are filled by promotion 
and which gives abundant room for jobbery and pettifogging in the Railways, 
as in any other Department of the Government. Apart from the i.njustice of 
this, it is obvious that if a set of employees is discontent and aggrieved, purely 
from the point of administration. It is an undesirable state of affairs. The sooner 
the Honourable Member remedies these ills the better . 

.... j .. Ba.hI4ur of JtballtJco\e (NlOminated Non-offioial): Mr. President, Sir, 
I a:t:'ave your indulgence and the indulgence of this Honourable House for thia 
my maiden speeoh on the Hoor of this House. 

In spite of the termination of the War there is no improvement at an in'" 
the facilities of railway travel; not even a restoration to the old oonditions, 
however bad those conditions were. PartIcularly deplorable and re'prehensible 
is the condition of the vast bulk of the people who are condemned to travel 
in the third class, owing to their eoonomic plight, and from whom ironically 
enough the railways draw most of their revenues.- The inoredible congestion 
in the third olass compartments and the total absenoe of any facilities to 
mitigate the hardships involved in that travel have rendered them so man,. 
oells of hell. 'I'hird class travel is veritable hell. No wonder that Mrs. 
Nioholl of the Parliamentary delegation was flabbergasted when she witnessed 
the anxious crowds jostling themselves in front of the compartments and 
trying to get into them on the platform of Delhi Junction reoently. It haa 
become literally impossible for women and ohildren to get into these compart-
ments except through the windows or through the assistanoe of some bribed 
Railway ~r. Police officials. The inv8.sion of even this scanty accommodation 
by the mIhtary personnel and the failure of the railway authorities to exeroise 
proper check and control adds to the misery of these people. However, Sir, 
it is a happ.y a1fgury that these third olass passengers are to have sleeping 
acoommodation m the future. We are indeed looking forward eagerly to that 
day. But for the present it would be a great consolation if tlas suffocation 
they sutJer from, due. to overorowding, is ret;noved. l!lven servants' oompart-. 
ments-and I 'am talking from personeJ experlenoe as I have seen for myself-
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.that are intended for bona fide servants of first und second class passengers. to 
. seat from 5 to 10 persons are o er ro d~d. to the tune of 80 persons, ~ ', ellm.J:. 
with large quantitiGs of luggage, one ·sIttmg over the other. In addltlon to· 
this, a very tolerant administration allows these. n ort ~ te. passengers to·· 
travel on footboards and even on the roofs of trams. ThIS IS much to the' 
credit of the sense of humanity exhibited by the railways. After all in India, . 
Sir, human life is so cheap that a few a den~ .resulting in ~eat~ ,. do not 
matter. What difference does it make if you d;e of suffocatIon lDSide the· 
compartment or die by slipping from the footboard or from the roof of the· 
train? 

All military personnel, in my view, of the upper and lower classes should·" 
travel in special trains or in coaches specially allotted for them and should not 
encroach upon the normal accommodation available for the ordinary public. 

Sir. I wish here to make a personal note regarding the conditions prevailing: 
in my provhwe. of OriE!!Il. The famous Jagannath Temple at Pllri Ilttracts,. 
during the car festival, thousands of pilgrims from all over India. They' 
somehow find the:r way to this place of pilgrimage with or without tickets even· 
in the scanty train service that exists now. It is I submit high time for the-:-
authorities to revive the old practice of running pilgrim special trains to carry 
these thousands of pilgrims that go to Puri p'articularly during the car festivaL 
Sir, the least the Railways should do is to provide more third class compart. 
ments and particularly, to add one 01' two mote compartments for WOIr.en ilwl 
children in every train. To relieve congestion, more trains must be introduced ... 
During wartime the public of course had to tolerate anything. Now that the· 
war is over, you must do something to meet their requirements and comforts .. 

Conditions of travel in the upper classes are not very much better than., 
conditions in the third class travel commensurate with the big difJerence in· 
fares. There is crowding also in the upper classes, somet:mes, the conditions.· 
are most intolerable. Compartments are awfully dirty as has been referred. 
to by my Honourable friend Mr. Griffiths. They are never cleaned and 
practically no heed is paid for reservations. Reference was made by my,-
Honourable friend Mr. Griffiths to conditions prevailing in the Bengal and. 
Assam Railway. But I am referring to conditions that prevail in the B. N .. 
Railway and what I say is from personal experience. Very often one has to· 
travel without lights and even without water in the bath·rooms. Bulbs are 
stolen and o~n resold t:l Railways. The doors never lock and the windows 
have attained absolute independence. Since there is no water, the question' 
of a mirror does not arise. It is extremely wise on the part of the administra· 
tion to have removed such mirrors as there were, as a costly superftuity. 
Berths are often made up of coarse canvas and to compensate for all these· 
inconveniences, the camages themselves, are so made that you are bound to· 
keep awake all night. My Honourable friend Mr. Griffiths referred to cook-
roaohes only but I wish to add something more. Due to etemal darkness in-· 
the compartments, not only cockroaches, but, rats, bugs and an occasional I 
scorpion (1 have had personal experienoe of them) have made the comparti-
ments their permanent place of residence and are what might be callec!-" 
permanent ticketless travellers. There is nobody to listen to the complaints of,· 
the suffering passengers of any class, whether upper class or lower class. 
Officers t;ake shelter under some rule or the ot~er. They say that reports 
should be made to some officer or other, who IS always talked about but is 
never to be seen. The guards and conductors of trains and other railway fltatt· 
are absolutely callous and indifferent never worrying to do anything to look too· 
the comforts' or requirements of passengers. Honourable Members on the' 
TreaRur:v Bench. 1 believe. know all thflse difficulties but like wise men they 
prefer to tum their blind eye and travel ml)stly by air. 

e Bcmoarable Kember: They travel by special saloons. 
BaJa. Blbldur of KhalJl1mte: Yes, they travel by luxuriously equipped" 

uJoons when there is so much suffering going on. I would invite them to traver! 
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incognito without their red-robed chapl'assies as ordinary pAssengers and it is 
.. :only then that they can see for themselves the present day hardships of travel. 

The wartime increase in the raHway rates should cease in the caBe of third 
. class and the old rates should be restored. 1.'here is no justification for thE' 
. continuation of the incrflased rates after the war has ended and the poor third 

class passengers who suffered so much during the six years of war must be 
shown some consideration. There is no moral basis for the increased rates 
when you cannot restore even the old conveniences. As now all the railways 
have come under state control it is incumbent on the Government to devise 
a uniform system of railway rates . . ... . . 

1Ir. President: I must remind the Honourable Member that h:s time is up' 
and he should conclude his remarks. 

Raja Bahadur of XhaJlIkot,l: ...... devise a uniform system Qf Railway Rates 
,based upon harmonisation of the public interest, the interest of the .state, the 
interest of the passengers ~nd that of the employees. We must guard against 
the tendency to use the Railway. as a fiscal expedient thereby . ignoring the 
fundamental idea that railways constitute a public utility concern. Sir, I 
have Bome mOl'e lil/doters to deal with but 3S my time is up I will com'lude 

,·now. 
Sreejut. Bo.b1Dl Kumar OIla'lldlLurl (Assam Valley; Non-Muhammadan): 

Bir, my Honourable friend the Leader of the House will have the generosity 
. to admit that the entire policy of railway department and its execution has 
. been so far in the hands of the European community and therefore the res-
ponsibility or the credit of the railway administration rests with the present 

·rulers of our country. Bir, I do not have the good fortune of having trod on 
the soil of the rulers of our country, but I have it on very reliable and 
unimpeachable authority that the Englishman in his countiJ' travels in third 

.. -class. Here in our country we very rarely witness any European or American 
or anyone who claims to have a drop of European or American blood in his 
veins travelling in third class. And there lies the whole secret of the manage-
ment o! the railway administration in this country. How is it possible that 
men of European and American birth, when they come to India, have not to 
travel in any class' lower than second and how is it that most of the Indians 

thave to travel third class. There lies the whole crux of the matter. That is 
the economic structure on which this country is being ruled and so long all 
that economic structure is not revised, it is hardly possible for us to expect 
any 'Progress in the management of the railways of this country to our 

- advantage. Sir, if my Honourable friend, the Leader of the House, has only 
· heard one tenth of the curses and imprecations which are hurled at tne Railway 
Department by the Indian passengers, he would have- writhed in agony and 
pain in our presence. My Honourable friend the Leader of the )louse has the 
reputation of having had so far a very successful career. How is it that he 
has failed entirely Bnd ignominiously in the administration of the railways 

· of this country. I can assert it with all the emphasis that I can command 
that it is not due to any lack of capacity or abilities but it is due to his-want 

· of sym'Pathy for the Indian passenger. May I in this connection ask him only 
one question'7 How is it thAt during the period of the War electric lamps and 
bulbs from the first and second class railway compartments were stolen. They 

· are compartments in which most of his countrymen in India. travel. How is 
it then that these bulbs were removed? How is it that the cushions and 
mattresses in the higher classes have been removed? Were they removed by 
the passengers? Is it possible to believe that the morality of our rulers had 

· .gone down so low as to prompt -them to remove the bulbs and mattresses from 
-the first and second class compartments? Or were they deliberately removed 
-by the railway. authorities? If they were removed by the l'I!oUway authorities, 
why are they not restored now for the convenience of the pasB8l1gers? That 
is a question on everybody's lips and that is & question to which I .. n esJIeot 

~ an answer from the Leader of the House. 
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t) I am .Qot going to dwell on those dark days of the" war when most of the 

trains used to run 24 hours behind the scheduled time; when 50 per cent. of 
the Indian passengers had to be left behind on the stations and" they had to 
.go w:thout any food, because most of the food was taken away by the 
.military forces which had passed through these stations. I am not referring 
to those conditions but I am referring to the present day oonditions, six.months 
after the war has actually ceased. The Honourable the Leader of the House 
had felt very much the want of a magic wand by whioh he could. give us 
the minimum comforts wh:ch other countries enjoy. But I would ask him: 
is it ne e ar~ to have a magic wand to run the trains more- regularly than 
now? Is it not a fact that most of the trains even now Rre three hours jat·e 

.. ut every station? Is it necessary to huve It magic wand:) I would ask my 
Honourable friend, to rl'mlOve the ro d n~ n little bit. b it liecessary, Sir, 
to have a magic wand to prevent the passengers even now from not riding on 
the roof of the compartments? I may say, Sir, I have it on reliable authority 
that even now in the Oudh and Tirhut Railway, which is now a State Railway 
and which Government has taken over from the B.N.W.R., the passengera 
are travelling on the roofs of the compartments. As regards the condrtion of 
third class in the Assam-Bengal and E.B.R. zone I would like the Honourable 
the Leader of the House to note that nowhere in lavatories is light to be found, 
that overcrowding is going on as before; that people have to fight with their 
fellow passengers in getting into third-class omp~ment , and when they get 
into them on the road-side stations somehow they have to stand" all the night. 
The more fortunate passengers can stand on hoth, the legs and the leBS fortunate 
ones have to stand on one leg while travelling in the train. And if, Sir, anybody 
(lan somehow squeeze himself into the lavatory it is extremely diffioult for him 
to come out. Oan you imagine, Sir, a man of my stature or the stature of 
the Honourable the Leader of the House---.not to speak of tnat of my 
Honourable friend who spoke last, viz., tobe Raja Bahadur of Kha1likote, safely 
(loining out of it? That is the condition still prevailing in the Railways. 

Now there Rre !'lome Rpec%l points to which t would 'like to draw the 
attention of the Honourable the Leader of the House. Very important lines 
which were suspended during the war have got to be immediately restored. 
"['he ll l n . a ta n~ Railway, in Sylhtlt District· in Assam should be 
restored 8'!l soon as possible. Then there is ulso the raHway from Sibsagar to 
Khoncu'S. That should be restored os early os possiblE'. Then there if; t ~ 
Bhagalpul' Banshi line. There is an importnnt f;tation called Nnthari where 
all this time the mail train stopped. But the stopping of the ma:l train ceased 
there only from 1944. Questions were asked on the floor of this House and 
a promise was given that the old system would be restored as early as possible 
but it has not been done as yet. 

Then I have to 'bring to the not:ce of the Honourable the Leader of the 
House some or the spE-cffie grievances of some of the employees of the. former 
Dibru Sadi:va Railway which has now been talren over hy B. ,~ A. Railway. 
Some of these employees who belong to Dibrugarh have been transferred to 
Calcutta to their greatest inconvenience. In Calcutta. the ohildren of these 
employees, who are Assamese, cannot have their edncat.ion. We do not eee 
what the neoessity was for tranJ!erring them at this stage. 

As regards co-ordination, Rome of my friends have Slpoken and some others 
will no doubt speak on this aft1:lr me. But I would like to draw the attention 
of the Honourable the Leader of the House to the condition of things prevailing 
in Gauhat;i. There, in order to out the traffic of the bus owners a train runs 
almost every ten minutes 80 that no passenger can go to the bUB owners. 
It would be desirable to abolish the running of" buses altogetJher rather than 
have this kind of reckless competition which will ultimately ruin the bus 
~oe  and put. the publio to gt"eat inconvenience. 

Sir, I ltave stated praotically all that I can say in the small margin of time 
allotted. But there is one aspect of the matter to whioh I have been asked 
by people of my province to draw a special attention. It is this. So far al 
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representatJon in railway services is concerned, the peoplo of Assam have-
absolately nil.. I~ may be said that in higher offices they are appointed Oil 
seniority and merit, but as regards other appointments they should have .. 
chance. No question of competition arises in some of the p~ t , but still our 
people ~ e not so far got any luck in services at the disposal of the Railway 
Department 

Dr. Sir Ita 'UdcUD. "bmw (United Provinces Southern Divisions: Muha.m-
madan Rural): I first offer my personal gratitude and appreciation to all 
officers and servants of the Railway Department who successfully adm:nisterea. 
during the War to our railways under very heavy strain in spite of t:'e fact thllt 
they were not personally benefitted by the abnormal income which they helped 
to earn. Before I developed my argument I would like to ask one simple 
quest!on, namely, whether our Indian railways should be treated as a cOm-
mercial concern or as services of public ut:iity. My Honourable friend, Mr .. 
Gole, tells me that they ~ o ld be treated QS 90 commercial concem. I would 
reply to, him that he should then pay the income-tax, super-tax, excess profits; 
tax and all the taxes which all the big companies have to pay. But all th& 
taxes are evaded by saying that we are services of publ:c utility and should r 

therefore, be exempted from all ,the ta ~  and at the same time to say that 
we are a commercial concern is not correct. You cannot have it both ways. 
On the one, side you claim that you are a service of public utility and that you 
should be exempted from all these taxes and on the other, side you demancJ. 
that all the rules applicable to commercial concerns are to be applied to you. 
You are really neither the one nor the other, 'and you claim both. It is on 
acco\lnt of this dU1l1 position thRt a large number of problems have arisen which 
we have tQ solve. Sir, on ,account of the purchase of all the Railways before 
time and on account of the boom which will be very likely followed by lean 
years, a number of problems have arisen which we really have to face and' 
which we have to solve. Our prcblems now are much more difficult than the-
problems which Railway Adnllnistrations had to face after the last Great War 
in 1920. The Honourable Member himself mentioned some of them in hiB' 
speech. He mentioned first the 4epreciat:on fund which really requires 
consideration. I would require about half an hour to develop the argumenti 
about this deprec:ation fund and so I leave it and refer to the book which I 
have published already. All I can say is that India is the only country which 
has got" depreciation fund of this t~e. How the figure of one sixtieth of the 
capital at charge is calculated I am at a loss to understand. Why not !9' or 

-!r crores? 
My friend next said that the depreciation fund is too small. It is really 

14 per cent·. of our gross income and 24 per cent. of our working expenses. 
This cannot be called small. But as my Honourable friend said, this requires 
very careful consideration. 

Next comes the question of the revis!.on of the convent:on. I agree that 
there should be a revision. I do not agree that the railway service should be 
only " service of public utilit.y and should pay' nothing to the general revenues 
and should be free from all taxes. I am tron~l  of opinion that we o ~ t to make 
some consoliduten contribution to the general revenues-a fixed and definite 
amoullt. The sub-cluuse in the convention of 1924 about the division of excess 
profits really leads to confusion and I think we ought to be more exact anc! 
definite in the contribut!on to general re en ~ . The convention of 1924 
should be revised. 

Then, about rA.tes and fares, it is a much more difficult affair. While I was 
writing my book on Indian Railways I got stuck up at this problem. whether 
I should tackle the problem by cons:dering the railways as a service of publie, 
utility or as a. business concern. If it is considered as a. public utiijty eervioe, 
we should only charge as much as is required for its maintenance. You have 
no right to put in large reserves and b:g dividends in the pockets of shareholder. 
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You should attempt to earn only so much as is necessary. But it is neither 
the one nor the other. 

There are however three points in rates which are very evident, although 
the whole problem requires very serious and scientific consideration: (1) !<'or 
example, as was pointed out, there should be a flat rate for aU railways: &:11 
railways are now State railways and their rates should bean the telescoplo 
basis. (2) The same commodity should be .P';1t .in- the same class by all.the 
railways. (8) Special rates should be mlDlIIl1sed. These are j;he. obYlOUS 
.things which every layman can consider. ;But rates and fares reqUIre very 

. .careful and scientific consideration-I cannot deal with them now. The old 
th60ry of charging as much as the traffic can bear is now obsolete, and we 
tCannot apply this oli dictum now. 

Next, about the price of coal and level of wages. The wages are fixed in 
,sympathy with the price level of food stuffs and clothing and therefore it is 
very difficult to take up one point apart from the other. Both of them require 
very careful consideration. 

Then about the transport policy, it is no doubt very important.. In great! 
/hurry we adopted the formula by backdoor methods, but it is now universally 
eondemned from every quarter, irrespective of social position and of. province . 
. So it requires a good deal of revision. I am glad that we are discussing this 
~ e t on. In t ~ we will have to consider not only the co-ordination of 
TOad and rail, but also of air and water in addition. These things will have 
to be considered and' the problems will have to be faced. I 
am inclined to think that the first. class traffic should be handed over to air 
:and Wll should have only two classes on the railways-what !s called Hol:l: 
aud l'o!z that is, wooden seats and seats with cushion. There ,tIhould be 
.only two classes, upper and lower, and not four 8S a.t present. 

Sri •• ADantba8&yloD&lll AyyloDpl': Why should there be even this difter-
-ence? 

Dr. Sir Zia UdcUD .Ahmad: Probably the world has not JDoved .eo far.-I 
"Wish we had only one cIa.ss-I would rather have the same food and clothes for 
myself and my servant, sitting at the same table and sitting in the same 
oompartment and enjoy common food. Of course this question also requires 
very careful consideration. 

Now, since we have purchased all the railways, this grouping' together of 
.certain railways is a very important question. 

There is another matter to which my Honourable friend has not referred 
.and that is the question of strategic lines. If I get time I, shall speak about 
this Jater on; but the way in which it is shown in the Budget statement is not 
:right. I would suggest that in these matters & committee should be appointed 
-of Hie type of the Acworth Committee. I have read very carefully the reports 
o()f fourteen committees that have been appointed by the ;Railway ;Board in 
·the present century. There are only two committees who really mad., allY con-
-tribution. One was Robertson CommitteI'! in 1901. who sent in a SO.page report 
and Lord Curzon WtlS so angry tha.t so much money had been spent for producing 

.& mere SO-page report that the Railway Board promptly added something to 
it to make it. more bulky. But I think these 80 pages were more important 
than the addition made by the Railway Board. The other committee was 
Acworth .. Committee. Ir. this Committee we had fairly good reJlre8entation 

"t>f every shade of opin:on. There were a number of d~ ent n  minutes but on 
the whole the report is very good. We require some committee of this kind 
to consider all these matters and we must have a really first class Railway 
'financial expert-never mind where you have to get him from. even from Mars 
if necessary-but we must have a really first class man to give us advice an 
'railwav finance, because I know that there are people in this country who may 
understand something about it, but Railway Finance has never been the subject 
·of study anywhere. Therefore any help we can get from outside we ought to 
accept. The committee should be associated with experts, official and non-
-official I should like however to condemn one type of report and I hope he will 
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not follow that line. and that is the report, of cOriUnittees which they usually 
appoint in the Railway Board, consisting of 0. few of their officers. with an 
outside expert as chairman. But the report of. 8 committee consisting t;)f 
departmental officers with an outside expert as Chairman is an essay valuable 
to students or railway economics. The departmental officers get a certificate-
from the expert wh() is not acquainted with In4ian conditions and wb() acts a9 
a mOllth-pit'ce of the department to convince the Government in favour of their 
own proposo.ls. I do not wailt a coIl1inittee of this kind. as it X'P.ally backs. up 
the departmental views. We want a 8ubstant·ial committee who will formulate-
opinions on all the points I have mentioned. 

As regards strategic lines. I wish this question is solved once for all. Here 
is a thing always put in the General Budget. Onr contn1mtionis one per cent. 
of the capital at charge, but here it is debited as 221 lakhs of rupees. ~ 
amount Mould ~ debited to Military budget or the so called Rtrategic lines 
should be ab80tbed in general Railways. . 

AD. HOII.OUr&b1. Kember: He is not' a mathemat!cal genius. 
Xi. Priildent: i must remind the HODourable Member that he has only-

two minutes more to make up his fifteen minutes . 
. Dr. Sir Zl& l1dtWl Ahmad: Then I will lellve the matter for the present .. 

TheD about appeals, they have' been saying all the tiMe that there must be· 
persons of judicial mind appointed to Esten to the appeals. attached to the-
Bailwny Board Ilnd to the General Managers. This has not been done, and 1 
think the railway servants do not get fair justice because their appeals are not 
properly attended to. 

As regards engines I was rather surprised in the list given to us that no-
addit:on of new l'ngines has been prov:ded for. neither by manufacture in India 
nor by purchases outside. We require p.r~ badly locomotives and also wagons· 
and it is very desirable that additions should be made not only to our wagons· 
and coaches but also to the locomotives. In the figure before me I see no-
addition to engines. 

'!'he Hemoar&bIe Sir Jldward Benthaal: Would the Honourable Member He 
to import more engines? 

Dr. Sir Zla Uddin Ahmad: I want more engines, preferably made in this 
country, if not import. them. If there is delay I do not want that traffic should. 
be handicapped for want of engines. Import them if we really want more. 
They could not be imported dur:ng the past years on account of the war diffi-
culties and the need for making munitions but now things have changed. 
(An Honourable Member: "There are more engilles now"). T think it is very 
desirable that we should have more engines and more rolling stock. My:final 
words would be-:-increase your rolling stock, increase your track and increase 
your traffi.! and pay your servants well so that they have contented life. With 
these words I resume my seat. 

JIl. J'r&Ilk It. Anth0ll1 (Nominated 'Non-Official): Mr. President, T am glad 
I have at last caught your eye and got an opportunity of speaking on tlie Rail-
way Budget. Up to now I have not heRM a sinj;tle word from anyone which is 
connected even remotely with the cond!t·ion of the railway worker. This is 
I'ather an amazing lo.cuna in this debate. Nobody is more sensible tho.n I am 
of the appalling conditions under which the travelling public ana po.rticulo.rly 
the third c1R!'IR t,mvellers have hAd to travel under war time conditions but I 
W\)uld 1lsk the HOURB to eonsider before WA indullre in any facile or o er~read1 
criticism of the Railways the RppRlIing disabilities under which the railway. 
have had to operate in a period of nnprer.p,dp,nted strain, suddenly imposed on 
them. The Wilr Transport Memher hall hnd to fnce the most tremendous and 
1lllprecedented disabilities. In 1989 those of 11S who knew were aware that the 
lOlling stoek of the raihvays was not only inadequate but was completely 



(J. THE BAlI.WAY BUDOET-GENERAL DISCUSSION 1249". 

o t~~ orn. And yet iILmediately on the outbreak of hostiliijef!' with their ~
ad.equate rolling stook, the raihvays had to carry ~ ~pre eaen~d War stram. 
The least we can do here is to express our apprecl&tion of the vltal work done: 
by the railway worker. 1 ~ sorry the yvar 'l'rallsport Member is not here. 1 
would like to cougruliulate him, Hot t'ntlrely persJuu.ly. 
[At this stage the Honourable the War TransiJOrt Member entered the Chamber. J . 
fhe Wa1" Transport Member appears surprised, he is not used to 11 rl .t~a~ . 

tiolls froUl me. When 1 COlltratUitlte him 1 feel that I am also congratuilltwg. 
th,ose people whose services are 110t usually appreciated-the ordinary railway 
workers. I dh llot "ant: to hand ullnecessary bouquets to the Railway 
Administration or the Railway Board. I believe on some occasions they are in-
tensely stubborn and even stupid and very often unnecessarily intransigent. But .• 
I feel the War Transport Membet must have presented his first Victory budget .. 
. under a sense of gratification, if not under a seuse of elation. He did have to face., 
a tremendous task and I think he will be the first to pay tribute to the fact that -
that accomplishment was due entirely to the work of the ordinary railway worker. 
Today I would ask him to consider t~e needs of. the ordinary ra l ~  ~or er but. 
for whose toil and sweat I do not thmk the Railways could have carned on for' 
more than a week, your l'ailways which l'epreseDted, literally the wheels of· 
India's war machine. , 
I do not propose to engage in any analysis of the rather astronomical figures 

t.hat l.ul.ve been indulged in nor ijhail I dabble in high finance. I am, today,. 
concemed with the most important problem facing the Railway administration" 
the problem of railway labour. I expect the War Transport Member is aware· 
of the extent to which there is serious unrest among railwaymen on every railway 
throughout India. I represent about 80,000 railwaymen. Even I was not aware· 
of the widespread and deepseated extent of this unrest. A few weeks back 1 
made a very widespread tour of the whole of South India. I realised then what 
serious unrest there was on all sections of the different railways. I would tell. 
the War Transport Member that there is every reason for this unrest and I would, 
ask him to re-orient the complex and outlook of the Railway B081'd in dealing. 
with the re e t~ of the Railwaymen. Today railway labour is prepilred, nud I 
say this without any qualification, to join any movement, however extrema, 
if it feels that it cunnot otherwif'e bet redl"ess for its legitimate grievance. I 
speak for the saner and more balanced section of the railwaymen when 
~ make an appeal to th€: War Transport Member ~o  o.oo~pt the reasonable 
requests of people liJrE\ myseU, because unless you accede ~o  rt·quasts of 
people lik(3 us who do not strike or destroy merely for the sake· of 
strikillg or destroJ'ing the time will rome. in tht1 not distant future when 
you will be forced to COli cede these demands. You will drive your 
best workers int·) the arms of every extremist union in this country. 
You will then be forced to accept ull{!ompromising demands: you will be forced 
to give muc1, mo!"e than what we are asking, you will be forced to ~ tn'aceJessJy· 
much more than what we are now asking you to give gracefully. The bitter dis-
content that you find in the Railways today is quite justified, because the rail-
way employee in the lower strata is being sweated and exploited.' This is not 
mel'el,Y a figure of speech or hyperbole.. I am talking from personal experience. 
I kno\\' that members of my commumty whl) have got a reasonable degree of· 
education, who have studied up to the matriculation or school certificate-
standnrc1 and who have joined. tIle militar:v railway operating units, who have 
qaliiied after four :vears of war ns finlt CIRRIl drivers have come back and they have. 
been o ere~ by wny ~  civilian rehabilitation, e':Ilplo m~nt on 6 a~na  a day. 
If :V0II don t expect bitter resentment and reactIon ali!RlDst this, I don't know· 

~t you. CRn expect. This is an n~ ol te fact. I know that on the South 
IndlQnRRllwny ~eople ~ o have studied up to the high 8«'hool haVe coine back 
from the Rrmy With certIficates 8S first Cl8SS drivers are being offered re-emplov-
ment at 6 annas and 8 annB.Cl R da:v. And I am prepa~d to aupplv facts to this. 
effect. to the War TransJ)ort Member. .. , 

'!'he ~OIl1'. 1e Sir .dw&ld BlDtbaIl: That is exclusive of deames8 allow-
.tnce and foodgrain concessions. 
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'Ill. J'raDk B. Anthon)': Still it is 6 annas or 8 annas a day ,as a basic waS •. 
The Honourable Sir J:dward lImthaU: They get three time .. the salary inc1u-

, eive of these concessions. The Honourable Member is giving misleading figures. 
Kr. !'rank :a. Anthcmy: I hope the War Transport Member will not defend 

'the presellt policy of sweating railway labour. 'rfl.ke the case o~ an Anglo-
.Indian who has studied up to th.e school oertifioate class. What do you offer 
in England to an Englishman who has gone up to the school certificate or the 
London ma.triculation standard. Do you offer him the equivalent of 8 d. or 9 d., 
.together with foodgrains and dearness allowanoe. No, you do not. I would 
.ask you to approach this matter in a mood of reasonableness. Don't perpetuate 
,what is rightly regarded as t ~ deliberate exploitation of the lower cadres of 
.labour in this country. It is the source of the most bitter resentment and if 
,you insist on it, you will 'reap a whirlwind of discontent. In this connection 
:1 would like to make a reference to the undue insistence by Railways on what 1 
,  • regard as an unnecessarily high academic qualification. I am not one 

~. • of those who believe that you should place· a premium on 
~1 noran , but at the same time, I do wish .that you should not! be overborne to 
. the other extreme of making a fetish of academic g,ualifications. the Railways 
often advertise for posts carrying a starting salary of Rs. 40; the advertisement 
.further states graduates only may apply. The whole thing is utterly absurd; 
IHow many of your European Railway officers would qualify under these 
.' advertiaements, for a job on Rs. 40 a month? I do not! say that they are not 
good officers. Surely, II degree is not a precondition to administrative ability 
.,or integritj'. But why do you make it necessary for a man to have a degree 
Ito get a job on Rs. 40 in the railways'! Why do you make it inoumbent on a. 
i:man to prod ~~ a school certificate or a matriculation certifioate before he oan 
,i be employed as a fireman? The fllct of the matter is that these academic 
. gualiticatiolls are no guarantee of the ability or integrity of the Ulan who 
possesses these ertlt ~ttl . In the past you have not n~ ted on them. 
'''Within the last few years, however, you have introduced this policy of undue 
. insistence 0'1 academic qualifications. For the Imperial Police, you recruit 
people in England who have pa.ssed the London Matrioulation examination. 
.By t}le samo token, yon ask a m~ in India who has passed II.n dlUivalp.nt 
. .examination to tlccept; the job of a fireman on Rs. 40 or Rs. 50 1\ month. 
In ihis connection, Sir, I do not know ,what my Honourable friends the 

! leaders of the Railway Unions think, but I would ask the Railway administra-
·tion seriously to consider the restoration of the pre-19B1 scales of pay. I know 
:you will say and you will have some justification for saying that all these will 
'lead to tremendous financial implications which you may not be able to meet. 
'But in 19B1, we were in the throes of one of the worst depressions:. the oost of 
'living hRd come down and living conditions had reached rock bottom and as a 
result of that, you introduced those revised scales of pay. But those revised scales 
. of pay are completely out of time, with completely inappropriate as compared 
'with the tremendous rise in the cost of living which does not seem to show any 
. signs of gOitlg down. I believe the Posts and Telegraphs Department is consider-
ing thp, restoration of the pre-1gB1 level of scales of pay. PMi pa8Btt, I think 
every other Department of the Government of India, should address itself to 
, similar considerations. I am glad that all the Railways have come under state 
management, because I believe that will now give you an opportunity, long over-
due opportunity, of introducing uniform conditions with regard to pay, with 
regard to allowances and with regard to leave. The Honourable Member for 
War Trlll1sport perhaps knows as well RB I do that these conditions vary  very 
considerably from railway to railway. I know that he has argued very often 
that these variations are detennined by the difference in the locnl conditions of 
'living. But, I say, Sir, this is a very unsubstantial and very unconvincing 
argument. AU the. people serve the same administration, they -do the same 
nd .~  work, the:y have the same qualifications, they naturally expect the same 
conrhtlOnR of semce. ' 
Kr .. Prealdent: I hope the Honourable Member will bring his remarks to 8 

~ on l l n soon. 
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III. I'1'IDk B. Anthem,: I shall do so as soon,as I'can. !',.hcmld'likeJto have 
ventllated many more grievances. 

I should now like to refer to the ~r  obsolete provisions of the State Rail-
ways j£stabhshment Code concerning removal, enquiries and IrPpeals. The Rail-
wa,Ys are the one Branch of the Government administration which in the matter 
of removal, app~al  and enquiries insist on perpetuating rules which are a relic 
of a pr m t~ e period. Under these Rules, no railway man has any security of 
sen'iec. I hope I will have a chancc of elaborating this on another occasion. 
Another matter which I should liltc you to addrcss yourself t(), is the rampant 
ubuse today of t ~ principle of selection. It is 0. salutary principle it worked 
properly, but the way in which you work this principle has opened the ftood' 
galies of nepotism and has created the greatest resentment in the minds of 
railwaymen in general. 

Filially, Sir, I would remind the Honourable Member for War Transport 
that; he, in common, with the administration iii piedged to grant re-employ-
ment up to the extent of 70 per cent. to ex-soldiers. I, for one, would take 
a very poor view, to say the very least, apart from any other action I may 
take, if any attempt is made on the part of Government, .as a result of pressure 
by Unions-I do not care whom-to resile from this promise. These men have· 
r~nder d ~ v.!l'Y vital suvice to tho country: you have promised that you will 
re-employ them to the extent of 70 per (·ent. I hope you will fulfil that pro-
mise and not go back upon it. 

III. President: Before I call upon the Honourable Member, Mr. Satyapriya 
Banerjee to speak, I would request him to finish his speech within ten minutes. 
I propose to call 0,1 t1H Railway I\lembcl' to roply at quarter past f{)Olll·. 

Sree 8atyaprly& BlDerjee (Chitta gong and Rajshahi Divisions: Non-
Muha.mmadan Rural): Sir, if ;r rise to speak at this fag end of the debate, I do 
so nut to praise the Honourable the War Transport Member, but to bury him, 
although Ml'. Griffiths the leader of the European Group tried in' a very vigourous 
speech to praise him. I have heard with interest and attention and aleo· read 
the speech which he delivered the other day, but if I may permit myself the use 
of an extravagant metaphor I am constrained to say that his speech is like 
darkness attempting to illuminate light and it is no wonder, Sir, because dark-
nWI> reigns supreme in the whole railway system throughout the length and 
hreadLh of the country, darkness on the platform, darkness in·the compartments, 
darkness in the lavatories and darkness everywhere. Therefore, Sir, it was 
darkness that was trying to illuminate hght. His speech contained pious wishas, 
extravagant proIDlses but very little faithful performances. I say extravagant 
'beaause the picture that he gave before us regarding third class coaches was 
nothing but ext;ravagant and I say very little faithful performances, perform-
unCGS which should have gone a great way to appease disoontent that is pre-
vailing throughout the country. Milch has been made out of the fact that 
state acquisition by Government of all major railways has been achieved. 
They say railways have been nationalised but thOt most important thing that 
matters-the ouly thing that counts-still remains to be dClne, t'i •.• t':J.e Govenl-
ment and the Railway Board have not yet been nationalised because the Clov-
erume .. t of India and its subrmHMte body. the Railway Board, responsiblll 
for th01adminiHtratioll of the Railways, are ·tied to the imperialist yoke iu (weat 
Britain and are, so far as the matter is concerned, guilty of politicol nepotism 
nlld 11lOtivat.ed by capitalistic greed. 

I At. this sta7e Mr. President vacated t.he Chait· which was then occupied 
by Mr. Deput·y I'resident (Sir Mohammad Yamin Khan).] 

It is said again that the railways are a business concern, an industrial under-
tBkinQ'. Quite RO. But what is more, it is an instrument fo'!' service, semee to 
the traders. to the passengers, service to the consumers and service in the form 
of e"l1nloyment, to the common man. Aud I speak on this budget only with 
reference to the common man. The common man has been altosether for-
gotten by t~e Honourable Member in charge of Railways. Since the days of 
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[Sree Satyapriya Banerjee.], . 
the Auwonll vOWlllHlltle Wltl ltmenities of the third clas8 passengers have beell 
contmuou8.y and sytitematlcahj' ucgJected, allll the 1'68\\lt IS tJat there is over· 
crowding on the platform, overcrowdlllg in the compartments, want of bathing 
facilities, want of provision for lidequate catering, want of shades and waiting 
rooms on the plat10rm etc. and 1 have seen the scene of passengers sitting 
on the roof ot ~  COlllpurtments and theu havlllg their journey through. 

::: ~l', my time is very 8nort Iltld therdore 1 will confine myself to the demand. 
of labuur. As my .l:iollourable friend Mr. nt oll~ has just remarked, the wnOle 
of tho labour population on the. railways is dissatisfied. 'I'hey, it is frankly 
admitted, won the victory but they would also like to win the peace, but the 
Honourable the Transport Member stands in the way. He has held out before 
tliem the prospect of starvation by sacking them. What flhey want is, no re-
trenchment, shorter hours of work and revision of 8cales of pay. They have 
through the Railwaymen's Federation submitted their grievances for redress 
and if you do not want to redress their grievances, put them before an adjudi-
cator; you can have your case placed before him and the workers on their d~ 
can place their C8se before him and the whole thing can bo thoroughly dis· 
cussed and a decision agreeable to both the parties can be reached. But the 
Honourable Transport Member is perfectly silent. I on behalf of the Congress 
.Party to which I have th .. honour to belollg Uttel' a note of warning that if there 
is a genel'al strike on the Railways it will be as a result of the callousness of the 
Transport Member and the Rahway Board and if they rise, they rise to meet. 
the threat of starvation held out by t.he Transport Member, they rise becaUSE' 
they teel they have reached the limit of human patience, because they feel thKt 
obedience to the detested tyranny of Government means rebellion to the voioe 
of conscience and progressive forces of society Rnd history. Sir, human power 
is a trust for human benefit and if you abuse the power, revolt becomes justice 
aud I may aud, the bOllliden dut.y of the iI,jul'e(l fln<l t.h l , responsihility will he 
yoUl's· With this note of waming 1 conclude. 

The Honourable Sir Edward Benthall: Sir, it is always, r find, very di8icult 
to reply to.a debate of this sort. 'fhere have been, I suppose, a dozen speakers, 
each raising perhaps ten subjects; and in the short time at my disposal I must 
therefore endeavour to cover perhaps 120 points. Obviously it is impossible 
to do that with any satisfaction, and I will, therefo!'e, try just to cover as many 
as I can,-those that particularly struck me,-and leave the others over for a 
further occasion. If I omit My points it is merely because I cannot cover them 
all, and I am afraid in consequence also anything that I say must be of rather 
a disjointed nature, and some of the points may pel'haps be dealt with a little 
sketchily; but I will do my best. to cover as many of the points that have been 
raised by Honourable Members as I can. 

First of all I should like to make one general observation and that is to 
remark on the absence of comment on the financial proposals in the Budget as 
B whole. There has been in the last two or three hours extremely little ,com-
ment on the financial aspeets and from that I must conclude tha.t, so far as 

. those aspects are concerned, speakers have found it difficult to piok holes in 
the proposals put ~ ore them and that therefore, there is not a very great deal 
of. dissent. :r~ere ~ , of course, a grea.t deal of comment on various aspects of 
re:ll ~  admlllistratlon, and these are the points which I will particularly deal 
WIth 1D the first plnce, and t'len when coming to the end of my speech I will 
retum to the ~lan al aspects which seem to be most important. 

The first pomt that I should like to make is in connection with the one 
~a ~ed by. my ~ono ra le frie.nd from Calcutta, Mr. Muhammad Ismail, and 
It IS a P?lD.t whICh r should like 611ce again to take an opport ~ t  to scotoh, 
because It I~ not only made by my Honourable friend but also by.p"ominent 
persons outSide. . My ono r~ le friend remarked that during the 1948 famine 
m Calcutta luxl'Ines WfOrf> mo,:mg to Calcutta when trains might have been lIsed 
for the movement of foodgram8. 

JIr. Kanu lubedar: What about race-horses? 
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() !he Honourable Sll' Bdward Benthall: I um very glad race-horses have been 

lllenHoned, because that is precisely the point upon which I wanted to touch. 
That point has been made by prominent persons outside and it was made by 
American Senators at the time in Amedca in orile! to denigrate the admini8-
t;ration here. Sir, the Woodhead reporF went carefully· into this ques'ion and 
!lny one who has read it will appreciate that there is not one word of criticism 
or condemnation of the railways or the priority system for what happened in 
Bengal in 1948. That is a fact. The truth of the maUer is that not one ton 
less of foodgrains moved to Calcutta, in spite of the fact that one railway was 
washed awny. 

Mr. Sasanka Sekbar Sanyal (PresideulIY Divisioll: Non-Muhammadall 
Uural): Sir, on a point of information, is it Ii fact that at Jessore railway 
station huge loads ot i,ice were stacked and could not be moved to the affected 
areas fo! want of transport workers? 

. The Honourable Sir Edward Benthall: I will answer that now, That> rWe 
W"q uno('r t.hf' P,C'ntrol of the local II.dministration and its movement was not 
then required by them. That was gone into here at great length at the time. 
But to revert to the problem as u whole, the !ailways at that time moved all 
the grain that. was necessary intO Caleutta and it was the difficulty of moving 
it on and distributing it locally which cuused tho trouble; but that was in no 
way the fault of the railways. As regards the movo/llent of horses, borses 
whieh moved in horse-boxes on pareet" trn.il1" Rnll ''''''''tmgf'l' t"ain!l, it mllde 
110 differen.ce whatfmever to the 1ll0yemcnt of foodgrains. As I said, not one 
iOIl Ip.Rs moved into Calcutt.a on that account, and precisely the same condi-
tions prevail today. As I said in 1942, soon after taking over, the people's 
food is a matter of the highest priority with us and if it is offered for move-
ment, it will he moved. In the difficuli times befo!e us the people's food will 
have the highest priority and the railways will move it. 

My Honourable friend, Mr. : llll~ r, and the Deputy PreFiRient made a 
lIoint thut India should, us far as 1>08flible, be self-sufficient in the construr.tion 
;)f eugines, n~on , coaches Ilwl nIl oHll'r stores required by the railwa:vs: They 
made the point that before the WII" there used to he seasonal shortage of 
a~on , and I think they enquired whether we had enough wagons now, and 

whether the a~on capacity of the country is adequate for our requirements. 
In om opinion, the wagon capacity of the country which is now 800 wagons a 
month is ade at~ for our requirements, and for next :vear, owing to the num-
bet· which are comin"g forward from outside, we did not think it necessary to 
lliace orders fO!' in:lre than about 4100 general service wllgODS. But more than 
that o ~d be placed on the industry and if it were nocessary to ~et more, I 
think the industry could certainty tackle them as they have tackled them 
dur;!1!l the wal". T think you can take it that the ,olmt~ ii 8t1lf'811pP"rtinR III 
wagons, 

One of the problems which we had to consider immediately on the cessation 
of the war was whether to cRneel orders for t,he Canailian and United Kinsrdom 
wagons which l~ hurl. or l~red. Tt WB!! tempt n~ to try to do so, but we did not 
do so for two reRRonil .• FirAt of II II , COll;;t,ruction of the wagons had proceeded 80 
far tlJl\t the c"ncel1ation charges would hltve p~n very heavy and, secondly, ~ 
took thA vif'W t.hAt there waF; Qllitc :1 prohnbilit:v that if post-war plans of 
industrial and other expansion which were in hand materialized, then we should 
require tho.;;·3 wagons and, as it has turned out, that has bepn fully justified. We 
have allowed thORO waJ!0nl; to come forwl\rd Rnil the congestion Ilf trAffic just at 
the moment, which is the busy season, is such that we can do with eve" one of 
~~, . 

S1'l •.•• AnaDthuayanam Ayyantar: The Honourable Member may know 
what percentage of goods traffic will go down next year. 

The Honourable Siz lIdward Bentba1l: I wish I could tell the Honourable 
Member. It is largely a matter of guess work, but I will oome flo the traIlc 
position again in a minui;e. 
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rSir Edward Benthall] . t,:) 
On the subject of engines, I was asked for details of the dates of produoClon,' 

und the number of engines which we shall require and the numbers which the 
projected workshops would turn out. As to the number, we"shall need round 
about 200 engines per year, broad and metre gauge; I think the proportion is 
about 160 broad and 40 metre gauge-any way about 200 in all. It is pro-
posed that the KUllclirnpara works will tum, out 80 and n ~ J  works ill 
t.he initial stages of plan will turn out 50, making a total of lao, and, as I said 
in reply to a question, the question of the initiation and locatiou. of a third shop 
will depend upon a number of factors such as the degree to which we go in for 
tJlectrification, because we could not in the first place build electric locomotives 
in this country, and the extent to which we go in for Diesel engines. Taking 
these factors into account and also the fact that the Singbhum works at Tata-
nagar may be able tb build another 80, it is probably best for the time being 
not to start on the third works until we can see more clearll what our precise 
requirements will be, and what, we are likely to get out of ille two projected 
works. 

Sri II . .baatbuayalm Anangu: Cannot the Ajmer works be improved? 
'!'he BODOarable Sir J:dw&rd. Benthall: In Ajmer works ~ al'e turning out 

20 XT locomotives for the North-Western Railway-tank lo.comotives:-but the 
Ajmer o~ , as they exist at present, are not really suitable for the building 
of locomotives other than in what I may call 'job lots'. 

As regards t,be tinle when these locomotives may be expected, the arrange-
ment with Tutus is thnt they Ill'e expected, t,o produce blue-prints of the ·lceo-
lllotiTe COllRtruction works by Octobel' 1946 lind their delivery date for engines 
it! two years after that. As ill the case of the Tatn works, all the machinery 
for Kanchrapara works wi I! not arrive until 1H48. Part construction of loco-
motive!! can go on in the meautime. Lut we cannot expect any production until 
say at the end of 194B or 19t\). At Kunchrupal'll, us I just, meutioned in m.Y 
budget speech. there are difficulties in getting ahead because of the heavy pro-
~amme. of permanent overhauls which are necessary owing to the heavy amount 

of work which has fallen on the engines, particularly on that line, during the 
war. We have got to arrange for the overhaul of lo.comotives and the construe-
tion of neW locomotives to go on at the same time and it is obviously necessar.v 
at the present moment not to lose time on the m'orhRul of the over-worked 
engines which have ~en strained in the war. 

Sd .. AnaDtbaaayanam· An'angar: We wanted to know what the eMtimBtod 
('ost of Kanchraparu workshop will be when it is completed. 

The Bonoaiable Sir J:dward Bmtball: I will find out, but I shall require 
lIotice of that. 

My Honourable frieud, Mr. Ayyangar, !!Uggested that we should acquit'e new 
(loal fields and make the railways entirely self-sufficient in coal. 'l'hat I think 
is also a recommendation of the Standing Finance Committee. It is of course 
one that we will go into, but it is obviously one which requires a great deal of 
consideration because it will have a. most serious affect on the coal trade 8S U 

whole. The Deputy President of the House ~ ted. that high coal prices 
were fixed for the benefit of the large collieries. The coal prices are not fixed 
by ~ e RBilway Boa!d; they are fixed by Government as a whole. and what 
"[ Wished to convey in my budget speech was that while we naturally want to 
see coal prices come down, we want to see them come down gradualiy and we 
do not want to force them down to starvation levels, such as existed before t ~ 
Will', which re&, l~,ed in forcing collieries to work uoeconomically to the detriment 
of the coal pOSitIOn of the ~o ntr . . The re~  of that llolicy.showed' up in the 
w,ar when We had great difficulty In meetmg the coal' reqwremeots of the 
country. But the whole coal policy of the Government is on the anvil. A 
CO'lJ committee has been set up to go into all these ·questions and I do not; 
thitlk· ODe· oa~ prollerly e~le either the colliery ownership pro l~m or t,he price 
piOb1em untd tbatr oommlttee bas reported. 
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r' Several Members suggested that the catering position ueeded overhauling 
,. I aDd that. it ought to be done departmentally. That is also, 1 think, the reCQU1-

mendation of the Standing nan ~e Committee. I 11m not quite clear whether 
aU the speakers today Of the Standing I"inauce Committee intended to reflilt' 
also to vendofs on stations lind vendors of aerated waters and 80 on. 

art II. ADaIltbu&J&D&Dl Anaqar: It includes everythiug. 
The lloaourable Sir Edward BentbAn: It includes everybody. 1 do not 

think I need dui with that here .in detail because that is one of. the Bubjects I 
had in mind for discussion 011 the Central AdviHory Council for Railways. 011 
which of course t.he Standing Finance Committee Members sit. So ~ tl 
Committee of the House will have nn opportunity of examining tllllt question 
118 thoroughly as they wish. . 

J do not think I ueed dwell at length ut thtJ Dlorneut 011 the question of rail-
t'oad co-ordination. J n~ extremely intere!lted ill Mr. Ayyangar's openiug 
speech on the subject in which he made it perfectly clear that his policy. the 
policy for which he stood and J presume Itlsu his Party. was provincial nation-
alisRtion. That is provincial ownership of roud tl"IIUSl'ort. That of course il; 

·quite Q different policy to the one his Party agreed to last year, and 1 do not 
think I need go into it further because I 1,mderstalld it will come lip in a cut 
motioa in the next few days and it will be better to review the thing thoroughly 
on that rather than deal with it piecemeal today. 

Several speakers touched on the question of the undertaking by Hovern-
ment to find openings in the railwH,VS for bx-servicemen. That \UldertRking was 
given llot by the Railway Depa/'f-1Ilent only but by Govel'Dmeut as u whu:c way 
hack in the early days of the \HU' liS 1111 encouragement to recruitment 1:\11(1 ill 
urder, from the point of view of justice. thlll men who might have taken job!! 
in the rnilways or in other departments of GO\'umment Ilhould not be debarrod 
from duing 80 at the end of the wllr bJ' the fact. that someone who did not go 
to the wl\r had slipped iuto theit· place. Well, it lleeUIS to me a pedectly sound 
line for Government tu take snd perfectly just t,o tho !!0ldier8 Rud I was very 
glad to heal' Mr. llt rm~' saying so. Bllt of course it does create diffieulties 
for us in the Railway Department HUrl it (lrtmtes difticulty for the milwfiymtlll. 
As I have often said. I consider tht! l"Uilwaymt!ll ll 't~ done an tlxtremo:y I,;ood 
war job and it is difficult to U!;;k thelll to ~ wily io suldiers. But I do not 
look at it quite 'so gloomily us that. for two l"l'Ut-lOIlS. First of [til in lhe course 
of the war. no less thul1 14/i,OO£J rllilwIIYIIlCII ht-culIle soldiers. They joined the 
Defence of Indiu Unitt. alHl hecllme militllr.'· men nnll therefore qUlllified fI;,\ 
!:ol.iiN's for :D1pJ l m~'lt in the 1 l l~'  HI> .soldier!;. (lllterruption.) 

Mr. Deputy Pruldent (Sir Mohammad Yamin DaD): Order, order. The 
Ilonourable Member Rhould Hut disturb tho House. 

'!'he Honourable Slr .dwal'd. BeDthall: J think on the who1e I had better 
not go into the details of it. They wou!d take ",ollie time but, in bric·f, t.hert' 

. is a good chance of Jrerhap!! 25.000 such men. one way or another finding 
employment in the rllilwlI.p; again!Jt the 77.000 pcrmn.nent posts which 'We 
!filled during the war. 'j'hut the whole of· the 77,000 PORts cllnnot. he filh·d is· 
obvious becl\ul>t=l while 1.h", 77.000 T'erm!lnent posts w'tich were filled tE'mp'l1'R1'ily 
during the wal' are spread all over India. tho Defeneo of India UnitF; were 
concentrated onl~ ill Benga.! and 8ollt.hE'm Tndia. As 11 rnle men who work on 
the rarways in Bene-III would not be willing to go to other provinces to find 
work and tha.t is a limiting factor in transfering men who have 8erved in the 
Defence of India Units BS tioldiers to the railways ... in other parts of India. 

Mr. Griffiths sllid: How do you propose to abl'lorb all these men and pl'event 
unemployment? Well, the main answer is by two m~an : keep up the traffic 
and get busy with rehabilitation. TOday as it happens I hfive just l'eceived the 
traffic review of the position in the middle of February. The position todav is 
that the railways as regards the movement of freight art:' just ali busy as they 
have ever been. We Sl'e actua.lly moving three per cent. more traffic than 11li!!t 
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year: take the North Western Railway; in January 1946 they loaded 96,760 
wagons, i.B:, ,1~1 wagons a day, compared with 89,000 or 2,871 wagons ft 
day last year. The same applies to the G. I. P. RaHway. 1.'here ore traffic 
difficulties on the East Indian Railway otherwise the Dgures would be higher. 
Generally' speaking, the position to-day is t,hat more. goods traffic is moving 
than before and that is due to the movement of various high priority traffic 
such as coal, foodgrains nnd so on. The coal target. at nearly, 3,200 wagons 
per day from the Bengal and Bihar coalfields is the highest taiget we have set 
ourselves since I have been out here. The result of the pressure of this high 
priority traffic is that low priority traffic is bound to suffer and that is why 
oertain of the commodities to which my friend Sir Yamin Khan referred, e.g., 
hides and ~a are and cottage industriaR are, I think, suffering at the 
moment. Thot is why it is necessary to keep on priority control to ensure that 
it is the most essential goods which move. But if that high' rate of· tratlic ... 
continues and 8 high rate of passenger traffic continues then It'· is obvious that 
the traffic staff should be very fully employed. 

As regards rehabilitation I think there is little doubt that aU the shop labour 
will be brought into full employment for some Yf?ars to corne in various ~la e ' 
of rehabilitation work. As regards construction, the posit.ion is a little difficult, 
beoause you do not require the stat.ion master or the traffic officer until the 
milway is opened, 80 that the employmf'nt there will he rather of labouring 
classes and less in the way of trained rai:way men. 

Mr. nt o~  said that we must pay attention to the legitimate grievances 
and the reasonable requests of such moderat·e people like hirnllelf. He asked 
for increase in the lowest grades, particularly on the Sout.h Indian Railway fmd 
for a reconsideration of the revised scales of pay. Mr. Griffiths said that he 
would like to know a little more about the new Commission which is going. to 
examine such problems. I would point out to Mr. Anthony that IAll the6e 
problems have for sometime heen, under consideration in the railways and will 
now come under the full and l)roper consideration of this new commission. 
But I cannot tell Mr. Griffiths more about the nature of that commission, 
because it is a question which, I think, he should address to the FinanC(1 
Department, who will he dealing with i{;, as it· is 1\ commiRsion which covers 
all departments. 

Seveml questions were asked about postwar plans lind in pal'ticulin auout 
carriages or coaches for third. class travel. I said that I could not produce 
t '~e e n':'l ~ hy. the \Vo.ve of n ma~  wfilld and that is a fact. But my Honour· 
able frien.rl. Miss };uru. who spolm so e'oquently and sincerely !'uggested that 

that is perhaps a prbgramme which might never materia]se. 'I'his .programme 
which I have set out in some detail in my budget speech is 8 definite pro· 
gramme to which we hope to ,adhere and we hope to commence AS soon as "lver 
we can. We have altogether-on the broad gauge 9,970 bogie coaches and ~,  
tour wheelers. The programme involves building 820 broad and lJJetre gauge 
coaches a year costing about four crores of rupees. This yearly programme is 
to replace old coaches over" period of IS Or 14 years. The programme exceeds 
t.he capacity of the Ra.ilway workshops as they exist today und therefore it 
will be necessary either to increase the ld n~ capacity of the rllilwuy work-
Rhops 01' to place orders outside with engineering works. In this ~olllle t on 
I might meution that. we are endeavouring to get sample coacbes of aU-metal 
construction built outside. Before We,·can place lnrge bulk orders for them, 
we have to oarry out. destrustion tests to see tha.t they will stand up to the 
work. It m;.ght be argued: why do we spread the programme over such a long 
period of 18 or 14 years? The answer is of course if· you set up arlditionl\} 
capacity to build double that number of coaches every year, you will finish it 
in ~ yem's after which the sholls will be out of work, wbich is not a very 
sensible programme. On t.he other hand it seems a more sentliblc course" to 
try and build them in this country over a longer period and during that period 
to provide IiteadJ.' work for the workers. But that programme of construction 
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will cotnmence a8 800n as ever we can. In fact it is comruencing on the new 
UUUI.:1J.L'd.W.:1I wlI.cu Wtl IUtl gtlHlllg irOln AustL"aLa and on such hames as we 
have gOy lD the shops, futholig.1 1iwDe tlHtt nre beu,g turued out at tLie present 
moment are not of the latest pattern which I described lD my budget sVtltlcn. 

My HOllourabl>l 1rJeJ,d M.ss l\.sra thought that our budget was ruther 
huuldrum and, not sufficiently expansionist Rnd that Wtl ought to push our 
railways into the villages. As 1 explained last year, it !s my bdlle! t l~~ 
pmlhiug out into the vUlages t:!houlct 011 We wholtl be dOlle by roadb, by lor1'les 
and buses rather than by branch lines. That does not lllean th!l.t there are not 
many places where branch bnes are necet>oury but 1 think the main eXpanllltln 
of transport in India in the next few years is likely to come and I:lhould cowe, 
on the roads. 

As rega.rda passenger traffic, I must say that the unfavourable experiences 
of my Honourable friendB, the Maharajkumllr of Vizianagaram and the 1t~Ja 
Hah.ular of Knnllikot,) (t.ney seem apparentLy to travel iu t.he third class) were 

harrowing. I must say that I could not quite understalld why my ono r~ le 
friend tha Raja Buhadur suill that it did not matter whether therr:. was a 

mirror or not in the hllth room, because there was no water. Perhaps he likes 
admiring himself in a mirror while having a bath. After bearing his e per en ~  
1 wondered why he did not, Rta)' at hom,e! My friepd, who IS now fiitting in 
t.heDeputy President's seat, Raid that there has been no improvement in trans-
port since the Wlil' endeo. That. is not correct. l'here Ilre now 39,UOO more 
train miles every day. 

Rala Babadur Of XbaJJ,ikota: 1 was referring to the Bengal Nagpur 
Railway. 

The Honourable Sir Edward Benthall: Even there we bave added extra 
traina. 

Somebody tlsked what has happened to the military coaches, where are 
t.htly, are they in India or have they gone abroad? '1'he answer is that they lire 
here in this country, that they nre Rtill being Ilsed by the military for repatria-
tion and demobilisation. 

An Honourable Kember: 'I'he "Kashmir Special ~t ll goes from Calcutta to 
Kaahmll·. 

TIle Bonoura.ble SiI<Edward Benthall:, 1 t O~  from Calcutta to Rawalpindi, 
taking the soldiers back to their homes. Repatriation is going on at the rate 
ot 50,000 a ,month and the demobi:isution figures are much greater. It is 
obvioufi that to cope with this volume of work there must be special trains. 
That io why We have not got the stock back. We shall not get t,hem back in 
large quantity tili after tlhe end of April and thereafter we hope to get them 
back steadily and We shall put them on to trains" as soo11 as we caD get U.e 
stock back and of course renovated for civilian uee. 

A number of rem9rks were made about the cie!1ning of cllrringes I,md the 
!;uggestion was made that t.he war should no longer be made an excuse for 
failure to improve matters. The difficulty in the problem of cleaning the 
carriages is accentuated by the shortage of carriages. When. you have got 
n limited amount of stock you have to run it as often as you can and you can-
not keep it fit tht' termini for the purpose of cleaning. Nor, when 
the train is running full, can you ask the passengers to get down so that 
the carriages might be cleaned. It is extremely difficult in passenger trains in 
times of congestion to get the ~eanl ne . but it has, I think, improved. Tum. 
ing now to the European cockroaches, we have made special efforts to increase 
the quantity of D.D.T. which is now becoming commercially available in cOlll5i-
Iltlruble quautities. We have_ got a Medical Committee s'ttinO' on the" use of 
these disinfectants and studying them scientifically. We' el e ~ that impregna-
tion of paint with D.D.T. will help keep these insects under control. 

The point was also made by one or two speakers that we should endeavour 
1,0 control crowds. Well, a certain amount of course is done as for in"tanoe 
Howrah station, at the booking offices Qnd 80 on. But I think getting the 
queue habit is really Q question of education-.,if I may ~a  so. I believe that in 

Bombay there bas been a very considerable development of the queue habit in 
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the war, Sud. Ii you COUjd persundt: people to Ildopt it, it would be a Bo!utionof 
the problem. Hut you cannot enforce it because, if you instal barriers or turn-
tiles, you generally get complaints made to or by the local advisory committees. 

As regards lighting I have not time to give figures, but we are now definitely 
getting fresh RupplieR of bulbs although we were a lakh and a q1:larter short last' 
year. We hope if 'everything comes forward, as it should, we should be den-
n ~l  on the right Ride this year. People ask, I think the Honourable Member 
from Assam asked, why it is so bad up there. The answer is on t.he B. A. 
Railway, whereas before 'the war we used to replac.e a thousand bulbs for e\'ery 
thousand in use, that is instead of replacing once a year, We have now to 
replace some twelve times in the year, Qnd that because they.are stolen. That 
is the worst affected area. 

I wouM tl!N' like to touch on the financial questions. Sir, YOY 8&.111 t.hat we 
are faced all of ,Il sudden with t\. decline in our receipts of Rs. 48 orores. 1 
submit there was no question. of "Rll of a sudden" bec·ause two years ago J 
clearly indicated that with the slowing down of military traffic t.here WRS boun.l 
to be a fall of very serious dimensions. But I agree with YOIl, Sir, that if we 
&TEl not careful and if the tendency were to go on, we might find ourselves in a 
few yellrs time back where we were five years ago in our finanoe. And one 
of the main objects of my Budget speech was to emphasise the point which 
you, Sir, made that our finances do st.and now at a very critioal stage. I 
believe that the betterment fund which we are creating is 11 sound method 
beoause it enables the Railway Board to have certain funds which it knows it 
wiL, be able to spend, and the Board also knows it will be able to plan shedd 
and not merely plan from year to year. As regards the depreciat.ion fund T1y 
friend, 'Sir Ziauddin, considers that it is too much and my friend, :Mr. Vadilal' 
La]uboai says it is too little. Who shall decide when such experts disagree? 
We think :tbat the depreciation fund is by TlO means too great and in faot it 
will rather be insufficient for . replacements in the next few years. 

I must rub in once more what I think to be the main lesson of this budg'Jt. 
We now have got to come out of the cloud land in which we have been living 
in the war and have to· get down to very hard realities. Somebody said this 
budget is a signal of contraction and Qwaming. It shou:d. I think, be a warn-
ing to warm-hearted m~m et'  who want greater amenities for labour and for 
third-class passengers and for everybody else. The budgetfigUTes show what 
funds we are likely to have available in the future. I shall mention in very 
round figures what the demands of the All-India Railwaymen's FederatiQn 
would mean in terms of crores. If we agreed to the demands which were 
mnde at their Moghulserai meeting at 'he end of November, we should require 
Us. 57 crores per annum more to meet the scales of pay which they demand 
nnd another Rs. 21 cro1'8s to meet the additional dearheSB allowance which ~e  
ask for. In other words the figures which they asked for in November 8Rlount 
to an additional Rs. 78 crores. Where is this to come from? I do not t·hink 
those demands were really serious. Certainly if he had been in possession of 
the budget figtires whioh he is now in possession of, no responsible leader 
could put them forward unless he was prepared to demand simultaneously 11 
very substantial increBSe in the rates and fares. And that, Sir, is \fha, it bolls 
down to. If you are going ~ be generous to the railway staff, then llhe publio 
have got to pay for it either in the form of inoreased rates or increased farss. 
It seems to me that the loglc of what I said in the closing pages of my budget 
8Pt't:l'" cIU1--.leud to no other conclusion: Bud therefore. Sir, when Honourable 
M(IDlbers are considering these matters I hope they will make their own calou-
latioDs and see whether what I have said does Dot give in fact a trne picture of 
the very serious problems which we are now facing. If I have been successful in 
getting that-one point home, th61l I think that will be lIomething achieved in 
my budget speech. Sir, I have finished. 

The Assembly then adjourned till .Eleven of the Clook on Thursday, the 
21at February, 194e. • 
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